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wHAL ANSWERS TO QUESTIONS

[Translation]
Power Production with US Collaboration
' +
*81. SHRI RAMPAL SINGH:
DR. RAMAKRISHNA KUSMARIA:

Will the Minister of POWER be pleased to state:

{a) whether an American agency has shown interest
to conduct a study to ascertain the commercial
potentialities of generating hydel power and power from
garbage in the country;

{b) if so, the details in this regard,;

{c) the number of power stations proposed to be
set up in the country, particularly in Uttar Pradesh, for
generating power from the garbage of private mills;

{(d) the estimated cost likely to be incurred on
setting up of power stations; and

(e) the details regarding power projects to be set
up in collaboration with US Govemment and other
American Agencies?

[English]
THE MINISTER OF STATE IN THE MINISTRY OF
POWER  (SHRIMATI  URMILABEN  CHIMANBHAI

PATEL): (a) to (e) A Statement is laid on the Table of
the House.

STATEMENT

(a) No American agency has expressed interest in
studying the commercial potentialities of hydro power in
India. As to power from garbage/biomass, two
proposals have been submitted by an American firm to
the States of Maharashtra and Tamil Nadu and one
proposal has been received from an Indian agency and
its American collaborator for setting up a project near
Delhi.

(b) Full details of these projects have not yet been
furnished by the promoters.

(c) No proposal has been received by the Central
Government for setting .up power generating units from
garbage by private mills in other States including U.P.

(d) According to the American firm, the cost- of
each -50 MW station near Bombay and Madras would
be about Rs. 208 crores. The financial details of the.
project near Delhi have yet to be received.

(6) The necessary information is fumished in the
Annexure to this Statement.

ANNCYURE
Details of expression of interests by U.S. Private Sector Companies in conventional power
Sl. Name of Project Capacity Cost Type Firm Name of Company
No. (MW) (Rs. Crs.)
Andhra Pradesh
1. Godavari 208 748.430 Gas/NAPT  Joint Venture  Spectrum Tech. USA/
Jaya Foods & NTPC
2. Jegurupadu GBPP 235 827.000 Gas/NAPT Joint Venture GVK Industries Ltd.
USA
3. Krishnapatnam TPS 2x500 3400.000 Coal Foreign GVK Industries Ltd. &
Besocorp int. Power
Total 3 1443.00 4975.430
Assam
4, Anguri GBPP 280 1280.000 Gas Foreign Assam Power Partners,
Northen Engg. Inc.
USA/AGRA Ind.
Total 1 280.00 1280.000
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Sl Name of Project Capacity Cost Type -Firm Name of Company -
No. (MW) (Rs. Crs.)
Himachal Pradesh
5. Dhamwari HEP 70 272.000 Hydel Foreign Harza Engineering
Company, USA.
6. Hibra HEP 231 708.500 Hydel Foreign Harza Engineering
Company, USA.
Total 2 301.00 980.500
Karnataka
7. Almatti Dam 600 1900.00 Hydel Foreign Asia Power Company
Lid. (TAPCO) USA.
KPC
8. Hospet TPS 2x250 2240.00 Coal Forsign Hoke Inter-continental
Ltd., USA.
9. Mangalore TPS 4x250 4387.480 Coal Foreign Cogentrix Inc. USA
10. Raichur St. V&VI 2x250 1922.000 Coal Foreign Public Power Int. Inc.
(North East Energy),
USA.
Total 4 2600.00  10449.480
Maharashtra
11. Dabhol CCGT (LNG) 2015 9051.270 LNG Foreign Enron Dev. Corpn. GE
(695-PH) & Bechtel, USA.
Total 1 2015.00 9051.270
Madhya Pradesh
12. Maheshwar HEP 10x40 1073.000 Hydel Joint Venture M/s. S.Kumars/
Bechtel, USA.
13. Pench TPS 500 1500.000 Coal Foreign Sores Fund
Management USA.
Total 2 900.00 2573.000
Orissa
14, Bomlai TPS 2x250 1750.000 Coal Foreign Galaxy Power Co. USA
& Indeck of Chicago.
15. Duburi TPS 500 1750.000 Coal Joint Venture  Kalinga Power
Corporation (NE Power,
USA).
16. 1B Valley TPS 420 1993.630 Coal Foreign AES Corporation, USA.
17. Kamalangpa TPS 2x250 2400.000 Coal Foreign L&T with CEA, USA.
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Sl Name of Project Capacity Cost Type Firm Name of Company
No. (MW) (Rs. Crs.)
18. Lapanga TPS 500 1750.000 Coal Foreign Pioneer & Panda
Engineering, USA-
SARLAI (P) tLA-Danga
Co.
Total 242000  9643.630
Tamil Nadu
19. Cuddalore TPS 2x660 5664.000 Coal Foreign fisternational contracting
& MKT/EG, USA.
20. Pillai Peru Malnallur 300 1235.820 Gas-NAPH  Joint Venture  Dyna Vision of Reddy,
Group/J. Makowski,
USA.
21, Zero Unit (NLC) 250 1320.110 Lignite Foreign ST Power Systems Inc.
USA.
Total 1870.00  8224.930
West Bengal
22. Bakreswar TPS 420 1860.000 Coal Joint Ventrue  DCL Kuljian Corp. GMS,
Generation, USA &
WBPDCL
23. Dankuni 20 70.000 Gas Joint Venture  Specturm  Technology,
USA.
24, Sagardighi TPS 2x500 4360 800 Coal Joint Ventrue  DCL Kuljian Corpn,,
CMS Generation, USA
& WBPDCL
Total 1440.00 6890.00
Grand Total 24 13269.00 54068.240
List of US Companies having Collaboration in Non Conventional Sources of Power
Indian US Agencies Obijectives
MOUs SIGNED IN 4ULY 1994
1. Thermax Ltd. F.E.R.C.O. For a joint venture on advanced biomass gasification.
US.A.
2. Bharat Elect. Lid,, M/s. Spire, U.S.A. In the area of Solar Photovoltaics
India.
3. M/s. Emgee Solar M/s. Martin, Marietta, In the area of Solar Photovoltaics
India. USA
4. Solec Pentafour Solec, U.S.A. To establish a manufacturing line that will assemble
India. photovoltaic modutes of components manufactured in
the US between Solec, USA and Solec Pentafour India.
5. Bangur Group _Cannon Power To construct a 25 MW Wind Farm. Cannon is the first
Calcutta: Caiifornia, USA. US Wind Energy Company to open a permanent office

in India.
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MOUs BETWEEN JULY-DECEMBER 1994.

11.

12
13.

14.

15.

16.

17.

M/s. Siemens Solar

Sun Source (1) Ltd.

M/s. Eco Solar
Pune

T.E.R. & Willard
India Ltd.

Devices & Systems
Ltd., India.

Klain & Marshal

Manufacturers &
Exporters, Madras
M/s. Triveni Eng.
India

Cannon Power USA

University of Colorado,
USA

Energy Intemational
Cooperation,. USA

Sea-West, USA

Sea-West, USA

Zond Systems, USA.

MOUs SIGNED ON 21st DECEMBER 1994

18.

19.

S.EC.

T.E.RL

B.HE.L.

LLR.E.D.A.
LLR.EE.D.A.

I.LRE.D.A.

ILRE.DA.

LREDA.

T.ER.L

N.RE.L

Ovonics Battery.

E.P.R.L.

I.F.P.E.E.

Solstar Power and
Light, USA

Gilobal Trade Inc., USA

Intemational Development

Business Consultants
Environmental
Entererprises Assistance

Solstar Power &
light, USA

7 Oral Answers MARCH 20, 1995
Indian US Agencies Objectives
6. Delton Cables India. Energy Conservation To form a joint venture for manufacturing and sale of
Devices/Ovonic Battery Ovonic nickel metal hydride rechargable batteries.
Co. USA
7. Esvinn  Advanced Manufacturing and Tech.  For cooperation in the field of Steam Reformer Tech-
Tech. Ltd., India. Conversion International nology of pollution abatement, energy and chemical
(MTCI) recovery in pulp and paper mills, sugar mills and
distilleries.
8. India US-Canada Consortium Consortiurn to develop the project on biomass co-
generation at a Sugar Mill in India.
9. T.E.R.l. & Simbhaoli US-Canada Consortium For the purpose of pre-feasibility analysis on biomass
Sugar Mill Limited. cogeneration in Sugar Mill.
10. C.LL US Export Council For Cooperation in the field of renewable Energy

activities.

Announced commencement of their Indian operations in
the area of Solar Photovoltaics.

For alternate energy projects line Solar, Wind etc.
For developing Cadmium Telluride based photovoltaic
Modules with an annual capacity of 700 MW.

For the purpose of pre-feasibility analysis on biomass
cogeneration in a Sugar Mill.

For establishing DAS—West Wind Energy Services Ltd.
to provide a full range services to Wind Energy Sector
in India.

For projects on
Conventional power.

renewable Energy as well as

For the manufacturing Wind Turbines and for Private
Sector Wind Power development.

For closer cooperation in the fieid of Solar Thermal and
photovoitaic products, exchange of non-Proprietary
Scientific Information, Solar Radiation Data Collection,
Analysis and dissemination, establishment of links
between renewable energy networks in both countries.
Utilisation of significant progress made by Ovonics
working in the Advanced battery Consortium to develop
and market electric power two and three wheel scooters
in India.

On low speed vanable speed wind turbines and
advanced high efficiency PV Concentrators.

For cooperation in energy efficiency issues.

On PV training courses.

Aimed at strengthening the renewable energy industries
financing infrastructure.

On cooperation aimed at extending IREDA's business
network to intenational level.

Aimed at setting up of NRSE projects on a large-scale
in India.

On wind energy resource mapping,
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Indian US Agencies Objectives
27. NEPC-MICON Spire Corporation For establishing a photovoltaic module manufacturing
facility in India to be owned and managed by NEPC-
MION using Spire technology. :
28. Esvin Tech. India, Thermochem, USA On preparation of a detailed project report and sub-
Ajinkyatara coop sequent implementation of a demonstration project for
Sugar Factory bagasse gasification based cogeneration.
(Maharashtra)
29. Kalinga Power Essex Hydro, USA On two small hydro projects in Orissa State, India
Corpn. Ltd., India totaling 11.5 MW.
Intr. Power Corp. Essex Hydro, USA On two small hydro projects in Kamnataka State totaling
Ltd. India 11 MW.
31. Swasti Power Engg. Essex Hydro, USA On small hydro run-of-the-river project in Uttar Pradesh,
Ltd. India to construct 3—5 plants with a target total capacity
of 9-25 MW.
dian Institute Bioenergy Development On biomass cooperaticn
netroleum Corpn., USA
Gujarat Auto American Methanol On Alternative fuels for transportation
Services Lid. Institute, USA
Diacon Impex India  High lifter International, For manufacturing and inarketing oi renewable energy
USA and Alternative water pumps.
Energy Engg. Inc., USA
35. State of Kerala Optium Power, USA ror the first ever power purcha:. agreement for a 25
MW windfarm.
36. KEI Energy KENETECH, USA For development of wind power India generation
stations in India.
37. KEl Energy India J. Makowski Co., a On a biomass and agricultural waste power
division of pacific gas development.
and Electric, USA.
38. Intch Global Announcement on beginning of a project development

Resources, USA

MOUs SIGNED ON 13TH FEBRUARY 1995

39.

40.

41,

45.

Energy Consultants
Pvt. Lid.

Mukul Intemational
Pvt. Ltd.

Pentafour
RES, Hyderabad

Swasti Power
Engg. Ltd.

MPSEB

TERI

ABAN Lioyd Chiles
Off-Shore Ltd.

Tenas, Inc. Texas

EHF Corpn. Peensylvania

Zond Corpn.,
California

E.P.RI USA
Acres Int. Corpn.,
Newyork

Dodson-Lindbloom IntV.,
linois & OPIC

Lockheed Env. systems
and Tech. (Texas)/
Econergy Inti. Corpn.
(D.C) & OPIC.

Kenetech Corpn.
California

efforts in the areas of solar power, bagasse-based
power and renewable energy resource assessment.

Congeneration and renewable energy.

10 MW solar electric power plant; 100 MW coal-fueled
Ltd. power plant with 300 TPD coal washing plant near
New Delhi (at the same site)

20 MW wind energy project in Tamil Nadu.

Partnership for evaluation of low-cost photovoltaic cells.
Small Hydro Projects in U.P.

5 small hydro projects totalling 5.1 MW in M.P. through
DL!'s Indian subsidiary (Ascent Hydro Projects Ltd.) with
financial assistance from OPIC.

Funding feasibility study for two 50 MW biomass-fusiied
Co-generation plants in U.P.

Sales contract for delivery of 600 advanced wind
turbines.
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Objectives

Indian US Agencies
47. Solaris Systems, Intech Giobal
Cochin Resources, Inc.
48. IREDA-KE! energy Pechtel Corpn.
Ltd.
49, NPEC-MICON Ltd. Omnion Power Engg.
50. UDAY Ltd. Intech Global
Resources Inc.
51. IREDA EPRI, California
52. MNES EPRI Califomia

To build a 2 MW solar power plant in Palakkad, Kerala.

To create a facility to accelerate commercial use of
renewable technologies in India.

To install a 150 KW SPV power plant in Tamil Nadu.
To develop inverters and allied hardware for
gridinteractive renewable energy systems.

To design and evaluate methods for US industry inter-
action and technology co-operation with counterparts.
To expand cooperation between MNES and US utilities
with emphasis on PV, wind and biomass.

[Translation]

SHRI RAMPAL SINGH: Mr. Speaker, Sir, Hon'ble
Minister has stated in the reply to the part (a) of the
question that two proposals have been received from an
American firm for setting up power generating units based
on garbage/biogas in Maharashtra and Tamil Nadu. The
hon’ble Minister has said in the conference that the power
received from the private companies will be much more
expensive. | would like to know from the hon’ble Minister
whether these proposals have been brought forward for
providing expensive power supply? | would also like to
know the name of that agency and the time by which this
project is likely to start?

[English]

MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR): Sir, a
United States firm called Zeicron industry has made a
proposal o the Ministry of Power to set up these power
generating plants in Maharashtra and Tamil Nadu. The
proposal is of a preliminary nature. It costs about Rs. 200
crore. They do have the technology. They are yet to make
a serious project proposal or a feasibility report. This
particular subject is being dealt with by the Ministry of Non-
conventional Energy Sources. We have received about 17
proposals for generating energy from waste.

(b/1105/Kg/mkg)

The technologies are now becoming mature. We have
general incentives and we also propose to make a scheme
applicable to the whole country to make use of this
potential for generating energy from urban wastes as a
corollary to urban waste management and environmental
control programmes.

[Translation]

SHRI RAMPAL SINGH: Mr. Speaker, Sir, | had just

now asked in my question whether this power will be
expensive or cheap but no reply has been given in this
regard.
" | am asking another supplementary question. In the
same part of the answer it has been stated that a power
project is likely to set up near Delhi. | would like to know
that upto when this project is likely to set up and whether it
will meet the requirements of Delhi? If not, to what extent it
will meet the requirements of Delhi?

THE MINISTER OF POWER (SHRI N.K.P. SALVE):
So far as the generating cost of the power is concemned,
this proposal is on the preliminary stage, so the details
about the prices are not available. This was the reply
agiven by the hon’ble Minister.

The project which is to be started in Delhi is also in
the preliminary stage. This porposal is for a project of 200
Megawatt. The requirements of power in Delhi are much
more and this project will not be able to meet the
requirements of Delhi but alongwith this they want to set
up Energy Efficiency Centre also.
[English]

“This would be an educational resource and includes
demonstration models, exhibition and classroom facilities."’

[Translation]

DR. RAMKRISHNA KUSMARIA: Hon’ble Mr. Speaker,
Sir, | would like to tell to the hon'ble Minister that because
of the acute shortage of power in the country farmers are
facing lot of difficulties and in the modem times the scarcity
of power is causing many hindarances. The lift irrigation
scheme in Madhya Pradesh is lying pending just because
of power shortage. | would like to know from the hon'ble
Minister that if the private companies have not shown
much interest in it then in view of this what steps the
Government is likely to take for the generation of power so
that adequate supply of power can be ensured to the
farmers?

SHRI N.K.P. SALVE: Mr. Speaker, Sir, it has a wide
scope. You are right. The hon’ble Member has said rightly
that there is too much scarcity of power in the country and
this shortage is everywhere in the length and width of the
country. This shortage is in Madhya Pradesh and in every
state. As this industry is capital intensive industry and we
don’t have capital neither in Centre nor in states so we can
not generate adequate quantity of power. We are making
efforts so that maximum number of people shall join the
power generation sector.

In Madhya Pradesh also the work of 20 projects have
been allotted to various comapnies. We are trying our best
to bring the private sector in this field as early as possible.
Once the work of generation of power will start, we will be
able to supply power to Agriculture, industries as well as
the domestic sector.
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SHRI RAJNATH SONKAR SHASTRI: Whether a
~orking group of experts constituted for the private sector
has wamed the Government that if foreign companies
particularly American companies enter in the field of power
generation in private sector in India then electricity will cost
more, regional imbalances will increase in regard to the
power generation and supply and it will seriously affect the
balance of payment position? If so, what is the reaction of
the Govegnment in this regard?

A reference has also been made about Uttar Pradesh
in this question. There is a severe crisis of power in Uttar
Pradesh and power supply is also irregular there. | would
like to raw the attention of the hon'ble Minister towards the
part ‘B’ of this question that whether Government is aware
about the consequences of the short supply of the power
and losses to the industry and crops? If so, the action
taken to improve the situation?

[English]

MR. SPEAKER: Last portion of the question need not
to be replied to because it is arleady replied.

[Translation]

SHRI N.K.P. SALVE: lt is a fact that this thing is being
criticised that the power to be supplied by the Private
sector will be expensive. This all criticism was started by
people of Andhra Pradesh. They are paying high prices.We
are generting power in the public sector at the same
capital cost. The main thing is that anybody who want to
set up a plant, he can set up that piant. If he wants to set
up at low cost he can de so. That will be their reasonable
cost. The Parliament has enacted a law about Central
Electricity Authority. It examines it throughly. It is the
authority in this matter. It gets approval only when their
capital cost and generation cost is reasonable.

DR. LAXMINARAYAN PANDEYA: The hon'ble
Minister has given statement in his reply to a geustion that
we want to increase the generation of power by giving
assistance to the indigenious and foreign comapnies in
vegard to the various hydro power projects. The
Maheshwar project jn Madhya Pradesh is being given to
the S. Kumar and the Pench Hydro Project is being given
to a foreign company. ls it a fact that an indegenious
company had requested for awarding the work of the
Pench Hydro Electricity Project to them but this work has
been given to a foreign company i.e. an American
company. | would like to know the reason for it.

SHRI N.K.P. SLAVE: Mr. Speaker, Sir, for this he will
have to give me a separate notice....(Interruptions) you
please see the scope of the question. Hon'ble Member is
asking about the particular aspect. His question is not
related to the biogas. So | can not give the information
right now.

DR. LAXMINARAYAN PANDEYA: In the statement
you have made a reference to the Maheshwar Project and
| am asking a question about it only. If you would have not
mantioned it, | would not have asked you a question.
247018895,
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[English]
MR. SPEAKER: | have accepted your answer.
SHRI N.K.P. SALVE: | am grateful.
[Translation]

SHRI MURLI DEORA: Just now the hon’ble Minister
has stated that power generating companies of private
sector have entered in India because we have a resource
crunch. It is a fact. We would like to congratulate the for it.
Just now he has stated that their prices are very high. This
is an incorrect concept. | don’t agree with it. | would like to
know from the hon’ble Minister the number of power plants
in private sector in which the expenditure incurred is less
than rupees 3 crore per MW and the number of private
sector plants in which expenditure has been incurred more
than Rs. 4 crore 25 lakhs. Why there is so much gap?
[English]

There should be one criteria, one parameter which
decides as to what is the maximum price which the State
Electricity Board will pay by means of power purchasing
agreement. There is so much difference between different
States.

SHRI N.K.P. SALVE: The hon. Member is capable of
putting up a plant himself. If a cheaper power plant can be
put, | would welcome him and invite him.

SHRI MURLI DEORA: At Rs. 4 crore per MW anybody
can put up a power plant. You need not worry.

SHRI N.K.P. SALVE: | would invite him to put up a
power plant at a cost lesser then Rs. 4 crore per MW. We
would welcome it very much.

SHRI RAM NAIK: It is very offending reply.
MR. SPEAKER: The Member is not offended.

SHRI RAM NAIK: | know he would not be offened. But
as MPs we feel offended. (Intefruptions)

SHRI N.K.P. SALVE: If any Member feels offended, |
apologise for that. | thought | was paying tribute to the hon.
Member by saying that he can put up a power plant. | am
sure, he feels complemented.

SHRI MURLI DEORA: | feel complemented.

SHRI N. K. P. SALVE: Be that as it may. | will come to
the point.

Sir, the crucial question for consideration is when you
are comparing the capital cost of a power project being put
up, one has to see as to what wouid be the project cost
after four or five or seven or nine years.

To compare that cost with the cost of the power plants
which were put up five years ago is very unfair. Today the
only way out is to compare the cost of the power projects
in the public sector as against the private sector. If they
were to be seen in that context, then the Central Electricity
Authority is consious of the fact. You let us know about’
any particular project that you want to complain about.

Everyone is saying that the cost is high. | have openly
challenged that you let us know about any particular State
where the Central Electricity Authority has accepted a
particular cost. We will give the reasons; we will give you
the rationale.
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SHRI MURLI DEORA: What is the highest cost that
yhou are allowing?

SHRI N.K.P. SALVE: It cannot be fixed; it differs from
project to project. Where a project is purely for expansion,
where the infrastructure is not required, it cannot be fixed.
But where a large infrastrcuture is requried, there it
depends upon the infrastucture required. In Sikkim, if a
hydel plant is to come up, where they have to construct
roads, where they have to construct bridges for 120 miles,
there it depends upon the infrastructure. So, the cost
depends the location of a particular plant, the infrastructure
required for that plant and on the total factors which go into
the making of project.

| want to repeat here and submit in all humility through
you that tthis notion is utterly erroneous that the Central
Electricity Authority is allowing the captial cost which is
higher than the cost otherwise at which the public sector is
putting up its plant.

[Translation]

SHRI RAJVEER SINGH: Mr. Speaker, Sir, through
you, | would like to ask the hon. Minister the time by when
the power generation work of domestic and foreign
companies would be complete and when would we be cent

_. percent self-reliant in the field of power generation?

b

‘Becondly, the electrification of thousands of villages has
+'been completed on paper but will the hon. Minister enquire
into it as to whether it has truly been done or not? In fact,
not to talk of an electricily cable, even a pole has not been
installed. | don't know what reasons have led to this fake
electrification. Will you hold an enquiry in the states to find
out whether the electrification has been done in fact or not
and if it has only been done on papers, then, who is
responsible for it and when will the guilty people be
punished?

[English]

MR. SPEAKER: The last part of the question relates to
the state government authority. |f you want, you can rely to
the first part of the question.

[Transiation]

SHRI RAJVEER SINGH: Mr. Speaker, Sir, | am not
against your ruling. | would like to say that the central
govemment provides assistance and the ocentral
government should itseif look into it whether the funds
have been properly utilised by the state governments or
whether the state govemments have misappropriated .the
‘funds.

[English]

MR. SPEAKER: Is it possible for you to give the time
frame within which india can be seif-sufficient in energy?
SHRI N.K.P. SALVE: | am scared to answer that question.
[Translation]

SHRI RAJVEER SINGH: No matter whether you
continue to be-a Minister or not, but you can always reply.

SHRI N.K.P. SALVE: My remaining a Minister or not
wil not solve the problem of seif-sufficiency in the
generation of electricity. The central electricity authority has
given its report that if we are abie to generate one lakh
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forty eight thousand megawatt power more by the year
2007 then we might become self-reliant in this field. One
lakh forty eight thousand means 200 billion dollars or Rs.
600 crore. This is not an easy target. We are trying our
level best. The govemments do not have money-neither
the central government nor the state govenments. We are
getting a good response from the private sector and we
are trying not to give the contract through MOU in
response and give it after bidding. Because then several
questions which are being raised now such as, you are
giving more price, you are allowing more capital cost etc;
will not be raised. We are trying to achieve self-reliance
with the help of the private sector and when can that be
possible is something which is difficult to say at present.

SHRI RAJVEER SINGH: Mr. Speaker, sir, please get
an answer to my second question also. They can at least
hold an enquiry. Crores of rupees are being wasted.

MR. SPEAKER: The state governments will get
annoyed.

[English]

SHRI ANIL BASU: From whatever he has stated in the
written reply and in reply to oral questions put up by Shri
Murli Deora, it is crystal clear that there is no uniform
policy at the Union level so far as participation of the
private sector in power generation is concerned.

What appears is that instead of fixing the cost of
power per unit, the Government has chosen a path that the
foreign companies which are coming and participating in
power generation in our country are .given incentives
without any restriction.

In the Dhabol project......

MR. SPEAKER: Please come to the question.

SHRI ANIL BASU: Sir, my specific question is whether
it is a fact that the foreign companies which are coming in
our country in the field of power generation, especally the
Enron Company of USA, which is setting up power
generation station at Dhabol in Maharashtra, have not
insisted on 16 per cent guarantee on the rate of return.

| would also like to know whether the Government of
India has announced a policy of guaranteeing 16 per cent
rate of retum and because of this policy, the lenders who
were lending money to Enron Co. in Dhabol insisted on a
counter-guarantese.

SHRI N.K.P. SALVE: It is not correct... (Interruptions)

SHRI BASUDEB ACHARIA (Bankura): He has not
replied to his question.

MR. SPEAKER: He said, “it is not a fact.”
[Translation]

SHRI RABI RAY: Mr. Speaker, Sir, the hon. Minister is
very excited when he says that they are going to get a big
support from the private sector and that is why they see a
possibility of achieving self-reliance by the year 2000 A.D. | °
would like to know from the hon. Minister whether the
government give a guarantee to this effect that foreign
companies, especially the multinationals which are being
invited to come to our ‘country would not be allowed to
eam as much profit as we do. For example, if a state
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government is finding it difficult to give profit then, in that
case, will the central government give a guarantee and
make suitable arrangement on behalf of the state
government. | would like to know from the hon. Minister
that if this is the attitude of the government then how can
they expect self-reliance by the year 2000 A.D.

SHRI N.K.P. SALVE: Mr. Speaker, Sir, | did not talk of
achieving seif-reliance in excitement. | said it with due
regard. Secondly, we do not give any guarantee of profit.
Our counter guarantee is not counter guarantee of profit.
[English]

SHRI D. VENKATESWARA RAQO: Sir, as far as this
power investment and generation is concerned, the policy
of the Government is very much confusing. For example,
there is a Muddanuru plant which is being constructed by
the Andhra Pradesh Electricity Board and the total cost of
500 MW unit is about Rs. 700 to 800 crore. That means
even below | MW the cost comes out to nearly Rs. 1.75
crore where as these private people who are coming in this
field are giving Rs. 4 crore, 5 crore or 7 crore. It is under
construction right now. They are putting the MW cost
below Rs. 2 crore. This is one of the variations in the cost.

On the other hand, the other variation is that the total
production in Andhra Pradesh, Thermal as well as Hydel
projects, both put together, comes to 4,500 MW. Now
according to the answer given here, the estimated
proposals and other things are going to be about 30,500
MW. At the moment, if the Government purchases the total
power, the total amount allocated in the Budget has to be
given to the power purchase programme @nly. This kind of
atmosphere right now has appeared on paper on the
power sector.

At the same time, the Govemment is........

MR. SPEAKER: Please come to the question.

SHRI D. VENKATESWARA RAO : This is the
confusion, which we are able to see outside; so much of
confusion is there.

MR. SPEAKER: What is your question please?

SHRI D. VENKATESWARA RAO: Recently | am told
that the Government has issued an Order to the State
Governments that 18th February is the last date for
entering or taking up applications in regard to putting up
the plants by the private people. Is that true? | want to
know whaether that is the deadline for the Governments to
take up the power projects. Is there any concrete plan for
cost reduction in the power sector? Also | want to know
whether it is going to be on bidding or on Mol basis.

MR. SPEAKER: The Minister has said that it is going
to be on bidding.

SHRI N.K.P. SALVE: As of now, from 18th February
the CEA would be directed not to consider any proposal
which is on MoU route. It will have to be through bidding
process.

As to the other question that he is asking - he has
said that in some project the cost is Rs. 1.7 crore per
MW— do not have the particulars with me. If the
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hon. Memberis kind enough to write to me, | will certainly
let him know the variation between the cost of that project,
which is Rs. 1.7 crore, and the other project.

MR. SPEAKER: Shri Sharad Dighe.......(Interruptions)

MR. SPEAKR: We have given half-an-hour to this
question. Now we should go to the next question after Shri
Sharad Dighe puts his Supplementary.

SHRI SHARAD DIGHE: While allowing these power
projects to be set up in collaboration with US Government
or other American agencies in the: States, | would like to
know whether the Central Governmment has given any
guideline to the States that the tender should ba invited for
this purpose.

MR. SPEAKER: Shri Dighe, that guestion has bean
replied.

SHRI SHARAD DIGHE: In the case of Dabhol project
in Maharashtra, | want to know whether any tender was
invited. | am asking this question because the present
Government is announcing that the tender has not been
called and, therefore, they will review this project.

MR. SPEAKER : No reply to hypothetical question
please....... (Interruptions)

SHRI MURLI DEORA: The Minister is prepared to
reply. Let him reply.

MR SPEAKER: He has replied that the contract will be
on bidding.

SHRI SHARAD DIGHE: | want to know whether
guidelines have been given........ (Interruptions)
[Translation]

SHRI BASUDEV ACHARYA: Mr. Speaker, Sir, please
allow a haif-an-hour discussion on this topic.

MR. SPEAKER: Half-an-hour is already over.

[English]
Deep Sea Fishing Policy

‘83 SHRI K.G. SHIVAPPA:
SHRI BOLLA BULLI RAMAIAH:

. Wil the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the Union Government have decided to
review the deep sea fishing policy by appointing a
committee to protect the interests of traditional fishermen;

(b) if so, the details thereof and the time by which the
committee is expected to submit its report;

(c) whether it is a fact that the issuance of new
licences to joint ventures in this sector has been frozen;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN
GOGOI): (a) to (d) Yes, Sir. The Government has decided
not to process any new applications for introduction of
deep sea fishing vessels under Joint Venture till the whole
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policy is reviewed. Accordingly, a Review Committee under
the Chairmanship of Shri P. Murari, former Secretary to the
Govemment of India, has been constituted on 7th
February, 1995. The Committee is expected to submit its
Report within 3 months.

SHRI! K. G. SHIVAPPA (Shimoga): Mr. Speaker, Sir, in
Karnataka there is more scope for deep sea fishing. |
would like to know from the hon. Minister whether, while
reviewing the deep sea fishing policy, cooperative societies
would be set up with the Central Government assistance
so that the traditonal fishermen can hire modern
equipment.

SHRI TARUN GOGOI: In fact, there is a Committee
which will go into the whole case. We are going to provide
some assistance and the detrils including incentives to the
cooperative societies have to be sorted out. Even now
some assistance is given to the Cooperative Societies by
the Ministry of Agricu‘ture ard my Ministry also.

SHRI K. G. SHIVAPPA: Almost all traditiona!
fishermen are poor people. | want to know whether, to
avoid exploitation by middlemen and also to help the
fishermen for getting c<2e. sea fishing, the Central
Government has providaa marketing facilities to them.

SHRI TARUN GOGOI: In fact, Sir, the subject is dealt
by the Ministry of Agriculture and the issue of traditional
fishermen is a State subject. Normally | deal with the deep
sea fishing. In spite of that, all incentives are being given
to the co-operatives formed by the traditional fishermen
who are interested in deep sea fishing.

[Translation]

SHRI RAM NAIK: Mr. Speaker, Sir, | had raised this
matter during the Zero Hour on 12th December and the
whole House had supported it by rising above political
differences. | am glad to know that the Government has
now constituted a committee to review it. A meeting had
been convened by National Fisheries Action Forum two
days back on Friday in Calcutta and they have announced
to go on indefinite hunger strike at the birth place of
Mahatma Gandhi against the policy of the Government. In
view of that | would like to know who are the members of
this committee. Whether it consists of Members of the
foum or the Members of Lok Sabha? Whether this
committee would consult the state government or people
working in the fishery department?

[English]

SHRI TARUN GOGOI: | can given the names of the
Members of the Commiittee. Mr. P. Murari is the Chairman
of the Committee. Then there are representatives of the
Ministries of Agriculture, Surface Transport, Commerce,
Defence, Department of Ocean Development and Director-
General, Indian Council of Agricultural Reserach. Then
there is Sacretary in-charge of Fisheries, Gujarat,
Secretary in-charge of Fisheries, Maharashtra, Secretaries
of Kerala, Tamil Nadu, Andhra Pradesh, West Bengal, and
the concermed Secretary of different State Governments.
Then there is Director-General in-charge of Fishery Survey
of India.
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[Translation]

SHRI RAM NAIK: My question is specific that when
the House had raised this voice then how is it that it does
not consist of any Member of Lok Sabha? Will you involve
the Members of Lok Sabha in this committee in order to
ensure that feelings of the public are highlighted?
[English]

SHRI TARUN GOGOI: It is a Gevernment Committee.
This Committee will take into account the views of the
Members of the Parliament also. Normally when an officer
is a Chairman, | do not like to put any Member of the
Parliament under him.

SHRI LOKANATH CHOUDHURY: Mr. Speaker, Sir,
just as the Government has given further licences, | want
to know, since the Government has broadened it now, how
many total licences have been issued?

MR. SPEAKER: This is about the Committee.

SHRI LOKANATH CHOUDHURY: On the other hand
also. Sir, whether the Government is aware, before
appointing the Committee, that there arz certain areas in
which there is an infringement on the rights of the
traditional fishermen? If the Government has made such a
study, whether by that study the Government has come to
a conclusion for setting up the Committee or the
Government suo motu has gone to set up a Committee?
What are the reasons that led the Government to set up a
Committee? | also want to know what are the terms of
reference given o the Committee? These are the things
that are necessary. Moreover they are going for a hunger
strike as he has pointed out, What steps the Government
is going to take to prevent this?

SHRI TARUN GOGO!: In view of the issues raised by
the Members of Parliament and the fishermen's agitation, |
have constituted this Committee. Then the terms of
reference are (1) tc review the potential and distribution of
fishery resources in the Indian EEZ in consultation with
experts, (2) to ascertain the present status of exploitation
of marine fishery -resources by various sectors, namely,
traditional sector, mechanised boats sector and deep sea
fishing vessels, (3) to ascertain whether the operation of
vessels under the new deep sea fishing policy or under
charter has affected the traditional fishermen and (4) to
suggest the lines on which the future development of the
deep sea fishing sector should be charted, including the
number and types of vessels that should be allowed, along
with their areas of operation.

SHRI LOKANATH CHOUDHURY: What has led the
Government to appoint the Committee?

SHRI A. CHARLES: The question before the House is
a larger question about the deep sea fishing policy of the
Government of India. In the last session of paffiament
there was a lot of discussion and confusion; the confusion
is going on all over the country. | am sorry to say that in
the present answer of the Minister also he has now said
that his Ministry is concerned only with the deep sea
fishing and the prcblems of the traditional farmers are to
be addressed to the Ministry of Agriculture. This is exactly
our concern. To whom shall we put the question? We are
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deeply concerned about the fate of the traditional
fishermen because their lives have been totally affected
by the fishing policy of the Government of India.

May | know irom the hon. Minister whether at least
after getling the report of this commitice of sxperts, hs
would coordinate, - if necessary with the Ministiy of
Agriculture and see that under no circumstances the deep
sea fishing policy and the licensing policy will affect the
traditional fishermen and the categorical assurancs that
was given in this House in tha iast session of Parliament
that he would give &ll sorts of assistance to the traditional
fishermen {0 come forward either on a coopertive basis or
a joint venture, to go far deep sea fishing will be fulfilled
and that their lives would be protected so that the
traditional fishing is not affected?

SHRI TARUN GOCGOL Whst | am
whether deep ssza fishing has  afiaciad
traditional fishing.

SHRi A. CHARLES: ! has.

SHE] TARUN GCGOI: it has bmsen affected by the
mechanised sector. That is why | constituted this
committee. In fact, can | quote from the statement of the
Chairman of the National Fisheries Action Committss? He
has agreed with what | had said in Padiament. | can
quote him: “The traditiona! sector is very much affected
by the mechanised sector.” This is what he has said.

SHR! A. CHARLES: Sir, hnat is the remedy? | seek
your protection.

BT

MR SPEAKER: You have got the protection alreacy
because he had appointed the commitiee. ...(Interruptions)

MR. SPEAKER: It is not like that. It is to protect ite .

small fishermen that this commitiee has besn appointed.
You have to understand it.
Kayamkulam Thermal Power Plant

£

‘84, SHRI KODIKKUNNIL SURESH:
SHRIMATI SUSEELA GOPALAN:

Will the Minister of POWER be pleased to state:

(a) whether the Worid Bank has agreed to release
the 400 million U.S. Dollars sancticred by it under the
“lime siice concept” fcr the Kayamkulam Thermal Power
Plant;

(b) if so, the details thereof;
(c) if not, the rsascns therefcr;

{d) the quantity of naphtha ‘o be imported annually
for use in this plant and the foreign exchange involved
per annum; and

(e) The quantity of naghtha to be supplied by the
domastic refineries for this plant?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! URMILABEN CHIMANBHA! PATEL):
(a) to (8) A Statement is laid on the Table of the House.

STATEMENT

(a) to (c) National Thermal Power Corporation
(NTPC) proposes to finance the Kayamkulam orcject from
internal resources of the company, market borrowings and
external commercial borrowings. Simultaneously, the
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project has also been posed to the World Bank for part
financing under the time-slice loan.

(d) and (e) The piant is oroposed to be a dual fuel
plant Gas/Naghiha. The ftotai annual requirerent of
Naphtha is estimaled at 0.45 miliion tonnes par annum,
considering 6000 hours of operation. Whether the same is
imported or indigenous would depend on commercial
considerations. NTPC has already taken up the issue of
linkage of naphtha from domestic refineries with the
Ministry of Petroleum and Natural Gas.

SHRI KODIKUNNIL SURESH: | would like to know
whether the World Bank has offered any package for the
Kayamkulam Thermal Power Project and if so what is the
total amount of money sought by the NTPC from the
Werld Bank, How much have they agreed to " ive?

THL MINISTER OF POWER (SHRI N.K.P. SALVE):
Wz have posed ihis prelect for World Zank assisiance
and the World Bank is pressnily examining ihe details
furnished by the NTPC in support of the Kayamkulam’
Prosct bacoming eligible ior funding under this loan. The
Bank’'s financiable portion for Kaya/nkulam works out to
about Rs. 250 million.

SHRiI  KODIKKUNNIL SURESH: What zre the
conditions between the Worid Bank and the NTPC for the
financial assistance for the Kayamkulam Power Project?

SHRI N.K.P. SALVE: Only when we finaliss the
agreement, shall we know the terms and conditions.

PROF. P.J. KURIEN: The hon. Minister i his reply-
has "stalud that the project is o be tinanced i-f-'ﬁ"x“‘??y_a,"_
inteinal rescurces of the company, market borrowing and
exiernal commarcial borrowings. Simuitanecusly, the
nroject has also been posed t¢ ihe World Bank for part
finarcing. In view of the fact that the project was
conceived about seven years ago and also of the fact that
Rs. 15 crore have already been spent on the project and
that the hon. Minister himself came and laid the
foundation stone about a year ago, | would like to ask a
specific guastion. What would happen fo the Project if the
World Bank does not come forward with assistance?

o

Also, | would like to know whether there is a time
schedule as to when the work on the ground would be
started and when the project would be commissioned. If
s0, please let me know.

SHRI NLK.F:, SALVE: It is trus that the project was
started in 19383 in terms of the inter-governmant protocol
beiwen the srsiwhile Soviet Union and India. Kayamkuiam
project was identified as a prciect for bilateral Soviet
assistance. However, because of subsequent poalitical
development in the former Soviet Union, the project was
delayed. Bu! this project happens to be located in ths
Constituency of thg hon. Member and he knows that we
are very keen to implement it.

We have made two packages. Firstly, if we are to get
the World Bank assistance, there is one package and if
we are not to gst the World Bank assistance, there is
ancther package.

Our internal resource is Rs. 393.17 crores in a total
project cost of Rs. 1,310 crore.
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| want to assure the hon. Member that now the project
would be implemented on dual fuel basis—gas and naptha
and no longer coal—and the project would be very
expeditioulsy completed.

SHRI P.C. THOMAS: This is ore of the prestigious
wrojects of India where originally it was planned as 2400
MW project. We had gone in to Russia for assistance
which had failed, and then to Japan which had aisc failed.
What we understand is that the main reason for tailure was
that we had gone back from 2400 MW and we have come
down to 420 MW which was found not feasisle in the light
of the large expendituie thai has to 8 made on ir=
project.

So, | would like to know whether the winister anu the
Government will see that this project is. finalised in the
originally planned way itself by way of 2400 MW project.

Secondiy, | want to know whether there are conditions
as to how the supply from this project is to be given, and
whether it is to be given to other States or whether it is to
be given to Kerala or there are such conditions in this
respect.

SHRI N.K.P. SALVE: There is no proposal before the
Government for augmenting the capacity from 400 MW to
2400 MW, and the power generated would be supplied to
Kerala.

Hydel Power Generation

' +
*87. SHRI SHRAVAN KUMAR PATEL:
SHRI MAHESH KANODIA:

Will the Minister of POWER be pleased to state:

(a) whether contribution percentage of.hydel power
sector to overali power generation in the country has been
consistently declining from plan to -plan;

(b) if so, the details thareof;

(c) whether in view of the highly eco-friendiy nature of
hyde!l power generation, Government plan to exploit the
hydel potential more intensively, and

(d) it so, the steps proposed to be taken in this
direction by the country’s end?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT| URMILABEN CHIMANBHAI PATEL):
(a) to (d) A Statement is laid on the Table of the House.

STATEMENT
(a) There has been a decline in the relative share of

hydel power in the overall installed capacity in the country
since 1963-64.
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(b) The installed capacity for generation of hydro
power at the end of the various plan period is indicated
below:—

S E:d of Total Hydro Power Hydro Power
No. Plan Capacity  Capacity (MW) as % of

(MW) total
1. [ 2695 940 35
2 " 4653 1917 41
3 B 9027 4124 48
4 1% 15663 6965 42
£, A 28580 10833 41
9. i 12585 14460 34
7. “fii 8 1858 29
s i Tt 22993" .7

(c) and (d). For better tapping of the hydel potential
available in the country, amongst the measures initiated
are creation of specific public sector companies for setting
up large hydro projects; higher allocation of plan resources
including budgetary support for hydet schemes and offering
special incentives for encouraging private sector
participation in hydel development.

SHRI SHRAVAN KUMAR PATEL: Sir, it is observed
from the figures given in a reply to a question raised in
Rajya Sabha on 20.12.1994 that over the period of two
Five Year Pians, that is, Sixth and Seventh, generation
capacity of only 7,474 MW was added while in the first
three years of the Eighth Plan, an additional capacity of
2,111 MW was created. In the rest of the two years of the
Eighth Plan, additional capacity of another 7,171 MW is
targeted to be added, which is almost equal to what was
created during the 15 years of the said three Five Year
Pians.

Therefore, | would like to know what special steps are
to be taken during the left over period of the Eighth Plan to
accelerate the pace so as to achieve the target and
whether the hon. Minister is hopeful to achieve the target
and would assure the House that it would still be possible
to achieve it.

THE MINISTER OF POWER (SHR! N.K.P. SALVE):
Sir, in our reply to the main question, we have already
mentioned the steps we are contemplating to augment the
hydel power generation. Among the measures initiated for
better tapping of the hydel potential available in the
country, are: (i) creation of specific public sector
companies for setting up large hydel projects—as many as
six Central public sector undertakings have been created
only to tap the hydel projects; (ii) higher allocation of plan
resources, including budgetary support for hydel schemes;
and (iii) offering special incentives for encouraging private
sector participation in hyde! development.

SHRI SHRAVAN KUMAR PATEL: Sir, may | know
how the cost of hydel power generation and transmission
compares with the cost of thermal and nyclear power, how
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far it is more-eco-friendly, what is the total hydel power
generation potential remaining untapped in the country,
and whether any action plan has been drawn up for
optimum utilisation of this potential?

SHRI N.K.P. SALVE: Sir, the total potential at sixty per
cent Plant Load Factor has been determined by the
Central Electricity Authority as 84,044 MW. Out of this, the
potential which is already developed and harnessed is
12,408.97 MW and the potentlal under development is
5,829.30 MW. It is extremely important for us to have a
proper balance between thermal and hydel power and |
think | have already mentioned the three steps we have
contemplated to make our enflre power system more
efficient, especially the transmission and distribution part.
[Translation]

SHRI SURAJ MANDAL: Mr. Speaker, Sir, the
government propose to make a new scheme for power
genration. The capacity of all the three hydel projects i.e.
Tillaiya, D.V.C. and Panchet, which are related to Damodar
Valiey Corporation, is decreasing with every passing day
and the reservoir of Tillaiya should generate more power
but!it has been fixed at only 10 megawatt. | would like to
know from the government whether the govemment would
work tdwards strengthening these old hydropower projects
to ensure a power generation to its full potential?

SHRI N.K.P. SALVE: | have no knowledge about the
projects of Damodar valley which the hon. Member has
mentioned but | can say in principle that we will try our
level best to improve all our present projects and central
public undertakings.

[English]
inland Waterways

*88. SHRI BIJOY KRISHNA HANDIQUE: Will the
Minister of SURFACE TRANSPORT be pleased to state:

(a) whether all the existing national inland waterways
have been put to use;

(b) whether any study has been conducted on the
effective use of these waterways; and

{c) it so, the recommendations made therein?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) to
(c) A statement is laid on the Table of the Lok Sabha.

STATEMENT

(a) Yes, Sir.

(b) & (c) Techno-economic feasibility studies had been
conducted on the 3 National Waterways namely the
Ganga, the Brahmaputra and the West Coast Canal prior
o their declaration as National Waterways.

The studies had revealed that these 3 National
Waterways namely Haldia-Allahabad stretch (1620 Kms.)
of Ganga-Bhagirathi-Hooghly river system, Dhubri to
Sadiya stretch (891 Kms.) of river Brahmaputra and
Kottapuram to Kollam stretch (168 Kms.) of West Coast
Canal alongwith Champakara Canal (14 Kms.) and
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Udyogmandal Canal (23 Kms.) are economically viable for
the effective use for IWT besides being a fuel efficient and
eco-friendly mode of transport.

SHRI BIJOY KRISHNA HANDIQUE: Mr. Speaker, Sir.
although the Inland Waterways Authority of India was
formed in 1986, it has managed to put a few vessels afloat
on the waterways. One of the recommendations in a study
made by the Ministry of Surface Transport was to urge the
State Governments to industrialise areas near major rivers
in a planned manner ‘at a faster pace so that not only the
existing waterways can be sustained but also new
waterways can be created. May | know from the hon.
Minister whether the State Govemments have responded
to this recommendation and wheather they are assured to
provide modemised infrastructural facilities like channel
dredging and maintenance, navigational aids, and traffic
regulations?

SHRI JAGDISH TYTLER: Sir, no doubt, the
recommendation was there and we had requested the
State Governments, especially of Bihar, U.P. and West
Bengal, | am happy to say that they have initiated action
on that.

SHRI BIJOY KRISHNA HANDIQUE: Mr. Speaker, Sir,
the LW.T. Authority of Assam claims that the Dhubri-
Tezpur sector of the reiver Brahmaputra—which is
mentioned in the statement - is always a third force in the
transportation system after the railways and roadways.
May | know from the hon. Minister whether the length of
this stretch from Dhubri to Tezpur needs expansion and
transport service needs improvement? A proposal to that
effect has been submitted by the LW.T.; if so, | want to
know whether the Government has accepted the proposal.
| also want to know whether the reopening of the sector
between Phubri and Calcutta on regular basis is being
proposed by the Government.

SHR! JAGDISH TYTLER: Sir, the terminal facilities are
available at Dhubri and Pandu and also it has been
decided to reconstruct the collapsed RRCC jetty of North
Eastern Council by I.W.A.l. It has also heen proposed to
have during the Eight Plan, 24-hour navigation facilities for
which action has already been taken and the tenders are
also under finalisation.

SHRI HANNAN MOLLAH (Uluberia): Sir, | would like
to know through you when was this techno-ecor amic
feasibility study report available with the Government and
what steps the Govemment has taken to implement those
recommendations contained in the report except deciaring
those waterways as national waterways. | want to know
whether the transport lobby is opposing 1o expand
waterways and delaying this programme and if so, what
steps the Government is taking to face that situation and
introduce this system which is most fuel-efficient and by
which we can utilise the easily available water resource in
our country.

SHRI JAGDISH TYTLER: Sir, first of all, no transport
lobby can influence us. The question does not arise. We
arg rather encouraging every step in which waterways
should be used.
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SHR! HANNAN MOLLAH: What are the steps? ‘Every
step’ is rather a vague answer.

SHRI JAGDISH TYTLER: We have given concessions.
We are doing the dredging. We are trying to provide 24-
hour navigational facility which is being arranged. We are
doing bandalling. Everything possible is being done to see
that the river waterways are navigable. Not only this, we
are also making jetties. We are encouraging giving
concessions on the cargo movement. The Government is
giving practical concessions on the cargo handling. We are
also encouraging and even helping in buying the boats
where the Government is giving a subsidy on this. We are
doing everything possible. If any other suggestion comes
from the hon. Members or from the industry, it is most
welcome and we will consider that.

Visit of Deputy Prime Minister of Nepal

*83. SHRI LOKANATH CHOUDHURY:
SHRI INDRAJIT GUPTA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether a high levei delegation led by the Deputy
Prime Minister of Nepal visited India recently;

(b) if so, the specific issues discussed between the
two countries during the visit and the outcome of the
discussions on each issue;

(c) whether the Government of Nepal have expressed
any desire to review some of its existing agreements with
India including “1950 Treaty of Peace and Friendship”;

(d) if so, the details thereof and the response of the
Government thereto;

(e) whether any initiatives are under way in this
regard; and

(f) if so, the details thereof and the progress made so
far?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR! R. L. BHATIA): (a) to (f) A
statement is placed on the Table of the House.

STATEMENT
Visit of Deputy Prime Minister of Nepal

1. The Deputy Prime Minister and Minister of Foreign
Aftairs and Defence of Nepal, Mr. Madhav Kumar Nepal
visited India at the invitation of the Minister of External
Affairs, from 6—10 February, 1995. During the visit
wideranging discussions on bilateral issues, the situation in
the Indian subcontinent and other matters of common
interest were held in an atmosphere marked by the
candour, friendship and understanding which characterises
the special quality of relations between India and Nepal.

2. Several new suggestions for strengthening relations
were made during the discussions, which will be further
discussed and considered by the two governments prior to
the visit to India in the near future of the Prime Minister of
Népal.

3. The DPM of Nepal also suggested discussion of the
1950 Treaty of Peace and Friendship by India and Nepal.
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This suggestion will be considered at foreign office
consultations on all aspects of India-Nepal relations which
will take place in the near future to consider ways and
means to sustain and strengthen the unique relationship
between the two countries.

4. The Nepalese DPM’s visit was a goodwill visit and
was prepatory to the forthcoming visit to India of the Prime
Minister of Nepal, Mr. Man Mohan Adhikari. The visit
resulted in clarifying and enhancing mutual understanding
and in resuming the process of high level dialogue and
interaction between India and Nepal across the broad
specturm of our relationship.

SHRI LOKANATH CHOUDHURY: Mr. Spesaker, Sir,
the hon. Minister in his reply has said that the Deputy
Prime Minister of Nepal has raised the question of some
change in the friendsh:p agreement of 1950. | want to
know whether he has suggested anything concretely. They
have said : it will be considered. We want to know whether
the Deputy Prime Minister has concretely suggested any
indication to amend this treaty of 1950.

SHRI R.L. BHATIA: Sir, the Deputy Prime Minister did
mention about it. But he said, there are certain clauses of
the 1950 agreement which have become obsolete. In this
connection we have set up a commiitee of two Foreign
Secretaries o look into it because we have special
relations with Nepal. We wili certainly look into whatever
they suggest and for this the two Foreign Secretaries will
meet and have a dialogue in this regard.

SHRI LOKANATH CHOUDHURY: Sir, | want to know
whether there was any indication in the talis that the
revision of the treaty will be in some adverse direction.

Apart from this, the Minister in his reply stated that
other matters were aiso discussed. So, | w uld like to
know the matters which were discussed.

SHRI R.L. BHATIA: Sir, with regard to the first part of
the question. | would like to say that this Treaty of 1950
has worked very well so far and the relations between the
two Governments have been excelleni. With regard to the
second part of the question, | would say that there was a
discussion about the Tanakpur Power Project and they
also wanted to discuss another route for train. These are
the matters which were discussed in the talks.

SHRI INDRAJIT GUPTA: Sir, the hon. Minister is, no
doubt, aware of the fact that there is an anti-India lobby
working in Nepal which is trying to propagate that what
they consider to be ceriain injustices or inequitable
conditions which have been imposed in the past by India:
on Nepal will not be remedied and the visit of these
delegations — the Deputy Prime Minister just visited and
now we are expecting the Prime Minister to come — will,
actually, not lead to any rectification of what they consider
to be the injustices done to them particularly with regard to
sharing of water and electricity which is all centered round
the Tanakpur Project. The feeling being spread by certain
quarters in Nepal is that they were not given an equitable
share of water and of power. | do not say that we should
agree to anything and everything. But the point is, we must
certainly move in a way which will disarm the anti-india
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lobby in Nepal to the extent possible, because after all it is
in our interest. | want to know whether there was any
discussion with regard to these two issues and whether our
Government have given them any kind of assurances in
this respect.

SHRI R.L. BHATIA: Sir, with regard to the Tanakpur
Power Project and sharing of water we were able to
explain to them that at present the Agreement is between
the two Prime Ministers. We also explained to them that
we are ready to look at the Panjeswar Project on priority
basis. It is a bigger project which will cover Tanakpur also
and in that way the Tanakpur problem will also be solved.
At present this project is in India. With the total capital
given by us and also in view of the excellient relations with
that country we have given them 20 million units of
electricity and 150 cusecs of water for irrigation purposes.
When the Panjeswar Project is completed, there will be
more augmentation of water and more electricity will be
produced. In that way, they will be able to have more
electricity and water. So, this discussion was held in an
amicable manner and they too have been satisfied.

With regard to the first part of the question about the
anti-India lobby in Nepal, all | can say is, the discussions
that we have had with the Deputy Prime Minister of Nepal
were held in a very good atmosphere and a friendly
atmosphere, Both the sides are satisfied with the talks.

R & D in Drugs

*90 SHRI D. VENKATESWARA RAOQ:
SHRI HARISH NARAYAN PRABHU ZANTYE:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Committee set up by the Government
to suggest measures for accelerating research and
development in drugs has submitted its report;

(b) if so, the details of the main observations and
recommendations thereof;

(c) the reaction of the Government thereto and the
action taken thereon;

(d) the steps taken to promote research and
development in Drugs Sector in Universities and in
Govemment and private labs during the last three years;

(e) the total investment made during the last three
years and the projected investment during the next five
years; and

(f) the details of schemes formulated for attracting
investment in R&D by multinationals and other incentives
to Indian researchers abrozd?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE
DEPARTMENT OF ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT (SHRI EDUARDO
FALEIRO): (a) to (f) A statement is laid on the Table of the
House.

3~-470 LSS/95.
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STATEMENT

(a) to (c) Yes, Sir. The Inter Ministerial Committee has
submitted its report to the government. It has observed that
in view of the unique nature and special features of the
Pharmaceutical Industry, which has a high rate of
obsolescence of products and technologies and in which
muilti-disciplinary research is risky, expensive and time-
consuming activity, special package cf fiscal incentives
may be granted to encourage greater investment in
research and development in this sector. The
recommendations of the Commiltee are wunder the
consideration of the Government.

(d) to (f) The total expenditure incurred by the In-
house R&D units in the pharmaceutical sector is as
follows:

(Rs. crores)
1991-92 80.00
1992-93 95.00
1993-94 125.00

R&D expenditure by the industry during the current
year 1994-95 is expected to be of the order of Rs. 150
crores and it is expected to go up even further in the next
few years. The Pharmaceutical Industry at present spends
about 1.5 per cent of its turnover on research and
development. The government provides various incentives
and support measures to encourage R&D in the industry
and also for strengthening linkages between Industry,
National Laboratories and Universities.

SHRI D. VENKATESWARA RAO: Mr. Speaker, Sir,
when did this Inter Ministerial Committee submit its report
and what are the main features of its recommendations?
The 1.D.M.A. has suggested that if any company invests
five per cent of its turn-over in research and development
that company may be given exemption from the Drug Price
Control Order as well as Income Tax rebate and Customs
Duty rebate.

12.00 hrs.

| also want fo know whether this recommendation is
also being considered with the recommendations given by
the Inter-Ministerial Committee.

SHRI EDUARDO FALEIRO: Sir, new molecules now
discovered indigenously will be exempted from price
control for ten years. That is the major thing. The other
thing that has been recommended and which has been
agreed to by the Government and other things that have
been recommended by the committee are in the nature of
fiscal incentives and | am confident that the Finance
Ministry is seized of the matter. ... (Interruptions)

MR. SPEAKER: The Members of the Council of
Ministers are discussing their malters in Parliament.

SHRI D. VENKATESWARA RAO: What are the main
recommendations of the Committee?

SHRI EDUARDO FALEIRO: As | have mentioned
earlier, they are in the nature of fiscal incentives. And may
| mention here that firstly we have alrcady agreed ic give
the benefit of our different research institutions in
Government funded institutions, to cooperate with the
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industry in research and development. That itself is a very
substantial input. Secondly, as | have mentioned, earlier
and | could say it now very clearly that research and
development is basically the concern of the manufacturers
themselves. | would like to humbly point out here that 1.5
per cent of its total turnover is all that the industry spends
in research and development. There is scope and there
must be much more substantial investment in this regard. |
want, however, to make this point that over the last three
or four years the expenditure of this industry on the
research and development has increased. But much more
can and should be done by the industry themselves.

WRITTEN ANSWERS TO QUESTIONS
[English]
Blow-Out at ONGC Well
*61. SHRIMATI SUSEELA GOPALAN:
SHRI SUDHIR SAWANT:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Committee appointed to go into the
causes of the blow-out at the ONGC well at Pasarlapudi
(Andhra Pradesh) has submitted its report;

(b} if not, the reasons for the delay and the expected
date by which the report is likely to be submitted;

(c) the estimated losses suffered by ONGC till date as
a result thereof;

(d) whether the Government have sought foreign
assistance to cap the well;

(e) if so, the details thereof;

(f) the time by which the fire is likely to be brought
under control; and

(9) the corrective steps proposed to be taken to avoid
such blow-outs in future?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) (a) and (b) The Enquiry Committee
has submitted its report to ONGC and is under
examination. In the meantime, the Ministry of Petroleum
=nd Natural Gas has also instituted a one-man Enquiry
Committee to look into the findings of the Enquiry
Committee set up by ONGC and submit a report to the
Government.

{c) The loss is being assessed by ONGC.

(d) to {f) ONGC sought the help from professional fire
fighters (from the USA). Initially, the services of M/s. Neal
Adams Fire Fighters Inc., USA were utilised and
subsequently, M/s. Emergency Resources International
Inc., Texas, USA assisted in extinguishing the fire on
10.03.1995, and capping the well on 14.03.1995.

{g) Already there are standing instructions issued by
ONGC on the precautions and safety measures to be
taken to avoid occurrence of accidents such as blow out
etc. Further instructions have been issued by the
Corporation after the present blow out for taking necessary
precautionary measures.
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[Translation]
irrigation Projects

*62. SHRI N.J. RATHVA:

SHRI KHELAN RAM JANGDE:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) the number of major and medium irrigation projects
in the country lagging behind their original schedule;

(b) the extent of cost escalation as a result thereof;

(c) the broad reasons for delay in completion of these
projects;

(d) the steps taken/proposed by the Union
Government in this regard;

{e) whether the State Governments have sent any
proposal to the Union Government for financial assistance
for the completion of these projects during the Eighth Five
Year Plan;

{f) if so, the details thereof, State-wise; and

(g) the steps taken/proposed by the Union
Government in this regard?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) There are 90 major, 166
medium irrigation projects running behind schedule in the
country.

{b) It is not possible to quantify this in general terms
as cost escalation varies from Project to Project depending
on some specific and some general causes.

(c) The reasons for delay in completion of these
projects broadly fall into three categories:—

(1) Technical:—

Limited investigations for preparing feasibility report,
and consequent changes in scope and designs of project
during implementation; inadequate provisions in the original
estimates for infrastructure facilities, land acquisition,
rehabilitation  and  resettiement and  invironmental
<afeguards, etc.

(2) Financial.—

Rise in prices during construction; non availability of
adequate funds, escalation in the cost of acquisition of
lands.

(3) Other reasons.—

Labour trouble, contractual problems, agitation by
environmentalists and the land oustees; natural calamities.

(d) Various steps taken by the Government are giving
priority to those projects which have made substantial
progrees, earmarking of putlays to important projects,
intensive monitoring of selected projects, advising the
states to establish cost control celis.

(e) State Governments have been sending proposals
to the Planning Commission for financial assistance for
completion of Major and Medium Irrigation Projects.
However, irrigation being a state subject, the responsibility
of funding irrigation projects primarily rests with the State
Governments concerned. The Central Assitance to the
States is in the form of block loans and block grants not
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tied to any project or programme. However, as a special
case Central Assistance has been provided to Sutlej
Yamuna Link Canal Project (Inter-State), indira Gandhi
Nahar Pariyojana (Rajasthan), Teesta Barrage Project
(West Bengal), Sardar Sarovar Project (Inter-State),
Potteru lmigation Project (Orissa), Pigut Project (Gujarat)
and Baldeva Project (Gujarat).

(f) and (g) Do not arise.

[English]
Review of TADA
*63. SHRI R. SURENDER REDDY:
SHRI RAM TAHAL CHOUDHARY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government -have received complaints
regarding misuse of the provisions of TADA by some of the
State Govermnments;

(b) if so, the details thereof;

(c}) whether the Government have also received
representations from various public organisations for
repealing of the Act;

(d) if so, the details thereof;

(e) whether the Govemment have made any
evaluation of TADA excesses and propose to review the
Act; and

(f) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS (SHRI S. B.
CHAVAN) (a) and (b) As and when complaints are
received, thase are referred to concerned State Govts. for
immediate appropriate action. Howevar, state-wise
compilation of complaints are not being maintained.

(c) and (d) The Govt. have received representations
from certain public organisations regarding repeal/
amendment of the Acl. The matter is under consideration
of the Government.

(e) and (f) All aspects of the matter, inciuding the
issues arising out of the Supreme Court judgement on
TADA, are under examination of the Gowt.

National Coal Wage Agreement-V

*64 SHRI BASUDEB ACHARIA:

SHRI HARADHAN ROY:
Will the Minister of COAL be pleased to state:
(a) whether the National Coal Wage Agreement-V has

been negotiated;

(b} if so, the details thereof;
(c) if not, the reasons therefor; and
(d) the time by whizh it is likely to be negotiated?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) to (d) The National Coal
Wage Agreement-V is to be drawn up on the
recommendations of the Joint Bipartite Committee for Coal
industry (JBCCI) which consists of the representatives of
managements of Coal industry and Coal mine workers.
JBCCI could not be constituted as the National Front of
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Indian Trade Unions had obtained stay order from the High
Court at Calcutta. This stay order was vacated on
10.11.1994 and JBCCI-V was constituted on 11.11.94,

Wage negotiations are now in progress.

[Translation)
Autonomy to Electronic Media

*65. SHRI MOHAN SINGH (DEORIA):
SHRI NAWAL KISHORE RAI:

Wil the Minister of INFORMATION AND
BROADCASTING be pieased to state:

(a) whether the Supreme Court has given any
direction to the Govemment for giving autonomy to the
electronic media and also to set up an independent
authority to control and regulate the use of airwaves;

(b) if so, the details thereof;

(c) the steps taken/proposed by the Government in
this regard;

(d) whether the Government have finalised the
amendments to be made to certain sections of the Prasar
Bharati (Broadcasting Corporation of India) Act, 1990;

(e) if so, the details thereof; and

(f) the time by which the Act is likely to be brought into
force?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI. K. P.
SINGH DEO): (a) to (c) The judgemesmt of the Supreme
Court in the case of Union of India versus Cricket
Association of Bengal dated 9.295 is under the
examination of the Government.

{d) No, Sir.
(e} Does not arise.
{f) No specific time frame can be indicated at preseit.

Lead Free Petrol Retall Outlets

*66. SHRI RAJENDRA KUMAR SHARMA:
SHRI MOHAN RAWALE:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government have taken a decision to
instal lead free petrol retail outlets throughout the country
to check air poiiution;

(b) if so, the number of lead-free pelrol outlets
installed so far and likely to be instalied in Delhi, Calcutta,
Bombay and Madras, separately; and

(c) the extent to which the air pollution is likely to be
checked as a resuit thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA). (a) and (b) The Government has
decided to supply lead free petrol presently only in four
metro cities namely Delhi, Bombay, Calcutta and Madras
w.e.f. 1.4.95 to meet the requirements of new petro! drven
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vehicles fitted with catalytic converters. Details of retail
outlets being opened from April, 1995 is furnished below:

Delhi 80
Bombay 34
Calcutta 30
Madras 10
154

Commensurate with the demand, the number of retail
outlets would be increased.

(c) There will be approximately a 50 per cent
reduction in the emissions of carbon monoxide and
hydrocarbons and a near total elimination of lead
emissions in those vehicles fitted with new catalytic
converters and running on unleaded petrol as compared to
the conventional vehicles running on leaded petrol.
However, the impact of these new vehicles on the ambient
air quality would be known only when their numbers
become large.

[English]
HBJ Gas Pipeline
*67. SHRI ATAL BIHARI VAJPAYEE:
DR. LAXMINARAYAN PANDEYA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the HBJ gas pipeline has been under-
utilised over the past three years;

(b) if so, its yearly capacity utilisation during the last
three years as against its installed capacity;

(c) the reasons for under-utilisation; and

(d) the steps being taken to fully utilise its installed
capacity?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) (a) Yes, Sir.

(b) The details are as under:

Capacity
Year Utilisation
1991-92 58.4%
1992-93 74.94 %
1993-94 81.92%

(c\) Till November, 1393 the demand was lower than
availability. Thereafter, t..e availability of gas has been the
constraint.

(d) ONGC is implementing a number of schemes for
the development of gas fields in the Western Offshore. The
second rioeline from Bassein to Hazira is being laid and
the .apacity of the Hazira Gas Terminal is being
exponded. As a result, the availability of gas for the HBJ
pipeline will increase every year beginning 1995-96 till full
capacity utilisation is reached.
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[Trans/ation]
Irrigation Facllities

*68. SHRI REJESH KUMAR:
SHRI RAMESHWAR PATIDAR:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether adequate irrigation facilities are available
in the country;

(b) if not, the yeasons therefor, and

(c) the measures taken/proposed by the Union
Government to provide adequate irrigation facilities?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) and (b) Imrigation potential
has increased from 22.60 million hectares up to 1951 to
about 85.05 million hectares at the end of 1993-94 and is
likely to increase to 96.89 million hectares at the end of
Eight Five Year Plan. there is scope and need for further
increase in the future Plans in view of the likely increase in
the demand for such facilities.

(c) Major steps taken by the Union Government to
increase irrigation facilities inter-alia include assigning high
priority to the sector during the Eight Plan by laying special
thrust on (a) early completion of ongoing Major & Medium
Projects, (b) greater users’ participation in major and
medium projects, (c) making Command Area Development
Programme more effective, (d) priority to speedy
completion of a large number of ongoing surface water
minor irrigation schemes, (e) conjunctive use of surface
and ground water and (f) emphasis on Science &
Technology Components through  Research  and
Development efforts in the field of Water Management,
through appropriate agencies.

[English]
Coaching Schemes for Minorities

“69. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of WELFARE be pleased to state:

(a) when was the scheme for providing pre-
examination coaching to the candidates belonging to
minority communities appearing in the competitive
examinations introduced;

(b) the number of Coaching Centres set up so far
under the scheme, State-wise;

(c) the provision made for implementation of scheme
during each of the last two years;

(d) whether the Government propose to open more
Coaching Centres under the scheme; and

(e) it so, the details thereof? .

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU): (a) A scheme of
pre-examination coaching to prepare candidates belonging
to minority communities for various competitive
examinations/entrance examinations was launched during
1990-91. The scheme was not  continued
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after 1990-91. However, a new scheme of pre- 1992-93 and Rs. 3 crores for 1993-94 under the
examination coaching for candidates from weaker scheme.

sections with a focus on minorities and socially and (d) Yes, Sir

educationally backward classes has been introduced C

during 1992-93. (e) The proposals for organising new coaching

courses centres will be sanctioned on receipt of
applications from the reputed professional coaching
(c) An allocation of Rs. 2 crores was provided for institutions.

STATEMENT

Number of Organisations and Courses received Grants (Year & Statewise)

(b) A statement is attached.

1992-93 1993-94 1994-95

States

Orgns. Courses Orgns. Courses Orgns. Courses

1.  Andhra Pradesh - — 5 5 8 9
2. Bihar — — — — 6 7
3. Gujarat — — 2 2 4 6
4, Jammu & Kashmir - — 4 4 1 2
5. Karnataka —_ — — —_ 1 2
6. Kerala — — 7 7 1 1
7. Madhya Pradesh — —_ 4 4 4 5
8. Maharashtra - — 1 1 4 7
9. Manipur —_ — — — 1 1
10. Rajasthan — - 3 3 3 3
11.  Tamil Nadu 2 2 3 3 2 2
12. Uttar Pradesh 1 1 4 4 11 18
13. Delhi 2 2 2 2 11 13
Total 5 5 35 35 57 76

Allocation of Diesel Major Macro-Economic Targets

*71. SHRI ANKUSHRAO RAOSAHEB TOPE: WIill
the Minister of PLANNING AND PROGRAMME

*70. SHRI LALL BABU RAL: IMPLEMENTATION be pleased to state:
SHRI KASHIRAM RANA:
(a) the major macro-economic targets set for the

Will the Minister of PETROLEUM AND NATURAL Eighth Five Year Plan;

GAS ! tate:
be pleased to s (b) the extent to which these have been reaWsed

(a) the criteria adopted for allocation of diesel to during the first three years of the Plan; and

States: (c) the efforts being made to realise these targets?
(b) whether diesel is being supplied to States as per THE MINISTER OF STATE OF THE MINISTRY OF

their demands: PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) Eighth Five Year Pian

{c) if not the reasons therefor; and targets at GDP growth of 5.6 per cent per annum and
reduetion in current account deficit to 1.6 per cent of

(d) the action taken by the Govemment to meet GDP.
their demands in tuture? (b) Average GDP growth in the first three years has

been 4.6 per cent and the current account deficit has
THE MINISTER OF STATE OF THE MINISTRY OF been réduced to 1.1 per cent of GDP in the first two

PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d) Diesel is not an allocated
product. it is supplied in full as per the requirements all (c) Annual Plans have provided for increase in Plan
over the country. outlays.

years.
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Employment Generation

*72. SHRI RAJENDRA AGNIHOTRI: Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the National Development Council (NDC)
appointed a Committee to suggest ways and means of
achieving the goal of providing employment by the end of
the Ninth Plan;

(b) if so, the major recommendations of the
Committee;

(c) whether NDC has directed the Central Ministries
and State Governments to implement the
recommendations;

(d) if so, the response of the Union Government as
well as State Governments thereto; and

(e) the manner in which the Planning Commission is
monitoring the implementation of the recommendations?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) to (e} A Committee of the
NDC on employment was set up in February, 1992 to
make an assessment of the unemployment and
employment situation and suggest ways and means of
expanding employment generation with a view to achieving
near-full employment situation by the end of the next 10
years. The major recommendations of the Committee,
which submitted its report in September, 1992, are as
follows:—

(i) Employment strategy should focus both on
creation of additional productive employment
opportunities and augmentation of existing
employment in terms of productivity and incomes.
Specific strategies emphasising one or the other
element should be adopted by different States
depending on their specific conditions and

problems.
(i) Diversification of agriculture, irrigation, stimulation
to rural non-agricultural employment, small scale
industries and cottage industries, large scale
programmes of construction, faster growth of the
services and the informal sector, should constitute
the thrust areas for employment generation.

(i} Vast regional variations in work requirements and
employment structure, call for decentralised
planning for employment keeping in view the
special needs of women, marginal farmers and
agricultural labourers, etc.

(iv) For tackling the problem of educated
unemployment a three-pronged strategy
comprising development of employment-intensive
sectors; promotion of self-employment; and raising
responsiveness of education and training to
‘abour-market, needs to be followed. In the case
of educated women increased access to
employment should be facilitated through training,
creation of special cells/branches in banks to
meet their credit needs and fixing for them a
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minimum coverage in self-employment

orogrammes.

(v) A major restructuring of on-going special
programmes is needed. A degree of selectivity in
terms of requirements of different areas and a
measure of employment guarantee should be
introduced in rural employment programmes.
Significant part of rural development outlay may
be utilised for building rural infrastructure.
Redesigned and expanded programme of
Integrated Development of Small and Medium
Towns for building infrastructure and generating
wage employment in smaller towns may be taken
up.

2. The NDC in its meeting held on 18.9.1993 endorsed
the recommendations of the Committee and directed the
Planning Commission to initiate further action for
discussion with Central Ministries and State Governments.
The Planning Commission has initiated the following
action:—

(i) Addressing Central Ministries and all State
Governments forwarding the recommendations
of the NDC Committee and requesting them to
implement them.

(i) A series of discussions with Central Ministries.

(i) Advising various State Governments to organise
State-level seminars on employment situation.
3. Employment strategy laid down in the Eighth Five
Year Plan, currently under implementation, is in line with
the recommendations of the NDC Committee on
Employment. Restructuring of . Jawahar Rozgar Yojana,
introduction of the Employment Assurance Scheme and
Prime Minister's Rozgar Yojana (PMRY) and the
restructuring cf the scheme Integrated Development of
Small and Medium Towns (IDSMT) have also been done
on the lines of the recommendations of the Committee.
Various State Governments have also been taking into
account the Committee’'s recommendations in the
formulation of their strategies which get reflected in their
Annual Plans.
4. The Planning Commission is monitoring the
implementation of the recommendations through:
(a) Further review meetings with different Central
Ministries at the level of Member.
(b) Reviews with State Governments at the time of
the Annual Plan discussions.

[Translation)
Coal Reserves

*73. SHR! RATILAL VARMA: Will the Minister of
COAL be pleased to state:

(a) the total estimated coal reserves in the country;

(b) the quantity of coal being produced at present;

(c) whether Thermal Power Stations of the country are
getting adequate quantity of coal;

(d) if not, the reasons therefor; and

(e) the steps being taken to increase the production of
coal in the country?
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THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANUJA) : (a) The Coal reserves in the
country as estimated (down to 1200 metres depth) by the
Geological Survey of India (GSI) are 200.03 billion tonnes
as on 1.1.1995.

(b) The Coal production in the country durng the
year 1993-94 was 246.04 million tonnes and during the
current financial year (April, ' 94 to February,” 95) the
total coal production was 22248 million tonnes
(provisional).

(c) and (¢ Thermal Power Stations, by and large, are
getting adequ:ie supply of coal.

(e) Steps ' kar by Coal Companies to increase
production inter aka -niclude opening of new mines and
increasing efficiensy and productivity in existing mines by
modernisation, application of new technologies, and
ensuring timely availability of inputs and infrastructural
facilities.

[English]

Petroleum Sector Appraisal

*74. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government have conducted a mid-
term appraisal of the petroleum sector during the Eighth
Five year Plan;

(b) if so, the outcome thereof;
(c) whether the targets have not been achieved; and

(d) if so, the corrective steps
government in this regard?

taken by the

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir.

(b) to (d) Mid-Term Review of the Petroleumn Sector,
by Planning Commission, is still under progress and yet to
be approved by the Planning Commission.
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Irrigation Projects

*75. SHRI CHETAN P. S. CHAUHAN:
SHRI AMAR PAL SINGH:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) the number of irrigation projects pending with the
Union Gopvernment for clearance till date, State/UT-wise;

(b) the reasons for delay in clearing the projects;

(c) the time by which these projecis are likely to be
cleared; and

(d) the irrigation projects approved by the Union
Government during 1992-93, 1993-94 and 1994-95 along
with the funds allocated, Statz’UT-wise?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) A Statement | giving the
number of new major and medium irrigation projects
pending clearance State-wise is attached.

(b) and (c) The clearance of a project depends upon
how soon the state Govemment complies with the
observations of various Central Appraising Agencies and
obtains forests/environment/rehabilitation & resettiement
plans clearance as applicable.

(d) A Statement |l giving State-wise details of new
major and medium irrigation projects given investment
clearance by the Planning Commission during 1992-93,
1993-94 and 1994-95 is attached.

.
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STATEMENT !
Details of new Major & Medium Irrigation Projects pending clearance
Sl StateUnion Territory STATUS OF APPRAISAL
No. ,
Projects with the Projects found ac- Projects for techno- Projects on which
planning Commission ceptable by the economically State  Governments
for Investment Advisory Committee examined by the are required to sort
Clearance subject to compliance Central Water out various techno-
of certain Comission and economic issues
observations such as consideration deferred
obtaining environ- by Advisory
mental and forest Committee due to
clearance etc. non-resolution of
intdr-state issues or
non-clearance  from
environmentalforest
angles etc.
(nos.) (nos.) (nos.) (nos.)
(1 2 3 4 (5 (6)
Major Medium Major Medium Major Medium Major Medium
1. Andhra Pradesh — - 3 2 1 — 3 —
2. Arunahcal Pradesh — —_ — — — — —_ —
3. Assam — — — — — — 2 1
4, Bihar — — 5 1 2 — 7 1
5. Gujarat — — 1 - —_ 1 - 9
6. Haryana — —_ 2 — — —_ 1 —
7. Himachal Pradesh — — — 2 — — 2
8. Jammu & Kashmir — — - 2 — — 1 4
9. Karnataka — — 1 — — — 3 —
10. Kerala — — 1 — — — 1 —
11. Madhya Pradesh _ — 10 1 1 — 3 5
12. Maharashtra 3 2 8 1 1 — 3 9
13. Manipur — — — 1 _ — 1 -
14. Orissa — — 2 4 — — 2 1
15. Punjab — — — — 1 — 2 1
16. Rajasthan 1 1 1 1 — — 1 6
17. Tamil Nadu — — 1 — — — 2 —
18. Uttar Pradesh — — 6 1 — — 5 —_
19. West Bengal — — 1 - 1 — 1 —
20. Nagaland - —_ — —_ — —_ 1 —
TOTAL: 4 3 41 24 7 1 41 39
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Details of new lrrigation Projects given Investment Clearance by the Planning Commission during the Last Three Years
(Estimated Cost-Rs. in crores)

Sl State/Union Territory PROJECTS GIVEN INVESTMENT CLEARANCE DURING

e 1992-93 1993-94 1994-95

Nos. Estimated Nos. Estimated Nos. Estimated
Cost Cost Cost
Q)] ( 3 (4 (5) (6) Y] ®)
1. Andhra Pradesh 3 95.55 1 25.96 1 23.00
2. Assam — — — — — —
3. Bihar 1 16.14 - — — —_
4. Gujarat 1 12.48 3 88.07 —_ —
5. Haryana — — —_ —_ —_ —_
6. Himachal Pradesh _ —_ - - —_ —
7. Jammu & Kashmir — — —_ — — —
8. Karnataka 2 171.25 - — - —
9. Kerala — — — — — -
10. Madhya Pradesh 1 441.00 — — — —
11. Maharashtra 1 24.63 — - - -
12.  Manipur 1 18.86 —_ — —_ —_
13. Orissa 1 52.22 2 146.86 —_— —_
14, Punjab — _— 2 151.96 — —_
15. Rajasthan 1 12.40 — — — —
16. Tamil Nadu 1 11.46 —_ — —_ —
17. Uttar Pradesh 3 * 591.81 —_ — — —
18. Waest Bengal - — - -_ —_ —
TOTAL 16 1447.8 8 412.85 1 23.00

Press and Registration of Books Act, 1867

*76. SHRIMATI DIL. KUMAR! BHANDARI: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the Govemment propose t0 make the
Press and Registration of Books Act, 1867 contemporary
and newspaper friendly;

(b) it so, the details thereof;

(c) whether a Special Review Committee, constituted
fo simplify the procedure of registration and streamline the

functioning of the Registrar of Newspapers for India offices,
has made certain recommendations;

(d) if so, the details thereof; and
4470 LSS/95.

(e) the action taken/proposed by the Government in
this regard

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) and (b) Yes, Sir. A Special Review Group was
constituted by the Government on 12.8.1993 1o review the
Press and Registration of Books Act, 1867 and to identify/
recommend changes needed in the Act.

(c) and (d) The Special Review Group has since
submitted its report recommending various changes in
the Act to make it contemporary and newspaper friendly.

() The report is under examination of the
Government.
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[Translation]
DD Programmes in Foreign Countries

*77. SHRI MAHESH KANODIA:
SHRI BARE LAL JATAV:

Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

{a) whether the Government propose 1o start
ielecaéing of special programmes in foreign countries;

{b) it so, the names of the countries in which these
programmes are proposed to be telecast and the duration
thereof;

(c) the expenditure likely to be incurred thereon; and

(d) the time by which the service is likely fo become
operational?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) to (d) Yes, Sir. Doordarshan has launched an
international service from 14th March, 1995. This service is
being telecast from Monday to Friday for three hours from
9.00 a.m. to 12 noon through the Asiasat-l Satellite which
can be viewed in nearly 40 Asian countries, Gulf countries,
Waest Asia, Central Asian Republic and South East Asia.
The likely expenditure to be incurred on this sefvice is US $
500 per day as hire charges for the transponder.

fEnglish]
Exploration by ONGC

*78. SHRI RAMESH CHENNITHALA: Will the Ministe:
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the number of oil welis explored by ONGC during
the last three years;

(b) the total quantity of oil produced during this period;

(c) the average expenditure incurred thereon;

(d) whether oil exploration work by ONGC has
siackened;

(e) if so, the reasons thereof;, and

(f) the comective steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) During the last three years i.e.
1992-93, 1993-84 and 1994-95 (April to December, 1994)
ONGC drilled 555 expioratory wells.

(b) the quantity of crude oil (including condensate)
produced by ONGC during the above period Is given
below:— )

Your Olt Production

(M)
1902-33 24.427
1993-94 24.215
1904-95 . 21.685
(1964) '
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(c) During the last three years, based on the wells
completed by ONGC for the respective years, the average
cost is as under—

(Rupeee In lakhe)

1991-82 1992-93 1993-94

Exploratory Wells 434.81 526.95 513.54
Development wells 195.63 205.53 276.85

(d) No, Sir.

(e) and (f) Do not arise. However, in order to further
increase the exploration tempo in various sedimentary
basins, an Accelerated Programme of Exploration (APEX)
has been launched for the period 1994—97. It envisages
enhancement of seismic and exploratory drilling inputs with
reoriented strategies in prioritised areas.

National Policy on Coal Mining

*79. SHRI HARISH NARAYAN PRABHU ZANTYE:
Will the Minister of COAL be pleased to state:

(a) whether the Government are considering to
formulate national policy on coal mining to attract
substantial private investment in coal mining in the coming
years;

(b) if so, the details thereof;

(c) the details of investment proposed during the next
two years in coal mining in public sector;

(d) whether the Government have worked out a plan
for establishment of coal washeries and modernisation of
coal mining to improve the quality of coal required for
power generation, cement and other industries; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHR! AJIT PANJA): (a) and (b) Gowvt. has alredy
amended the Coal Mines (Natonalisation) Act, 1873 on
9.6.1993 to allow private sector participation in coal mining
for power generation, for setting up of coal washeries and
for other end uses to be notified by the Govt. from time to
time, in addition to the existing provision pemitting captive
mining for producing iron and sleel.

(c) Plan outlay recommended by Pianning Commission
for 1995-96 and that proposed for 1996-87 by coal

companies at the time of mid-term Appraisal of Vill Plan
are given below:

(Rs. in crores)

Company 1995-96 . 1996-97
Coal India Limited 2260.00 2204.81
Singareni Collieries Co. Lid. 516.00 618.00
Neyveli Lignite 387.00 248.31

Corporation Ltd. (mining)
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(d) and (e) As a continuous process, steps are being
taken for improvement of Coal technologies for exploration
and scientific exploitation of coal deposits, beneficiation
and utilisation of coal etc. Further, with a view to improving
the quality of coal despatches particularly to the power
houses, a plan has been drawn to set up coal washeries
by inviting private sector investment in accordance with the
recently amended Coal Mines (Nationalisation) Act, 1973.
Coal India Limited (CIL) had invited global tenders for
setting up of washeries on “Build-Own-Operate” basis. The
finally accepted offers in respect of 4 non-coking, coal
washeries (lotal capacity 21.2 mtpa) are presently under
negotiation. CIL has issued another global tender seeking
bids for setting up of more washeries in the second phase
of its plan.

(Translation)
Forged Visas
*80. SHRIMATI KRISHNENDRA KAUR (DEEPA):
SHRI PANKAJ CHOWDHARY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there has been a large scale increase in
the cases of preparation of forged viasa;

(b) if so, the number of such cases unearthed by the
Govemment during the last three years;

(c) the number of persons arrested in this regard
during the said period indicating the action taken against
them; and

(d) the corrective measures taken/proposed to be
taken by the Govemment to check this illegal practice?

THE MINISTER OF HOME AFFAIRS (SHRI S.B.
CHAVAN): (a) to (c) Cases of forged visas detected by
Imigration authorities are referred to the local police for
investigation. As per available information in respect of four
International Airports at Delhi, Bombay, Madras and
Calcutta, the figures of detection of forged visas and
arrests made from 1992 to 1994 are as under:-

1392 1993 1994
Detection 307 335 273
Arrests 492 1108 330

The above data does not indicate any definite trend.
Figures of detection of forged visas by State police
authorities at other airports/land checkposts and arrests
are not centrally’ maintained.

(d) The following steps are being taken to prevent
forgery of visas:

(i) Strict vigil to curb the undesirable activities of
unauthorised recruiting agents.

(i) Immigration staff at the air-check posts are being
trained and have been equipped with modern/
sophisticated devices.

(iii) Airine staff are being trained to detect forged
visas before issuing boarding passes to the
passengers.

(iv) It has been decided to replace the existing visa
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stamp used by our Missions abroad with Visa
stickers with inbuilt security features to prevent
forgery of visas.

[English]
Closure of Karachi Consulate

82. SHRI RAM VILAS PASWAN:
SHRI MRUTYUNJAYA NAYAK:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government had to close down its
consulate located in Karachi at the behest of the
Government of Pakistan;

(b) if so, the reasons therefor and the reaction of the
Government thereto;

(c) whether the Govemnment have expressed
willingness to resume bilateral discussion with Pakistan on
the issue of Indian consulate in Karachi and Pak consulate
in Bombay;

‘(d) if so, the reaction of Pakistan therseto and the
further steps being taken by the Government to resolve the
issue;

(e) whether the people of both the countries have
been adversely affected due tc the closure of Indian
consulate in Karachi; and

(f) it so, the detail thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) and (b) in response to the
demand made by the Government of Pakistan on 26
December, 1994, the Consulate General of india in Karachi
was closed down on 4 January, 1995. Government are of
the view that Pakistan's decision in this regard is based on
propagandistic considerations, it is without justification and
is yet another manifestation of its consistently negative
approach towards bilateral ties with India.

(¢) and (d) Government have urged Pakistan to -
reconsider the unilateral closure of its Consulate in
Bombay and its decision to close down the India Consulate
General in Karachi. However, Pakistan has not yet
responded favourably.

(e) and (f) These unilateral Pakistani decisions could
adversely affect people-to-peopie contacts and consular,
commercial and cultural relations between the two
countries.
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Drugs Price Control Order

*85. SHRI SYED SHAHABUDDIN: Will the MINISTER
OF CHEMICALS AND FERTILIZERS be pleased to state:

(a) the total number of drugs taken out of the 1987
price contral list which have been decontrolled under the
1995 Drugs Price Controi Order;

(b) the number of new drugs which have been bought
under control;

(c) whether the price control envisages 100 per cent
profit over the ex-factory price;

(d) whether the prices of decontrolied drugs have risen
since the Order has ccme into force; and

(e) whether the rise in prices will affect the Health
Programmes?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE
DEPARTMENT OF ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT (SHRI EDUARDO
FALEIRO): (a) 83 bulk drugs which under price contro!
under the Drugs (Prices Control) Order, 1987 (DPCO})
have been decontrolied under the DPCO, 1995.

(b) 21 bulk drugs which were not under price contro!
under the DPCO, 1987 have been brought under price
control under the DPCO, 1595,

(c) No, Sir. The Maximum Allowable Post Manu-
facturing Expenses (MAPE} of 100% is permissible over
anc above ths ex-factory cost to meet ali costs incurred by
a manufacturer from the stage of ex-factory cost to retailing
and includes the trade margin and the profit of the
manufacturer.

(d) The Drugs (Prices Controlj, Order, 1995 has been
notified only recently on 6.1.1935. There aie no reperis of
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any abnormal increase in prices of decontrolled medicines
since that date.

(e) No, Sir.

Coal-Based Power Projects

*86. SHRI TARA SINGH:
SHRI V. SREENIVASA PRASAD:

Will the Minister of POWER be pleased to state:

(a) whether the National Thermal Power Corporation
has decided to start several coal based power projects in
the Southern region to meet power shortage;

(b) it so, the details thereof;

(c) whether the private sector has also offered to start
power projects in the Southern region; and

(d) if so, the details thereot?

THE MINISTER OF POWER (SHRI N.K.P. SALVE):
(a) and (b) To meet the shortage of power in the Southern
Region, the National Thermal Power Corporation (NTPC) is
expicring the possibilities of identifying project sites for
erection of coal based plants. The Ramagundam coal
based expansion project (1x500 MW) and the duel fuet
(Gas and Naphtha) based Kayamkulam Project (400 MW)
have been identified. Andhra Pradesh Government has
allotted two projects to NTPC for implementation (i) at
Simhadn (Vizag) of 1000 MW coai fired and (ii) Hyderaba~
Metro 650 MW Naphtha based, for implementation.

(c) and (d) Yes sir. The private sector has shown
interest for setting up power projects in the Southern
Region of a lotal capacity of about 27308.50 MW. This
comprises of 33 projects for 13873 MW in Andhra
Pradesh, 28 projects for 5495 MW in Karnataka, 12
projects for 520.20 MW in Kerala and 12 projects for 7420
MW in Tamil Nadu. The details are given in the statement
attached.

STATEMENT
St Name of Project Capacity Provisional Type Name of Company
Mo. (MW) Cost

(Rs. Crs.)
1 2 3 4 5 s
ANDHRA PRADESH
1. Bhoopalapaily 120 420.000 COAL Lawis Stanley Associates Inc.
2. Guddapah 420 1470.000 COAL -do-
3. East Godavari 100 350.000 FURNACEO Rayalaseema Petro Chemicals Ltd.
4. Godavari 208 748.430 GAS/NAPT  Spectrum Tech. USA/Jaya Foods &
NTPC

5. Gopalpaliy 250 875.000 COAL Orient Paper & Industries

Hyderabad 200

700.000 FURNACEO Balaji Hotel & Enterprises Ltd.
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1 2 3 4 6

7. Hyderabad 200 700.000LSHS G.M.R. Vasavi Industries Ltd.

8. -do-~ 700 2450.000C/N/D/GA MWs. RPG Industries Ltd.

9. -do- 200 700.000FURNACEQ Balaji Distrilleries Ltd.

10. -do- 200 700.000-do- Balaji Biotech Ltd.

1. Jegurupacu GBPP 235 827.000GAS/NAPT  GVK Industries Ltd. USA

12. Kakinada 660 2310.000Naptha M/s. Kumar’'s Power

13. -do- 250 875.000C/N/D/GA Ms. Advanced Radio Masts

14. Kakinadaport 1000 3500.000COAL M/s. Hadosum Pty. Ltd.

15. Kalingapatnam TPS 250 875.000COAL Under Bidding

16. Kalingapatnam 120 420.000COAL M/s. Krisna Godavari Basin Power
Utilities Ltd.

17. Karimnagar 120 420.000COAL Levis Stanley Associates Inc.

18. Krishapatnam TPS 1000 3400.000COAL GVK Industries Lid. & Besocorp. Int.
Power

19. Machilipatnam 500 1750.000C/N/D/GA Anagram Finances Ltd.

20. Manuguru 1000 3500.000COAL Sanghi Gpoup of Industries

21. -do- 500 1750.000LSHS Sri Shiva Power Ltd.

2. Nisamabad 200 700.000COAL M/s. Richiman Silks Ltd.

23. Ramagundam 500 1750.000C/N/D/GA M/s. Advanced Radic Masts

24. -do- 1000 1603.000COAL BPL Group

25. Ranigumda 200 700.000FURNANCEOQ Balaji industrial Corpn. Ltd.

26. Simhadri 1000 3500.000COAL Nagarjuna Fertilizers & Chemicals Ltd.

27. Twin Cities 250 875.000COAL M’s. Richimen Silks Ltd.

28. Visakhapatnam 650 2275.000NAPTA/G Essar Investment Ltd.

28. -do- 500 1750.000COAL Shri Shivapriya Power Ltd.

30. -do- 500 1750.000C/N/D/GA M/s. Amtrex Appliances

31, -do- TPS 1000 5818.000COAL Ashok Leyland & National Power UK

32. Vizianagaram 220 770.000NAPYHA Pan Power Corpn.

33. Wadapally 120 420.000COAL M/s. Krishna Godavari Basin Power
Utilities Ltd.

(33) 13873 50652.130
KARNATAKA

34. Almati Dam 600 1900.000Hydel Asia Power Co. Lid. (TAPCOQO), USA,
KPC

35. Bellari-Hospet 300 1050.000Diesel Gindal Tractaple Powr Co. Ltd.

36. Biddar 20 70.000-do- HMG Power Ltd.

37. Bijapur 150 525.000-do- Kei Energy

38. Chuchankatte 15 52.000Hydel M/s. Graphite India Ltd.

39. Devangontha 76 266.000Diesel independent Power Services Corpn.

40. Hemavati LBC 15 52.500Hydell The Sandur Magnese & iran Orea Lid.

41. Hoody 40 140.000Diesel Khodey India Lid.

42. Hospet TPS 500 2240.000COAL Hoke Inter Continental Lid. USA

43. Indi 20 70.000Diesel HMG Power Ltd.

44, Gamkhandi 20 70.000Diesel -do-

45, JBTC Co. 240 838.900GAS/COAL  Jindal Group/Tractbel Belgium

46. Kahini DPH 20 70.000Hydel M/s. Subhash Project & Marketing Lid.

47. Keerthe Hole 21 73.500Hydel -do-

48. Kolar 20 70.000Diesel HMG Power Ltd.

49, Koppal 50 175.000Diesel M/s. Kiroskar Oil Engine Ltd.

50. Kumaradhara 48 168.000Hydel M/s. Bhoruka Power Corpn. Ltd.

51. Mangalore TPS 1000 5088.000Coal Cogentrix Inc. USA.

52. -do- 360 2060.000Coal Jayaprakash Engg. & Steel Co. Ltd.

53. Nagarjuna 1000 4000.000Coal Jesco (Nagarjuna Group)

54. Peenya 50 175.000Diesel M/s. Subhash Projects & Marketing Lid.
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55. Raichur St. V & VI 500 1750.000 Coal Public Power Int. Inc., (Northeast
Energy), USA
56. Tubinakere 130 455.000 Diesel India Power Partners
57. Tumkar 50 175.000 Diesel M/s. Subhash Projects & Marketing
Ltd.
58. Tumka Anecu} 20 70.000 Hydel Ms. Dandeli Steel & Ferro Alloys Ltd.
59, Varahi IDPS 15 5§2.500 Hydel Ms. Bhoruka Power Corpn. Ltd.
60. Varahi TAIL RICE 15 52.500 Hydel Ms. Sandhur Magnese & lron Orea
Ltd.
61. Whitefield 200 700.000 Diesel Karnataka Breweries & Distilleries
TOTAL 28 5495 21609.400
KERALA
62. Anakkayam HEP 8 36.000 Hydel Ideal Projects & Servies (P) Ltd.
63. Barapol HEP 9 28.730 Hydel -do-
64. Boothankettu 16 56.000 Hydel Silkal Metallurgic (P) Ltd.
65. Chathankotnada 2 7 22.010 Hydel Ideal Projects & Services (P) Ltd.
66. Chembukadava 2 7 22.290 Hydel -do-
67. Karikayam HEP 12 42.000 Hydel Travencore Electrical Ind. Ltd.
68. Kuthungal HEP 20 70.000 Hydel Indisil Electosaeets Lid.
69. Palchuram HEP 3.50 12.280 Hydel Ideal Projects & Services (P) Ltd.
70. Trikaripur TPP 420 1470.000 Coal BPL Group
71. Ullungal HEP 6 21.000 Hydel Travancore Electric Chemical
Industries Ltd.
72. Vilangad HEP 7 24.960 Hydel ldeal Projects & Industries Lid.
73. Waestemn Kallar HEP 5 14.240 Hydel Ideal Projects & Services (P) Ltd.
TOTAL 12 520.50 1819.510
TAMIL NADU
74. Basni Bridge Stage Il 200 700.000 Diesel Under Bidding
75. Kudduiore TPS 1320 5664.000 Coal International Contracting & Marketing/
Eg., USA
76. Gumadipoodi 1000 3500.000 Gas Under bidding
77. -do- 500 1750.000 Coal Videocon International
78. Jayam Komdam Lignite 1500 5250.000 Lignite Mc. Nally Bhart Engg. Co. Ltd. &
PTP TIDCO JV
79. North Madras 2 1000 3500.000 Coal M5, Vidiocon Intl. Ltd.
80. do- TPP 3 500 1750.000 Coal M&. Pro-Majestic SDN. BHD Malasia
81. Pillaiperumalnallur 300 1235.820 GasMNaph. Dina Vision of Reddy Group/d.
Markowski USA
82. Samainallur DEPP 100 384.000 Diesel Balaji Group
83. Srimushnam Lignite 250 875.000 Lignite Ticapco
84. Tuticorin 4 TPS 500 1750.000 Coal Ms&. Tamilnadu Petroproducts Ltd.
Madras.
85, Zero Unit (NLC) 250 1325.110 Lignite ST Power System Inc. USA
TOTAL (12) 7420 27683.930
GRAND TOTAL (85) 27308.50 1,01,764.970




Power Generstion by NTPC

‘91. SHRI AMAR PAL SINGH: Will the Minister of
POWER be pleased to state:

(a) whéther the contribution of NTPC in capacity
addition has been substantial and is declining during the
Eighth Plan as compared to the sixth and seventh Plans;

(b) if so, the reasons therefor; and

(c) the steps being taken to improve the contribution
of NTPC in power generation during the Eighth Pian?

THE MINISTER OF POWER (SHRI N.K.P. SALVE):
{a) & (b). The contribution of National Thermal Power
Corporation (NTPC) towards capacity addition in the
country has been quite signifcant. The capacity addition
of
NTPC as compared fo total generation capacity added in
the 6th, 7th and the 8th Plan is as follows:—

Generation Capacity Capacity addition
added in the country by NTPC (MW)

(MW)
6th Plan 12,371 2,200
7th Plan 21,401 7.613 (35.7%)
8th Plan 11,362 3,827 (33.6%)

(upto Feb., 1995)

it may be observed from above that there has not
been any significant decline” in the share of power
generation by NTPC.

(c) The present average PLF of NTPC is 74.6% as
compared to the average PLF of 54.3% in the State
Sector. However, measure are being taken io improve
the availability of power by expenditing the
commissioning of new generating capacity and improving
the performance of existing power stations.

Sick Units
*g2. PROF. SAVITHRI LAKSHMANAN:
SHRI ANNA JOSHI:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the total number of sick units under his Ministry;

(b) the total number of units on the verge of
closure;

(c) whether a final decision has been taken by the
Board for Industrial and Financial Reconstruction (BIFR)
regarding these sick units;

(d) if so, the details thereof, and

(e) it not, the likely time by which a final decision
will be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE
DEPARTMENT OF ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT (SHRI EDUARDO
FALEIRO): (a) The following public sector underakings
including their subsidiaries and joint sector undertakings
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under the administrative control of the Ministy of
Chemicals and Fertilizers have been declared sick by the
BIFR:

1. Hindustan Fertilizers Corporation Limited (HFC)
2. Fertilizer Corporation of india Limtited (FCl)
3. Projects and Development India Limited (PDIL)
4. Indian Drugs and Phamaceuticals Limites
(IDPL)
5. Smith  Stanistreet Pharmaceuticals  Limited
(SSPL)
6. Bengal Immunity Limited (BIL)
7. Bengal Chemicals &
(BCPL)
8. Orissa Drugs and Chemicais Limited (ODCL)
9. Uttar Pradesh Drugs & Pharmaceuticals Ltid.
(UPDPL)
10. Hindustan Fluorocarboms Limited (HFL)
11. Southern Pesticides Corporation Lid. (SPEC)

(b) Out of the units declared sick, BIFR has issued
a Show Cause Notice to UPDPL as to why the company
should not be wound up. The objections/suggestions will
be considered by BIFR in a meeting scheduled for 4th
May, 1895.

(c) to (e) No final decision has yet been taken by
the BIFR on the revival of the three public sector
undertakings of the Department of Fertilizers i.e. HFC,
FCl and PDIL. In respect of HFC and FCl, the operating
agency i.e. Industrial Credit and investment Corporation
of India Limited (ICICl) had submitted its report on
revival proposals to the BIFR on 198.1.1995. In respect of
thess two companies, BIFR has directed the submission
of firmed up revival packages by 31.3.95. After
submission of the firmed up revival packages, BIFR
which is a Quasi-Judicial Authority will take a final
decision in due course of time.

The revival packages of IDPL, BIL and SSPL have
been approved by the BIFR. These revival packages,
inter alia, envisage capital restructuring, fresh financial
assistance, higher production and sales, reduction in
manpower through the process of Voluntary Retirement
Scheme and restructuring of the business etc.

The revival package for ODCL approved by the
BIFR, envisages higher production and. sales, reliefs and
conscessions from the Banks and the support of the two
promoters namely the State Govemment and the IDPL.

The revival package for BCPL has been finalised,
but it has not yet been sanctioned by the BIFR and a
hearing is scheduled for 28.3.95.

As far as SPEC is concerned, the company has
submitted its revival proposal to the onerating agency
IDBI. The next meeting of the sheduled for
23.3.95 to consider the revival plan proposals.

The revival package for HFL has not yet been
finalised.

Limited
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Telecom Regulatory Authority

*93. SHRI PRAMOTHES MUKHERJEE:

SHRI ANAND RATNA MAURYA:

Will the Minister of COMMUNICATIONS be pleased to
state:

(a) whether the Government have signed series of
agreements between the Telecom Department and the
Indian Private Sector companies with U.S. Telecom giants;

(b) whether the Govemment has assured the U.S.
investors with the setting up of an autonomous Telecom
regulatory authority;

(c) whether a pilot project has been approved by the
Government in this field; and

(d) the objective of the pilot project?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) No
agreement was signed. However, two technical
cooperation documents were signed and one Letter of
Intent was given. Some Indian Companies did sign
agreements with U.S. Companies.

(b) Yes, Sir. Such an assurance has been given to all
propsective investors, both Indian and foreign, in the
Telecom sector. The decision to set up a Regulatory
Authority was contained in the Guidelines issued in
September, 1994 which goven the entry of private sector
into basic services. Such an authority is considered
necessary for ensuring fair competition amongst operators
of telecom services and to protect consumers interests.

(c) A Letter of Intent has been given for a Pilot Project
to an Indian Company — US West (India) Ltd.

(d) The Pilot Project is to try wideband technology,
wireless and optical fibre technology in the subscriber loop.

Foreign Investment in Road Transport

*94, SHRI M.V.V.S. MURTHI: Wil the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether the foreign investors have offered to
invest in the development of the road transport;

(b) whether there was a proposal to offer a certain
rate of return on foreign investment;

(c) whether it has also been decided that no counter
guarantee would be offered on any investment;

(d) if so, the names of the countries which have
offered investment; and

(e) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a)
Yes, Sir.

(b) No, Sir.

(c) Yes, Sir.

(d) A number of firms/companies from countries such
as Singapore, Malaysia, Hongkong, U.K., USA, Canada
and Turkey h ave shown their keeness to invest in India.

(e) It is too early to indicate the time by which the
required legislation will be enacted and policy finalised.
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[Translation]
Iron Mining

*95. SHRI VILASRAO NAGNATH RAO GUNDEWAR:
Will the Minister of STEEL be pleased to state:

(a) the total quality and value of iron mined in the
country during the last two years;

(b) whether this quantity is adequate for domestic
requirement; and

(c) it not, the action being taken by the Government
for increasing the iron mining operations and augmenting
its production in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI SONTOSH MOHAN DEV): (a) to (c) The
total quantity and value of iron ore mined in the country
during the last two years is given below:—

Yoar Quantity Value

1992-93 57.15 Million tonnes Rs. 908.67
Crores

1993-94 58.34 Million tonnes Rs. 897.15
Crores

Around 28 million tonnes of iron ore is presently being
utilised to meet the domectic demand and the surplus
quantity is being offered for export. Thus the ircn ore being
mined in the country is adequate to meet the overall
domestic requirement.

[English]
Contaminated Underground Water

*96. SHRI MOHAN SINGH (DEORIA):

SHRI PRABHU DAYAL KATHERIA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Delhi's underground water has been
contaminated;

(b) whether any survey has been conducted in this
regard;

(c) the main reasons for contamination; and

(d) the steps proposed to be taken to prevent
contamination of water?

THE MINISTER OF URBAN DEVELOPMENT
(SHRIMATI SHEILA KAUL): (a) and (b) In a recent survey
conducted by Central Pollution Control Board in some
parts of Delhi, namely in the localities situated along
Najafgarh Drain, it was revealed that the water drawn from
shallow handpumps and tubewells (upto a depth of 40
metres) was showing somewhat higher values in respect of
certain pollution parameters in relation to the accepted
standards for drinking water. .

(c) From the findings of the monitoring done in the
above areas, it was gathered that the ground water
contamination in Najafgarh Drain Basin area was due to
the defective disposal of the domestic solid and liquid
wastes on open lands in unauthorised colonies, unlined
open drains and discharge of industrial effluents.

(d) (i) Efforts are made to supply water from deep
bore tubewells and only after ascertaining that the water is
fit for human consumption;

A
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(1) Water is chiorinated before it is supplied to
public.

(#) The Govemment of National Capital Teritory of
Delhi and Municipal Corporation of Delhi have been
advised o take steps 1 install proper disposal
mechanisms tor disposal of domestic solid and liquid
wastes and the industrial effiuents and also to take up
the lining of Najafgarh Drain.

Road Network
*87. DR. LAXMINARAYAN PANDEYA:
SHRI ATAL BIHAR! VAJPAYEE:

Wil the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Govemment propose to review and
reformulate the Road Policy about building expressways
and extension of road network including fourdaning of
National Highways;

(b) if so, the details thereof;

() whether the Word Bank has
modifications in this regard;

(d) if so, the details thereof;

(e) whether the new Road Policy covers the
Himalayan regions;

(H it so, the details thereof;

(g) whether the Govemment propose to tap
alternative financial resources, both domestic and
foreign, for funding the road network; and

(h) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF SURFACE TRANSPORT (SHR! JAGDISH TYTLER):
(a) and (b) Gowt. is intending to involve private sector
in road building activities. The entrepreneur will build
the facility with his resources and will be permitted to
collect fee in return for his investment and retain it. -

(c) to () The World Bank has offered comments
on this approach and inter-alia suggested that a
beginning be made with smaller - projects like bridges
and urban bypasses and priority expressways.
Privatisation will be open to all the regions of the
country.

(g) Yes, Sir.

(h) It is too early to indicate details in this regard.

suggested

Relations with Asia-Pacific Region

*g98. SHRI CHITTA BASU: Wil the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government propose to forge
closer relations with the countries in Asia-Pacific region;

(b) it so, whether any specific steps have so far
been taken in that direction; and

(c) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir.

(b) and (c) High level visits such as visit of
President Dr. Shankar Dayal Sharma, when he was
5—470 1LSS/95.
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Vice President, to the democratic Peopies Republic of
Korea in 1992, Vice President Shri K.R. Narayanan's
visit 1o Australia in April, 1994 and Prime Minister shri
P.V. Narasimha Rao's visit to Japan and republic of
Korea in June 1992 and september 1993 respectively,
marked a new and important phase in the development
of our relations with countries in the Asia-Pacific
region.

The Asia-Pacific region is one of the fastest
economically growing regions in the world. this raegion
is also culturally and historically closely linked to India.
It is our intention to develope close and fruitful
relations with each of these countries in the region to
mutual advantage.

[Translation]
National Housing Policy

“99. SHRI SURENDRA PAL PATHAK: Will the
Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the Govemment have proposed any
legal and regulatory frame-work to expedite the housing
construction work under the National Housing Policy;

(b) if so, the details thereof;

(c) whether the Government have prepared any
draft to relate it with the overall financial system; and

(d) it so, the steps takervbeing taken in this
regard?

THE MINISER OF URBAN DEVELOPMENT (SMT.
SHEILA KAUL): (a) and (b) The Nationali Housing
Policy which was approved by the Parliament in
August 1994 has laid down a detailed legal and
regulatory framework, which is reproduced as under.—

“4.12 LEGAL AND REGULATORY FRAMEWORK

4.12.1 The measures for removing legal constraints
would cover apart from those mentioned elsewhere in
the Document;

(a) Provision in the Land Reforms and the other
relevant Acts to confer homestead rights on
the occupants, ensure proper rehabilitation of
those dishoused by projects, protect tribal
families from eviction, preserve user rights
over forest and common lands etc.,

(b) Revision of Master Plan standards, land use
plans, building by-laws, and infrastructure
standards by the State Govts. and local
authorities, based on the National Building
Code as the guide. This will help reduce the
cost of shelter, enable efficient use of land,
and facilitate housing activity;

(c) Making suitable amendments in the laws and
procedure goveming land acquisition in urban
areas to ensure speedy assembly of compact
lands with due regard to the interest of
landowners;

(d) Review and amendment of laws and
regulations  relating to town  planning,

L



&3 Written Answers

eodiculary i norr ¢ and s dards for inesitu
upgradation on low income settlements and
housing;

{e) Enanctment of separate chagizr in tie presct
cooperative laws on group or coorerative housing
activity in order to streamline their operation and
tc remove existing constraints;

(N Enactment of Apartment Uwnership Act in States
not having such a iaw and suitadie amendments to the
existing laws hesiver necesszry in order to provide for
the transfer of occura.cy rights of individual owners,
management of common arsas, and to enable the creation
of charge on the apartment by lending institutions;

{(g) Steps for the removal uf constraints to the flow of
finance intc nousing and services especially large lending
to the poor angd houserclds in tha informa!l sector
threugh:—

— tlexible procedures and coliateral regiirements as

weli as repaymern: schedulss;

— amendments to the MNationai Housing Bank Act to
provide for speedy foreclosure of mortgages of
housing finanice institutions refinanced by NHB, so
as to augment the resources of housing finance
institutions further and to help in creating a
2zzondary market for housing mortgage;

— universalisation of the system of
Mortssga:

— simplification of procedure for registration of
ducuments and execution of mortgages, and

— simplifica'ion of procedure for investigation of titie
and the wtroduction of the Tomrens system of
registration of title in a phased manner in urban
and rurz' areas.

The implementation of this agenda will be ensured
through the joint efforts of Central and State Governments
as early as possible.”

() and (d) Steps initiated for the removal of
constraints to the flow of finance into housing and services
are as under— -

(i) A number of housing finance institutions have been
set up ;zvently for extending housing loans with
simplified procedure of release and repayment
scheduies. These housing finance institutions
funcii~n under the overall supervision and guidance
of the National Housing Bank.

() 1.5% of incremental deposits in scheduled
commerciai banks are earmarked for housing
finance as per RBI guidelines.

() RS has revised the definition of housing loans so
that such loans are included under priority sector
advances of commercial banks. As per existing
directive, scheduled indian Commercial banks are
required to ensure that 40% of the credit is
towards priority sector.

(iv) National Housing Bank has revised the interest
rates for housing loans with effect from 1.11.1994.

(v) Amendments to the National Housing Bank Act to

English
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provide for speedy foreclosure of mortgages by
housing finance institutions have been formulated.

(vi) Studies have been undertaken for rationalising
and simplification of the procedure for registration
and stamp duty.

[English]
Visit ot President of South Africa

*100. SHRi SANAT KUMAR MANDAL:

SHRI BRRAMANAND MANDAL.:

Will the Minister of EXTERNAL AFFAIRS be pleased
ic state:

(a) whether the President of South Africa visited India
recently;

(b) if so, the nature of talks held during the visit and
outcome of the visit,

(c) whether any treaty/agreement was signed during
the visit;

(d) if so, the salient features theresof;

(e} whether India and South Africa vowed to work
towards forming an economic grouping of Indian Ocean
rim; and

(f) the preparatory steps being taken towards this
commitment?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALMAN KHURSHID): (a) to
() A statement is given below:-

STATEMENT

1. President Neilson Mandela of South Africa visited
India from 24-27 January 1995 as Chief Guest at the
Republic Day celebrations. The visit provided an
opportunity to the two Governments to exchange views on
several intemational and regional issues of mutual interest
and on strengthening bilateral relations. The visit has
heiped to institutionalise bilateral relations between the two
countries.

2. The following three agreements were signed during
the visit:

(i) Treaty on the Principles of Inter-State Relations
and Cooperation between the Republic of india
and the Republic of South Africa. The Treaty sets
out the shared principles of the two countries of
peace, democracy and secular governance, their
resolve to fight against apartheid, racial
discrimation and religious fundamentalism, to
strive to achieve a nuclear weapon free and non-
violent world, and their desire to develop a
multifaceted relationship with a firm belief that
their bilateral cooperation would further the cause
of peace and intemational securty globally,
particularly in Asia and Africa. Both sides have
also agreed in the Treat to cooperate in the fight
against international crime, terrorism in all its
forms, crimes against civil aviation security,
shipping and other forms of transport, illegal
international trade in narcotics, and arms and
cultural and historical objects.
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(i) Agreement between the Government of the
Repubiic of India and the Republic of South Africa
on the Inter-Governmental Joint Commission for
Political, Trade, Economic, Cultural, Scientific and
Technical Cooperation. In this Agreement the two
sides have decided to set up a Joint Commission
to develop mutually beneficial cooperation in
Political, Economic, Trade, Science and
technology, Industry, Transport, Energy, Cuiture
and Public Health spheres.

(iif) Protocol on Cooperation between the Ministry of
Extemal Affairs -of Republic of India and the
Department of Foreign Affairs of the Republic of
South Africa. In this >rotocol both sides have
agreed to have regular talks and consultations at
least once a year at the level of Ministers of
Foreign Affairs and other levels on international
and regional problems of mutual interest as well
as question relating to bilateral relations.

3. Both sides agreed to hold discussions on the
question of the formation of an Indian ocean Rim.
Government of India will be partcipating in the forthcoming
meeting of Experts and Officials on the subject being held
in Mauritius during 29-31 March 1995.

Increase In Police Strength

553. SHRI PREM CHAND RAM: Will the Minister of
HOME AFFAIRS be pleased to stai<:

(a) whether the Union Government have received any
proposal from the Government of Bihar in regard to
increase the strength of police force in the state;

(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) No, Sir.

(b) and {c). Do not arise.

Films pending with the Central Board of Film
Certification

554. SHRI SYED SHAHABUDDIN: Will the Minister of
INFORMATION ‘AND BROADCASTING be pleased to
state:

(a) the titles of films with the name of the producers
and the language whose certification is presently pending
before the Central Board of Film Certification or any of the
regional Boards;

(b) the average period taken for such certification; and '

(c) the brief particulars of the appeals which are
Pending before the Appellate Authority against the decision
of the Board?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO) (a) to (c) The information is being collected and will

be placed on the Table of the House as early as possible.
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Pricing and Marketing of Petroleum Products

555. SHRI HARI KISHORE SINGH: Will the Minister
of PETROLEU AND NATURAL GAS be pleased 1o state:

(a) whether there has been a meeting of Restructuring
Group (R Group) to take a view of the pricing and
marketing of the petroleum products;

(b) it so, the details thereof; and
(c) the decision taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM ANG' NATURAL GAS (CAST. 3SATISH
KUMAR SHARMAL: (a) to (c) The ‘R’ Group iias been
meeting to deliberaie the issuss and has yst to subm:t its
report.

3

LPG Agencles

556. SHRI PARASRAM BHARDWAJ: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government have any plan to set up
LPG agencies during the current financial year;

(b) if so, the details thereof;

(c) whether the Government of Madhya Pradesh has
sent any proposal to the Union Govemment in this regard;
and

(d) if so, the details thereoi?

THE MINISTER OF STATE OF THE MINISTRY OF .

PETROLEUM AND NATURAL GAS (Uiii. SATISH
KUMAR SHARMA): {a) and {¢L; 89 PG distributorship
proposals have been included in %« LP3 Marketing Plan
1994-96 for Madhya Pradesh. This iz in addition to 54
distributorship already included in the Marketing Plan for
1992-94 for which selection is undsirway through the
OSP(MP).

(c) No, Sir.
(d) Does not arise.
Supply of LPG

6§57. SHRI GOPI NATH GAJAPATHI: Will the Minister
of PETROLEUM AND NATURAL GAS be nleased to state:

(a) whether the Govemment have any proposal to
increase the network of oil companies to supply LPG in all
parts of the country;

(b) it so, the target set by these comparies for-1994-
95, 1995-96 and 1996-97; and

(c) the steps taken to'increase the LPG netwark in the
State of Orissa, Bihar and Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) Government has recently
approved LPG Marketing Plan 1994—96 containing
proposals to set up 1023 LPG distributorships ell over the
country. The above Marketing Plan contains 24 LPG
distributorship for Orissa, 7 for Bihar and 73 for Andhra-
Pradesh.
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Aliotment of LPG Agencies

558. SHRI CHANDRESH PATEL: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the number of LPG agencies and petrol retail
outlets allotted from July, 1994 to January, 1995 to various
categories like women, SCs/STs, minority communities,
handicapped war-widows and educated unemployed,
State-wise;

(b) the norms adopted for these categories;

(c) the number of other persons and cooperative
societies allotted LPG agencies and petrol retail outlets
during the above period; and

(d) the datails of the plan to allot LPG agencies and
Petrol retail outlets during 1995-367

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) tc (c) Category-wise details of LPG
distributorships and R.O. dealerships allotted through the
prescribed procedure of advertisement and selection
through Oil Selection Boara during June, 1994, to January,
1995, are indicated below:—

SC ST PH DEF FE OPEN
LPG 67 25 33 13 23 152
RO 46 35 25 16 4 149

There is no separate reservation for women, ecducated
unempioyed, War-widows and Ccoperative Socisties.

{d) Government has approved LPG Marketing Plan
199496 containing 1023 distributorships and RO
Marketing Plan 1993—96 containing 1040 dealerships ail
over the country.

[Translation]
Allotment ot LPG Agencies

559. SHRI LALIT ORAON: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the details of the locations under the scheme
sanctioned for Bihar where allotment of LPG agency and
petrol/diesel retail outlets is reserved for persons
belonging to Scheduled Castes/Scheduled Tribes; and

(b) the locations for which advertisment has already
been issued and the locaticns in regard to which
advertisménts are proposed to be issued in-the near
future?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): fa) As per existing policy, 25% of the
dealerships / distributorships 1o be allotted through OSBs
are reserved for SCs/ STs.

(b) 379 RO, SKU/LDO and LPG distributorships were
included in various a~proved Marketing Plans for Bihar.
Out of the above, as on 1.1.1995 351 locations have
already been advertised and 28 locations remain to be
advertised.
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[English]
LPG Agencles

560. SHRI MULLAPPALLY RAMACHANDRAN: Wil
the Minister of PETROLEUM AND NATURAL GAS be
pleased to -state:

(a) whether new LPG agencies and petrol/diesel
retail outlets are proposed to be allotted to Kerala; and

(b) if so, the locations thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) 38 Retails Outlet
dealerships and 14 LPG distributorships have been
included in the cumrent R.O. Marketing Plan 1988—83 and
LPG Marketing Plan 1992—94 for Kerala, selection for
which is underway through OSB (Kerala and Lakshdweep).
In addition to this, 38 LPG distributorships and 43 retails
outlets have been included in the next LPG marketing plan
1994—96 and RO Marketing Plan 1993—86.

Opencast Projects

561. DR. VASANT NIWRUTTI PAWAR: Wil the
Minister of COAL be pleased to state:

(a) whether the Government have approved some
opencast projects in various coal fields;

(b) if so, the details thereof, State-wise; and

(c) the total expected coal output from these coal
fields and the capital outlay?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) to (c) The Government
have sanctioned two new opencast coal mining projects
during the period 1/4/94 till date. The details are given
below:—

Name of project  Company. State Sanctioned  Capacity
cost (Mty)
(Rs.
crores)

Urimari opencast Central Coalfieids Bihar 95.33 1.30

project Limited

Mugoll opencast  Western Coalfieids Maharashira 83.83 0.80

project LUimited

Coal Production

562. SHRI JITENDRA NATH DAS: Will the Minister of
COAL be pleased to state:

(a) the quantity of coal produced during the each of
last two years,

{b) whether it is sufficient to met the demand of the
country;

(c) the quantity of coal exported during these years;

(d) the market rate and exported rate of coal during
these years; and

(e) the foreign exchange eamed during these years?
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THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) The total quantity of coal
produced in the country during each of last two years was
as below:—

1992-93 238.23 million tonnes

1993-94 246.04 million tonnes

(b) Except for low ash coking coal and high grade
non-coking coal, the indigenous production of coal is
adequate to meet the domestic requirement.

(c) Coal India Ltd. (CIL) exports coal to the
neighbouring countries who are its traditional buyers. The
quantity of coal exported by CIL during the years 1992-93
& 1993-94 is as under—

Yoar Quantity
(in "000 tonnes)

1992-93 132.00

1993-94 98.20

(d) Sale of coal within the country is governed by the
statutory prices notified by the Government. On the other
hand export of coal is based on the negotiated prices
which very from transaction to transaction.

(e) The foreign exchange earned by CIL during the

year 1992-93 and 1993-94 was as follows.—
Year Foreign Exchange Earned

US$ 23.40 lakhs
US$ 11.91 lakhs

1992-93
1993-94

Allocation of Natural Gas

563. SHRI SHRAVAN KUMAR PATEL: Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Governments of Madnya Pradesh and
Maharashtra have requested the Union Government for
allocation of natural gas proposed to be imported from
Oman/ran;

(b) it so, the details thereof; and

(c) the Govemment's reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) Requests have been
received from various State Governments including
Madhya Pradesh and Maharashtra for additional allocation
of gas. The Statewise distribution of the gas proposed to
be imported from Oman will be decided on grounds of
techno-economic feasibility.

[Transiation]

Use of Officlal Language

564. SHRI SURENDRA PAL PATHAK: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether inspite of legal provisions, the usage of
official language could not be ensured propedy in
Ministries/Departments/Offices of the Union Governments;

(b) whether the targets fixed by the Department of

PHALGUNA 29, 1916 (SAKA)

Written Answers 70

Official Language for the effective use of Hindi have not
been achieved by the Ministries/Departments of Union
Government; and

(c) if so, the steps being taken by the Government to
ensure achievement of targets laid down by the
Department of Official Language?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI .P.M. SAYEED): (a) Official
Language policy is being implemented in accordance with
legal provisions relating to official language. For this
purpose, a line of goodwill, inspiration and incentives is
being adopted, as far as possible.

(b) Ministries/Departments of Central Government are
making efforts to achieve the targets fixed in Annual
Programme for progressive use of Hindi, issued by the
Department of O.L. and are bringing improvement in
implementation of Official Language policy.

(c) Deficiencies in attaining the fixed targets, are
being brought to the nctice of concemed Departments/
Ministries for correctional measures.

[English]
Profit ot CIL

565. KUMARI FRIDA TOPNO: Will the Minister of
COAL be pleased to state:

(a) the profit earned by the Coal India Limited (CIL)
during 1994-95; and

(b) the total production of coal during the said year?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) The financial year 1994-95
is not yet completed. The profit earned or loss incurred by
Coal India Ltd. (CIL) during 1994-95 can be indicated only
after completion of the financial year and finalisation of
accounts.

(b) The total production of coal in Coal India Limited
during 1994-95 (April, 94 to February, 95) is 196.05 million
tonnes (provisional).

20-Point Programme in Andhra Pradesh

566. SHRI DATTATRAYA BANDARU: Wil the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the progress made in implementation of 20 Point
Programme in Andhra Pradesh in 1993-94;

(b) whether the State Government has requested any
additional financial assistance from Union Government for
the implementation of 20-Point Programme in 1994-95; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
{(SHRI GIRIDHAR GAMANG): (a) The progress made in
the implementation of the 20-Point Programme in Andhra
Pradesh in 1993-94 is given in the Statement attached.

(b) and (c) The funding of these programmes is done
through sectoral outlays which undergo change in size
during Annual Plans. There is no separate allocation of
funds for the Twenty Point Programme.
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STATEMENT
STATE: ANDHRA PRADESH YEAR: 1993-94
S. Point No. Name of ftem Units Tergel Achievement % age
No. 1993-94 1993-94 Achievemnent
1. O0A .R.D.P. (FAMILIES) NOS. 204024 298910 147
2 0B JAWAHAR ROZGAR YOJANA (MANDAYS) NOS. 102562000 99699000 97
3  oiC SSI UNITS (REGD.) NOS. 8330 15874 191
4. 05A DISTRIBUTION OF SURPLUS LAND ACRES 122810 27139 22
5. 06 BONDED LABOUR REHABILITATION NOS. 1000 855 88
6 O7A DRINKING WATER PROBLEM, VILLAGES NOS. 1269 1408 1M
COVERED
7. OBA COMMUNITY HEALTH CENTRES (CHC) NOS. 40 (1] [}
8 08B PRIMARY HEALTH CENTRES (PHC) NOS. 60 [ 1]
9. 08D IMMUNISATION OF CHILDREN (DPT. NOS. 1684820 1745000 104
POLIO & BCG)
10.  09A FP STERILISATION NOS. 600000 599000 100
1. 098 EQ. OF STERILISATION IUD, CC & OP NOS. 276778 185257 7
12 09C ICDS BLOCKS OPERATIONAL (CUM) NOS. 192 192 100
13, 09D ANGANWADIS (CUM.) NOS. 24553 21666 88
14, 11A SC FAMILIES ASSISTED NOS. 381000 475080 125
5.  11B ST FAMILIES ASSISTED NOS 95000 166750 176
16. 14A HOUSE SITES ALLOTTED (FAMILIES) NOS 100000 218975 219
17. 148 CONSTRUCTION ASSISTANCE NOS. 52900 164625 an
(FAMILIES)
18.  14C INDIRA AWAAS YOJANA (HOUSES) NOS. 49034 44894 92
19, 14D EWS HOUSES PROVIDED NOS. 25000 54361 217
20. 14E LIG HOUSES NOS. 1240 1262 102
21. 15 SLUM IMPROVEMENT (POPULATION) NOS. 225000 314705 140
2 16A TREE PLANTATION ON PRIVATE LrNDS NOS. 195000000 87616000 50
23 168 AREA COVERED—PUBLIC AND FOREST HECT. 70000 34530 49
LANDS
24. 18 FAIR PRICE SHOPS NOS. 502 513 102
25 198 PUMPSETS ENERGISED NOS. 56000 112443 201
2. 19C iIMPROVED CHULLAHS NOS. 170000 236923 139
27. 190 BIOGAS PLANTS (STATES) NOS. 12800 19631 153

Change in City Name

567. SHRI RAM NAIK: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of the Government has been
drawn to the decision given on October 11, 1994 in respect
of the Writ Petition in the Bombay High Court that
‘Mumbai’ should be used instead of ‘Bambai’ in Hindi;

(b) if so, the reasons for not implementing the High
Court judgement;

(c) whether the Government have taken any decision
to use ‘Mumbai’ instead of ‘Bombay’ in English;

(d) it so, the time by which it is likely to be
implemented; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) Yes, Sir.

(b) to (e) In view of the decision of the Bombay High
Court, the matter is under consideration Yor further followup
action.

Welfare of Handicapped

568. SHRI A. CHARLES: Will the Minister of
WELFARE be pleased to state:

(a) whether there is any proposal under consideration
of the Union Government for training, placement and
rehabilitation of handicapped;

(b} il so, the details thereof;

(c) whether thers is also any proposal to introduce a
legislation in this regard; and

(d) if so, the time by which it is likely to be
introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU): (a) Yes Sir. A
new Programme called Community Based Rehabilitation
(CBR) in Rural Areas is under consideration of the Union
Government for providing training, placement and
rehabilitation of the handicapped.

(b) Under the above mentioned programme, it is
proposed to give assistance to voluntary organisations to
run CBR programmes in rural areas in selected districts to
provide a complete package of rehabilitation ‘services



73 Written Answers PHALGUNA 29, 1916 (SAKA) Written Answers 74

including early detection and intervention, education,
vocational training, placement and psychosocial
counselling and rehabilitation, etc. The programme is
proposed to be funded fully by the Central Government.
Grant-in-aid would be made available to voluntary
organisation.

(c) Yes Sir.

(d) The draft bill is under consideration. it shall be the
effort of Government to introduce it in the Parliament as
soon as possible.

[Translation]

Dovelopment of Hilly Areas

569. SHRI SUSHIL CHANDRA VERMA: Wil the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether Central assistance is provided for the
development of hilly areas of some States;

(b) it so, the criteria thereof;

(c) whether the Planning Commission had constituted
a Working Group of review the programmes already
implemented;

(d) whether the technical commitiee constituted under
the said Group has given certain suggestions in regard to
the definition of the hilly areas and whether the hilly areas
have been identified as per the definition;

(e) the names of the areas of Madhya Pradesh which
come under the recommended definition; and

(f) whether the Union Govemment propose to provide
Central assistance to the hilly areas identified as per the
recommendations of the said committee, as it is being
done in the case of certain hilly areas of some States at
present?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) to (f) Special Central
Assistance is provided to designated hill areas under the

Hill Area Development Programme which include
designated hill areas in Uttar Pradesh, Assam, Tamil Nadu
and West Bengal, and designated talukas of the Westemn
Ghats. Based on the recommendations of the Working
Group on Hill Areas during the Seventh Plan, Planning
Commission set up an Expert Group to go into the
question of delineation of new hill areas in the country, in
May, 1986. However, owing to paucity of funds, it has
been decided not to extend the Hill Area Development
Programme to any new hill area in any State, including
Madhya Pradesh, during the Eighth Plan.

[English]

Schemes under National Water Development Project

570. SHRI P.C. CHACKO: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether some schemes under the National Watei
Development project have been launched in Kerala;

(b) it so, details thereof alongwith allocation made by
Union Govermnment;

(c) if not, the reasons therefor;

(d) whether some financial assistance for these
projects has been provided by intemational financial
institutions like World Bank; and

(e) if so, the details thereof with terms of such
assistance, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU):
(a) to (e) Five projects are taken up under World Bank
assisted National Water Management Project. The funds
for these schemes are provided under State Plan. As per
credit agreement, 70 percent of the expanditure incurred
upto August, 1990 and 90 percent thereafter, on project
cost, is to be reimbursed by the World Bank.

The details of schemes are appended as statement.

STATEMENT

DETAILS OF SCHEMES UNDER NATIONAL
STATE- KERALA

WATER MANAGEMENT PROJECT (NWMP)

(Rs. in Lakhs)
Sl. Name of Scheme Date of Inclusion in Cultural Com- Estimated Cost Anticipated Ex-
No. National Water mand Area (CCA) penditure upto
Management under National March, 1995
Project Water Management
Project (Hectares)
1. MALAMPUZHA 89-90 20553 882.19 890.19
2. MANGALAM 91-92 3440 223.00 218.00
3. PHOTHUNDY 91-92 4685 300.17 295.17
‘4, VAZHANI 92-93 5013 156.00 63.31
5. PEECHI 92-93 16000 543.40 500.00
TOTAL 49691 2104.76 1966.67




Local Area Development Scheme
571. SHRI K. PRADHANI: Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) Whether the Government have reviewed the
programmes under MP's Local Area Development
Scheme (MPLADS);

(b) ¥ so, the deficiency and difficulties identified
under the scheme; and

(c) the step taken to rectify the Scheme?

THE MINISTER OF STATE OF THE MINISTRY
OF PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) to (c) The whole
scheme had been gone through in great detail with the
Hon'ble Speaker of the Lok Sabha and leaders of the
opposition parties. Representatives of the Government
were also present. As a result of this review the
guidelines were revised which have since been laid on
the table of the House.

[Translation]

National Oll Grid Scheme

572. SHRI RAMASHRAY PRASAD SINGH: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(4) the works executed under the National Oil Grid
Scheme till date; and

(b) the benefits derived therefrom?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (b) There is no National Oil
Grid Scheme. However, there are seven existing
product pipelines for transportation of petroleum
products as under:—

BARAUNI-KANPUR
BOMBAY-PUNE
GAUHATI-SILIGURI
HALDIA-BARAUNI
HALDIA-RAJBANDH
KOYALI-AHMEDABAD
MATHURA-JALLANDHAR

The Kandia-Bhatinda pipeline is under execution.

Transportation by pipelines has several benefits. It
is economical, faster and dependable. Other
advantages are reduction in transit losses, conservation
of energy, feasiility to expand at lower cost, better
protection from natwal calamites and minimum
environmental impcat.

MARCH 20, 1995

[English]
Insurgency in North East

574. SHRIMATI SAROJ DUBEY: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether some officers of the 16th Maratha
Light Infantry were killed by the N.E. insurgents at the
fagend of 1994,

(b) if so, whether the Govemment have made any
inquiry into the killings of these officers;

(c) if so, the details thereof; and

(d) the measures taken by the govemment to
contain the activities of insurgents?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) Yes, Sir.
Lt. Col. K.B. Poonacha, the acting Commanding Officer
of the 16th Maratha Light Infantry and a jawan were
killed on December 27, 1994 at Mokokchung by Naga
insurgents.

(b) and (c) The State Government of Nagaland set
up a Joint Fact Finding Committee to ascertain facts.
Separately, a Technical Assessment Committee has
also been set up to assess the damage to properties.

(d) A series of measures have been taken which,
inter-alia, include the declaration of the National
Socialist Councit of Nagaland as an ‘Unlawful
Association’ under the Unlawful Activities. (Prevention)
Act, 1967, nofification of a 5 Km. belt on the
Nagaland-Myanmar border, a 20-Km. belt in Nagaland
along the Assam-Nagaland border, and the district of
Mon as “disturbed area” under the Armmed Forces
(Special Powers) Act, 1958; financial assistance to the
State Govemment for strengthening of the Police
Force, deployment of additional units of Security
Forces/Central Para Military Forces and better sharing
of information and co-ordination of counter-insurgency
operations.

[Translation]

Reservation for Backward Classes

575. SHRI BRAHMANAND MANDAL: Wil the
Minister of WELFARE be pleased to state:

(@) whether most of the backward classes have
demanded reservation separately on the basis of
Mandal Commission Report; and

(b) it so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY
OF WELFARE (SHRI K.V. THANGKA BALU): (a) Yes,
Sir.

(b) The Mandal Commission has recommended
reservation of 27th for OBCs in all Government
Services both in the Centre and the States. the
Government have accepted this recommendation. DOPT
have issued instructions for reservation of 27% of
vacancies to the OBCs in civil posts and services
under the Government of India to be filled through
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direct recruitment vide their O.M. No. 36012/22/83-Estt.
(SCT) dated 8.9.93.

[English]
Ayodhya Dispute
576. SHRI CHITTA BASU: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government have since examined the
implications of the latest judgement of the Supreme Court
on the Ayodhya dispute; and

(b) i so, the details thereof and the steps the
Govermnment propose to take in this regard?

THE MINISTER OF HOME AFFAIRS (SHRI S.B.
CHAVAN): (a) and (b) The Supreme Court of India, vide its
judgement dated 24 October, 1994, in the proceedings
related to the validity of the Acquisition of Certain Area at
Ayodhya Ordinance/Act, 1993 and the maintainability of
the Special Reference on the RJB-BM dispute, has, inter
alia, upheld all the provisions of the Acquisition Act except
Section 4(3) thereof; it has also held that all pending suits
and other legal proceedings relating to the disputed area
within which the structure (including the premises of the
inner and outer courtyards of such structure), commonly
known as Ram Janma Bhoomi-Babri Masjid stood, stand
revived for adjudication of the dispute therein; further, it
has heid that vesting of the disputed area in the Central
Government is limited, as a statutory receiver, with a duty
for its management and administration, maintaining status
quo therein (according to the provisions of the Act) and
handing it over in terms of the adjudication made in the
suits for implementation of the final decision therein. The
judgement has also observed that, consequently, the
Special Reference is superfluous and unnecessary, and
the same has been retumed unanswered. Following the
Supreme Court judgement, the hearings in the revived title
suits have resumed in the Lucknow Bench of Allahabad
High Court and the matter is under the consideration of
that Court.

[Translation]
Additional Gas to M.P.

577. SHRIMATI SUMITRA MAHAJAN: Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
fo state:

(a) whether the Government propose to increase the
quantity of gas being supplied through H.B.J. gas pipeline
during the Eighth Five Year Plan;

(b) whether the Government propose to provide
additional gas to Madhya Pradesh for setting up of power
plants and other projects;

(c) it so, the action taken in this regard; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) The capacity of the HBJ pipeline is
being expanded from 18.2 MMSCMD to 33.4 MMSCMD.

(b) to (d) The gas projected to be available along the

6—470 LSS/95.
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HBJ pipeline is fully allocated. Hencs, it is not feasible to
allocate additional gas to Madhya Pradesh.

[English]
Development of Backward Reglons

578. SHRI AMAR ROY PRADHAN: Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Planning Commission has received
any proposal/scheme for the development of backward
regions of North Bengal, and

(b) it so, the details thereof, and

(c) the steps taken/proposed by the Union
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
{SHRI GIRIDHAR GAMANG): (a) to (c) The Planning
Commission has not received any proposal/scheme for
development of backward regions of North Bengal. Rs. 10
crores, however, was earmarked in the Annual Plan 1994-95
of West Bengal for infrastructure development in North
Bengal, subject to utilisation of fund.

Recruitment Policy in HPCL

579. SHRI RASHEED MASOQOD: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the recruitment policy of the Hindustan
Petroleum Corporation Limited has been examined by the
Government;

(b) if so, the details thereof;, and
(c) if not, the reasons for delay?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) (a) The recruitment policy of HPCL is
well defined and is reviewed by the Corporation as and
when necessary.

(o) and (c) The norms with regard to age, educational
qualifications, and experience for recruitment are clearly
specified. Non-managment recruitment is done through
candidates sponsored by concemed regional Employment
Exchanges. Open advertisement is resorted to only upon
issuance of non-availability Certificate by concemned
Employment Exchanges. The recruitment in management
cadres is done on all India basis through open
advertisement. Presidential Directives regarding
reservations in recruitment for SC/ST/0BC/PH are
compiled with. The recruitment policy is revised as and
when required for making need-based modifications.
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FM Channel

680. SHRI RAM PAL SINGH: Will the Minister of
INFORMATION AND BRAODCASTING be pleased to
state:

(a) whether the Government propose to introduce a
24 hour FM channel of Akashwani;

(b) if so, the details thereof; and

(c) the time by which it is likely to be introduced?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) to (c) Yes, Sir. The service of All India Radio’s
FM channel in Delhi was extended to 24 hours with effect
from 14th February, 1995 comprising 15 hours of in-house
programmes and 8 hours of programmes of private licensees.

Sharing of Yamuna Water
581. SHRI R. ANBARASU:
DR. S.P. YADAV:
SHRI SAJJAN KUMAR:
Wwill the Minister of WATER RESOURCES be pleased
to state:

(a) whether any agreement has been signed amongst
the five State regarding sharing of Yamuna water;

{b) whether under this agreement the Government of
Haryana has been supplying 100 MGD water for the
second phase of Haiderpur Plant;

() if so. the reasons for which the Government of
Haryana ias discontinued the supply of water to this plant;
and

(d) the steps taken/proposed by the Govemment in
this renard?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU):
(a) Yes. Sir. A Memorandum of Understanding (MoU)
between Uttar Pradesh, Haryana, Rajasthan, Himachal
Pradesh and National Capital Territory of Delhi regarding
allocation of surface flow of Yamuna was signed on 12th
May, 1994,

(b) and (c) There is no such provision in the MoU.
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(d) The Upper Yamuna River Board has been
constituted by Government of India on 11th March, 1995
for reguiation of allocation of Yamuna water amongst the
beneficiary States as per the MoU.

[ Translation)

Kidnapping of Children

582. DR. LAL BAHADUR RAWAL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether incidents of kidnapping of children and
demanding ransom are increasing in Delhi day-by-day;

(b) if so, the naumber of children kidnapped and killed
during 1994 and 1995 so far, month-wise;

(c) the number of cases solved;

(d) the number of persons arrested so far indicating
the number of those penalised; and

(e) the action taken by the Government to check such
incidents?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P.M. SAYEED): (a) There has
been an increase in Delhi in the incidents of kidnapping of
children and demand for ransom in 1994 as compared to
1993.

(b) to (d) The requisite information is given in the
enclosed statement.

(e) To check the crime of kidnapping ot children
kidnappers and other criminals having previous history are
kept under surveillance. Intelligence gathering machinery
has also been geared up. Motor Cycle patrolling as well as
PCR surveillance have been intensified. advertisements
have been given in the press for educating the public
about safety measures. Special Cells have been created at
the District level under the Crime Branch, and also in each
of the nine police districts, assigning dedicated teams for
investigation of kidnapping and abduction cases. Safety
tips for parents of school going children have been
prepared, widley published in the news-papers and
circulated to all the schools.

STATEMENT
Months Number of Number of Number of Cases Number of Number of
Children Children Killed Soived Persons Amrested Persons
Kidnapped for After Being Penalised
Ransomter Kidnapped
1994
January 2 — 2 4 —
February 1 — 1 2 —
March 3 —_— 2 6 -
April 1 — 1 (retumed on his —_ —
own)
May 1 -_ 1 (retumed on his — —_—
June 1 own) — —
July 8 1 1 1 —
August 5 -_ 6 (including two 4 —
who retumed on
their own)

3
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Months Number of Naumber of Number of Cases Number of Number of
Children Children Killed solved Persons Arrested Persons
Kidnapped for After Being Penalised
Ransomter Kidnapped
September 4 1 3 (including one 8 -
Ocotber — — who retumed on — —
November 3 1 his own) 4 —_
December 2 —_ —_ 3 -
2 (including one
who retumed on
his own)
2
1995
January 4 1 2 7 —_
February 3 2 —_ 2 —
[English] Flaring of Gas

Petroleum Products

583. SHRI RAM SINGH KASHWAN: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether there is an acute shoriage of petroleum
products, such as diesel, petrol and LPG in various parts
of the country; and

(b) if so, the steps being taken by the Government to
ensure adequate supply of these essential products?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) The Government have not
received any reports of acute shortage of petroleum
products in the country. The demand for petrol and diesel
is being met in full. The demand of existing LPG
consumers is also being met in full.

Irrigation Projects

584. SHRI HARIN PATHAK: Wil the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government have sought Japanese
co-operation in the field of irrigation;

(b) if so, the number of irrigation projects funded by
Japan;

(c) whether any such project is located in Orissa; and

(d) Iif so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P. V. RANGAYYA NAIDU):
(a) Yes, Sir.

(b) to (d) At present, two lmrigation Projects, namely,
Upper Indravati lmigation Project and Upper Kolab
Irrigation Project, in Orissa are being implemented with
Japanese loan assistance of Yen, 3774 Million and Yen
3769 Million respectively.

585. SHRI SHANKER SINH VAGHELA: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the quantity of natural gas produced daily from the
different oilfields of Gujarat;

(b) the quantity of gas being Hlared daily from different
fields of the State;

(c) wehether the Union Govemment propsoe o utilise
flaring gas in Guijarat;

(d) if so, the details thereof, and

‘(e) the time by whicn the said proposal is likely to be
cleared?

THE MINISTER OF STA £ CF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) The daily production of natural gas
is 6.58 MMSCMD;

(b) 0.77 MMSCMD of gas is being flared daily.

(c) to (e) ONGC is putting up the required facilities for
utilisation of additional quantities of gas. The gas available
from isolated pools which is now being flared has recently
been allocated to consumers.

[Translation]
Bombay High Gas Pipeline

586. SHRI CHHITUBHAI GAMIT: Wili the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether leakage in Bombay High Gas Pipeline
took palce in Olpad of Surat District in February, 1995;

(b) if so, the details thereof;

(c) the reasons for the gas leakage;

(d) the extent of loss of life and property as a resuit
thereof,

(e) the loss suffered by the Oil and Natural Qas
Corporation and the persons found responsible for this
incident and the action taken against them; and

(M) the corrective steps taken/proposed to be taken by
the Government to check such incidents in future?

THE MINISTER OF STATE OF THE MINISTRY OF
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PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No, Sir.
(b) to (f) Do not arise.

[English]
Rehabllitation of Oustees

587. SHRI SHIVLAL NAGJIBHAI VEKARIA: Will
the Minister of WATER RESOURCES be pleased to
state:

(a) the number of families affected by the Sardar
Sarovar and Narmada (Indira) Sagar projects;

(b) the number of families shifted and rehabilitated
so far;

(c) the time by which the remaining families are
likely to be rehabilitated and;

(d) the details of facilities provided to the
rehabilitated families?

THE MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES ( SHRI P. V. RANGAYYA
NAIDU): (a) and (b) The details are as under—

Name of Yotal No. of Progress of  Resetiement &
Project Pioject Rehabiltstion uplo January 1985
Affected No ol PAFgs
Families House Plots Agricutural
(PAFs) allotted Lsnd alloted
Sardar 40,727 8855 8585
Sarovar Project
Narmada 30,739 Information is being collected
(indira) and will be laid on the Table
Sagar Project of the House.

(c) Rehabilitation Programme for the affected
families is linked with the progress of construction of
the dam. Steps have been taken to rehabilitate the
families well before the actual submergence of the
villages in which they reside.

(d) Apart from allotment of House Plots and
Agricultural Land to the eligible families, the Project
Affected Families are provided payment of subsistence
allowance, rehabilitation grant, ex-gratia, productive
assets and civic amenities like primary shools, wells,

hand pumps, transit-sheds, insurance cover and
electrification.
[Translation]
Companies and Cooperative Socleties of Ex-

Servicemen

588. PROF. RITA VERMA: Wil the Minister of
COAL be pieased to state:

(a) the number of companies and Cooperative
Societies of Ex-setvicemen in BCCL;

(b) the details of work being undertaken -by them;

(c) the numbter thereof during each of the last
three years and th< amcunt paid to them;

(d) whether any. complaint has been received that
other persons have been holding the charge of these
institutions in the name of ex-servicemen;
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(e) if so, the names of such companies and
cooperative societies; and

(f) the action baing taken against them?

THE MINISTER OF STATE OF THE MINISTRY
OF COAL (SHRI AJIT PANJA) (a) Nine ex-servicemen
companies sponsored by the Director General
(Resettiement), Ministry of Defence, New Delhi and
one Co-operative Society sponsored by the District
Administration, Govt. of Bihar, are at present working
in Bharat Coking Coal Limited.

(b) They undertake loading of coal into tippers
and wagons by pay loader, picking of shale and
stone, breaking and transportation of coal to the
sidings, washeries and coal dumps from different
collieries in BCCL.

1991-92 1992-93 1993-94

(c) No. of Ex-servicemen 5 10 10
companies.
No. of Ex-servicemen 1 1 1

Co-operative Societies.
Amount paid (Rs. in 1003.62 957.75 1494.45
lakhs)

(d) District Administration alleged that there is
involvement of other persons in holding the charge of
some companies in the name of ex-servicemen
companies.

(e) The names of such companies are:

(1) M/s. Pragati Carriers (Pvt.) Ltd.

(2) M/s. Sainik Goods Carriers (Pvt.) Ltd.

(3) M/s. Karanpura Transport Company (Pwvt.)
Ltd.

4) M/s.  Ex-servicemen
Carriers (P) Ltd.

(5) M/s. Paradise Transporters (Pvt.) Ltd.

(6) M/s. Kunjeon Coal Carriers (Pvt.) Ltd.

(7) M/s. Jai Jawan Coal Carriers (Pwvt.) Ltd.

() The BCCL is investigating into the allegations.
Agreement with one company has been terminated so
far, after informing the DG(R), the sponsoring
authority.

[English]

Patliputra  Coal

Blow-out at ONGC Well

589. SHRI J. CHOKKA RAO: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Oil and Natural Gas Corporation
Limited has given any assistance to the victims of
gas blow-out at Pasarlapudi in East Godavari district
of Andhra Pradesh;

(b) if so, the details thereof, and

(c) the royalty paid by ONGC to the State
Government of Andhra Pradesh for the lands utilised
for exploitation of Oil and Gas during the last three
years including the current year?

THE MINISTER OF STATE OF THE MINISTRY
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OF PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) (a) Yes, Sir.

(b) People from the affected villages were immediately
evacuated and housed in relief camps and provided food,
medical assistance etc. The entire expenditure for running
the relief camps was reimbursed by ONGC to the Distrigt
Administration.

(c) During the years 1992-93 o 1994-95 (upto
31.12.94) ONGC paid a total amount of Rs.2591 lakhs to
the Government of Andhra Pradesh by way of royalty for
the crude oil and natural gas.

Information Super Highway

590. SHRI C.K. KUPPUSWAMY: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether an American Television Company has
embarked on an ambitious plan to set up India's First
Information Super highway in Bombay;

(b) if so, the details with the cost involved; and

(c) the time by which it is likely to become
operational?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO) (a) The Ministry of Information and Broadcasting
have no information in this regard.

(b) and (c) Do not arise.

Sea Eroslon
591. PROF. K.V. THOMAS:
SHRI MULLAPALLY RAMCHANDRAN:

Will the Minister of WATER RESOURCES be pleased
fo state:;

(a) whether the Government of Kerala has requested
the Union Government for changing the present norms of
getting Central assistance to protect the sea shores from
sea erosion;

(b) if so, the details thereof;

(c) the steps taken/proposed by
Govemment in this regard; and

(d) the funds proVided to the Government of Kerala
for anti-sea erosion work during each-of the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! P.V. RANGAYYA NAIDU)
(a) to (c) A proposal was received from Govemment of
Kerala for continuing the Central Loan Assistance for Anti-
Sea Erosion works on the pattern which existed upto 1983-
84.

the  Union

Till 1983-84, the pattern of assistance was that the
Government of India will provide %4 of expenditure incurred
by the State annually as Central assistance in the form of
Loan. But from 1984-85 onwards the pattem of assistance
for reformation works was reduced to 50% of the amount
spent by the State on such works. The State Gove:nment
of Kerala has been informed that starting from 8th Five
Year Plan, the National Development Council in its meeting
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held in Deceomber, 1991 has revised the formula for
division of fiscal resources between Centre and the State
Sectors. Now the State Govemments are entitled to
additional allocation to meet challenge of special problems.
Accordingly as a measure of decentralisation, the Central
Loan Assistance for anti-sea erosion works has been
discontinued from the 8th Plan. In the case of financial
constraints the State Government can approach the
Planning Commission to provide such Central assistance
from the Special Problem Area Funds. Guidelines for
formulating such proposal has also been communicated.

The proposal received from Government of Kerala for
external assistance was examined in Central Water
Commission and returned for clarification in August, 1992.
The compliance of Government of Kerala is still awaited.

(d) No separate funds have been earmarked for
Government of Kerala for anti-sea erosion works during the
last three years.

Upper Krishna Project

592. SHRI V. KRISHNA RAO:

SHRI C.P. MUDALAGIRIYAPPA:
SHRI K.G. SHIVAPPA:

Will the 'Minister of WATER RESOURCES be pleased
to state:

(a) whether the Government of Karnataka has
requested the Union Government to increase the height of
thé Alamatti Dam {(Upper Krishna Project) to 524.26
metres;

(b) if so, the steps taken/proposed by the Union
Government in this regard; and

(c) the time by which the project is likely to be
cleared? :

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU):
(a) The Deputy Chief Minister, Government of Karnataka in
September, 1994 had requested for raising the full
reservoir level of Alamatti Dam to 524.256 Metres.

(b) The modified Project Report as an when received
at the Centre will be examined expeditiously in accordance
with the provisions of Krishna Water Disputes Tribunal
Award.

(c) The clearance of the project depends on the
concurrence of the Co-basin States to the modified project
proposal and upon how soon the State Govemment
complies with the observations of the Central Appraising
Agencies including obtaining the environment/forests/
tehabilitation & resettiement plan clearances.

[Translation]
Unauthorised LPG Connections

594. MOHAMMAD ALI ASHRAF FATMI: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the number of unauthorised cooking gas
connections detected in Bihar during each of the last three
years;
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(b) whether the Government propose to regularise
such unauthorised gas connections; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) There have been no reported
cases of detection of unauthorised LPG connections in the
State of Bihar during the last three years.

{b) and {c) Do not arise.

[English]
Sharing of Ganga Water

595. SHRI SANAT KUMAR MANDAL: Wil the
Minister of WATER RESOURCES be pleased to state:

(a) the progress made in regard to sharing of Ganga
water in the last round of talks with Bangladesh;

(b) whether the Government propose to proceed the
matter in consultation with the Government of West
Bengal; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU):
(a) Following the understanding reached at the Prime
Ministers level in May 1992, Joint Committee of experts
have met twice (last meeting was held at Dhaka in March
1993) and held in depth discussions to work for an
equitable longterm and comprehensive arrangement for
sharing the flows of Ganga and other common rivérs. The
issue was further discussed between our PM and the PM
of Bangladesh in April 1993 at the Dhaka SAARC Summit.
it was agreed that proposals for an equitable, long term
and comprehensive arrangement would be developed by
both sides and the discussions on this subject will
continue.

(b) and (c) Govermment of West Bengal is consulted
time to time and its interest is taken care by Government
of India.

Channelisation of Swan River

596. PROF. PREM DHUMAL: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Union Government have received any
proposal from the Govemment of Himachal Pradesh
regarding channelisation of Swan river and seventy three

2 ies;:

(b) if so, the steps taken by the Union Government in
this regard;

(c) whether the Union Government propose to give
special assistance for this purpose; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRi P.V. RANGAYYA NAIDU):
(a) Govenment of Himachal Pradesh had submitted a
project report for channeiisation of Swan river in March,
1992.

(b) The proposal of the State Government was not
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found techno-economically viable and was retumed to the
State Government with certain suggestions.

{c) and (d) Does not arise.

[Transtation]
Private Companies

597. DR. SATYA NARAYAN JATIYA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the names of the private companies which have
been granted permission to start functioning in the field of
LPG till December, 1994; and

(b) the prices of LPG cylinder fixed by each of the
companies with the quantity of gas contained in a cylinder
and how far it varies from the prices fixed by the public
sector Oil Companies functioning and the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Under the Parallel Marketing
System, private agencies have been allowed to import LPG
by using/setting up their own facilities and distribution net-
work for sale of such imported LPG at market determined
prices. No permission is required to be obtained from the
Ministry of Petroleum and Natural Gas for undertaking
parallel marketing. However, they will have to obtain
necessary approvals under relevant Acts and Rules
regarding safety, pollution control etc., as applicable.

(b) There being no price control by Government on
LPG imported and sold under the parallel marketing

‘system, it is being sold at market determined prices fixed

by parallel marketeers on the basis of import price and
demand and supply position, which keep on varying
Government is not maintaining such information.

[English]
LPG Agencies

698. SHRI MANJAY LAL: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government are aware of the news
item captioned, “small towns to get LPG outlets soon”
appearing in ‘'The Hindustan Times' dated December 22,
1994,

(b) if so, the reaction of the Government thereto,

(c) whether any maximum and minimum number of
consumers have been fixed for allotment of an LPG
agency; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir.

(b) to (d) At present LPG distributorships are opened
in towns having a population of 20,000 and above subject
to economic viability and product availability. Keeping in
view the expected increase in availability of product and
the demand from the smaller towns, it has been decided
by the Govt. to extend LPG marketing to other towns by
extending the area of operation to the adjoining villages.
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Potential of the adjoining villages will also be taken into
consideration for planning the LPG distributorships.

[Translation]
Uttaranchal State

599. SHRI SANTOSH KUMAR GANGWAR:
SHRI RAM PRASAD SINGH:

Will the Minister of HOME AFFAIRS be pleased to
State:

(a) whether a proposal for creation of a separate
Uttranchal State is under the consideration of the Union
Govemment;

(b) whether the Union Government have also received
a proposal from the Government of Uttar Pradesh in this
regard, and

(c) if so, the time by which a final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) and (b) The
Govemment of Uttar Pradesh has forwarded two
Resolutions adopted by the State Legislature in 1991 and
1994 for creation of a separate State called Uttaranchal/
Uttarakhand comprising the eight hill districts of the State.

(c) while appropriate efforts are on, no definite time-
frame can be laid down in a sensitive and delicate matter
like this one.

[English]
Regulation of Cable TV Network

600. SHRI SOBHANADREESWARA RAO VADDE:
Will the Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether the Govemment have any proposal to
regulate cable T.V. network in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH

DEO): (a) and (b) Yes, Sir. The Cable Television Networks -

(Regulation) Ordinance, 1994 was promulgated on 29th
September, 1994, Its salient features are:—

—universal registration of Indian cable operators;

—vestriction of foreign equity in cable networks to 49%;

—emphasis on self regulation;

—simple procedural requirements;

—basic programme and advertisement code;

—upgradation of existing hardware within three years;

-=—reasonable daterrents against violation of the law,

—adequate safeguards against harassmant of cable
operator.
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Sardar Sarovar Project

601. SHRI JAGMEET SINGH BRAR:

DR. MAHADEEPAK SINGH SHAKYA:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether a final decision has been taken by the
Government regarding construction of Sardar Sarover
Project;

(b) if so, the details thereof alongwith the height and
shape of this project;

(c) the present estimated cost of the project and the
expenditure incurred thereon so far;

(d) the details of the resources alongwith the amount
to be released by each of them;

(e) whether the payment schedule of the above
amount has also been made;

(N if so, the details thereof, and

(g) the time by which the project is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU):
(a) and (b) The Planning Commission accorded investment
clearance to Sarder Sarover Project in October, 1988
which comprises a gravity dam with height of 125 metre
above River Bed and a 460 kilometre long lined main canal
with a head discharge of 1133 cubic metres per second
(40,000 cubic feet per second). The project will have an
installed capacity of 1450 megawatt of power to be shared
by Madhya Pradesh, Maharashtra and Guijarat in the ratio
of 57:27:16 and provide irrigation to an area of 17.92 lakh
hectares in Gujarat. The main canal will also carry
Rajasthan’'s share of Narmada Waters, viz. 616.74 Million
Cubic Metres (0.5 Million Acre Feet) for irrigating 0.73 lakh
hectares of area in drought prone districts of Barmer and
Jallore in Rajasthan.

(c) The approved estimated cost of the project at
1986-87 price level is Rs. 6406.04 crores against which an
expenditure of Rs. 3641.02 crores has been incurred upto
December, 1994.

(d) The cost of power component of the project is to
be shared in the ratio of 57:27:16 by the Govermments of
Madhya Pradesh, Maharashtra and Gujarat while the cost
of the imigation component of dam is to be shared by
Guijarat and Rajasthan in the ratio of 19:1. The actual cost
of the Main canal is to be shared by Gujarat and Rajasthan
on cubic feet per second mile bases. The cost of the
Branch canalg and distribution system is to be. entirely
bome by Gujarat.

The details of share due from the Party States to
Government of Gujarat as on 31.12.1994 are as under—

Madhya Pradesh Rs. 29122 Crores
Maharashtra Rs. 88.89 Crores
Rajasthan Rs. 139.00 Crores

TOTAL Rs. 51¢ Ciwies

(e) and (f) The Party States &;_muimd to release
their shares quarterly in advance based on budgetary
provision.
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(g) According to the present schedule, likely date of
completion of the product including canal system is 2,000
A.D.

Gas from Oman

602. DR. R. MALLU: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) Whether an estimate has been made ragarding
the amount likely to be spent on the project under which a
pipeline is to be laid in the sea for the transportation of gas
from Oman to India; and

(b) if so, the details thereof? .

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) The estimated investment
on the Oman-India pipeline project is of the order of US
dollars in billion.

[Translation]
Criminal Activitles

603. SHR! SATYA DEO SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government propose to instal
computors in the couniry for keeping a strict watch on
criminal activities;

(b) if so, the locations thereof, State-wise; and

(c) the estimated amount likely to be incurred in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) to (c)
Govermnment of India have approved a project for setting up
a computerised informaticn system on Crime and
Criminals. The project envisages setting up of a data
network at the District, State and National levels for
storage, processing and retrieval of information. The
estimated cost of the project is Rs. 29.12 crores.

[English]
Ban on Private Lotteries

604. SHRI JAGATVIR SINGH DRONA: Wil the
Minister of HOME AFFAIRS be pleased to state:

{a) whether the Union Government have received a
bill regarding ban on private lotteries from the Government
of Uttar Pradesh for approval;

(b} if so, the details thereof; and

(c) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) and (b) The
Uttar Pradesh  Unauthorised Lottery  (Prevention)
Ordinance, 1994, was received on 28.7.1994 for previous
instructions of the President under Article 213(1) of the
Constitution of India.

{¢) The State Legislatations call for examination by
the concerned Departments/ Ministries of the Government
of India and consuiltation with State Governments wherever
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found necessary. The concerned State Govemments and
the Central Ministries/ Departments are reminded
constantly to expedite their views in the matter.
Discussions are also held where necessary, to expedite
the clearance of the Bills.

Spllling of crude oil at ONGC well

605. SHRI V. SREENIVASA PRASAD:

SHRI TARA SINGH:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the gas well at Pasarlapudi (Andhra
Pradesh) has now started spilling out a shower of crude oil
resulting worst situation within 5 sq. Km area;

(b) whether the Indian as well as the foreign experts
have failed to cap the well;

(c) if so, the facts thereof;

(d) the amount spent by the Government so far in a
bid to cap the well; and

(e) the likely time by which the fire is likely to be
brought under control?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No, Sir.

(b) {c) & (e) No, Sir. The fire was extinguished on
10.03.1995 and the well capped on 14.03.1995.

(d) As on 28.02.1995, ONGC has incurred an
expenditure of Rs. 6,11,83,700~ towards the services of
foreign experts, other materials and civil works.

Investment by ONGC and Oil

606. SHRIMATI DIPIKA H. TOPIWALA: Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Union Government has approved a
proposal of combined investment of $ 2 million by the Qil
and Natural Gas Corporation and the Oil India Limited;

(b) it so, the details thereof;

(c) whether any foreign investment is likely to be
involved in this; and

(d) it so, the detials thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLUEM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA). (a) and (b) Government have
approved an Accelerated Exploration Programme to be
implemented during 1994—397 at an estimated cost of
Rs. 8500 crores. Its major components are:—

(i) Exploration in the deep water areas.

{ii) National seismic programme.

(iif) Exploration in frontier areas.

(iv) Acquisition of acreages abroad.

() and (d) A part of this exploration effort is
contemplated to be carried out through joint ventures
between ONGC/OIL and private oil companies. Apart from
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this, efforts are being made to attract private investment in
exploration activities in India. However, an estimate of the
likely investment would be possible only after bids ard’
received.

National Commission for Satal Karamcharles

807. SHRI MANGAL RAM PREMI : Will the Minister of
WELFARE be pieased to state:

(a) the financial powers being enjoyed by the National
Commission for Safai Karmacharies;

(b) whether the Government propose to grant more
financial powers to the Commission;

(c) if so, the details thereof; and

(d) the steps taken by the Government to expedite the
decision in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WELFARE (SHRI K. V. THANGKA BALU): (a) Financial
Powers have been delegated to the Secretary, National
Commission for Safai Karmacharies as Head of
Department under Supplementary Rules 2(10) and Rule
3(F) of the Delegation of Financial Power Rules, 1978 as
amended from time to time.

(b) to (d) Do not arise.

[Transiation]
Sex Related Crimes

608. SHRI JANARDAN MISRA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether sex-related crimes are
constantly,

(b) if so, the details of such incidents took place in
Delhi during each of the last four months; and

(c) the steps taken by the Union Govermnment to check
such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. M. SAYEED) (a) No, Sir. During
1894, 309 cases of rape and 1668 cases of eve-teasing
have been reported, as against 315 cases of rape and
2108 cases of eve-teasing reported during 1993. However,
the reporied cases of molestation of women have
increased from 259 cases during 1993 to 290 cases during
1994,

(b) The number of such cases which took place in
Delhi during each of the last four months is as under —

increasing

Head November  December January February
1994 1994 1995 1995

Rape 21 21 18 22

Molestation 29 2 24 26

of women

Eve-teasing 138 100 7% 80

(c) The steps taken by the Govemment to check such

incidents include the following . —

* Setting up of a Special Unit for Crime against
Women in Police Head Quarters and in each of the
nine Police Districts.

Attending to distress calls from women at all hours.

* Impartina training in un-armed combat to women

7470 LSS/95.
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and gifs in schools, colleges and residential
colonies.

* Detailing Policemen on duty outside girls, coileges
and schools and also at important market places,
bus stops and other places frequented by women to
check cases of eve-teasing.

* Deploying policemen in running buses to check eve-
teasing.

[English]
Amnesty International Report on Kashmir

609. SHRI SANAT KUMAR MANDAL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the latest Amnesty International’s Report
on Kashmir has started off a new round of dispute between
the human rights group and the Indian Govemment;

(b) whether the Union Government are aware that a
few months ago, Amnesty put the picture of a woman from
Tamil Nadu on the cover of its magazine, Campaign
Joumal, and tried to pass it off as the image of a suffering
Kashmiri woman ‘under the siege of the Indian forces’;

(c) if so, the measures taken/proposed to prevent the
Amnesty from distorting facts;

(d) if so, whether the Union Government have
conveyed their objections to the Intemational Amnesty over
this report; and

(H if so, the response of International Amnesty
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT) : (a) to (e)
Amnesty International’s latest report on Kashmir entitled
‘Torture and Deaths in Custody in J&K' was released on
31 January '95. As in the past, the report contained
exaggerated and sweeping allegations of human right
abuses alongwith 706 specific cases of alleged custodial
deaths. Detailed response to the general allegations
alongwith factual reports in respect of 579 specific cases
have been sent to Amnesty through High Commission of
India, London. The fact that Amnesty has continued to turn
a Nelson's eye to the root casue of human rights abuses in
the state viz. terrorism, aided and abetted by extemal
forces with territorial ambitions has once again been
brought out forcefully in our response. Government's
concemn against the methodology adopted by Amnesty
International and want of objectivity in its documentations
has also been brought out in our response.

Amnesty Intemational, in their campaign Joumal
(November/December '94 issue) for British Section has
published the picture of a non-Kashmiri woman under the
caption of “Kashmir. where India has tumed Heaven into
Hell: first pictures from besiged Srinagar.” The Government
conveyed objections to Amnesty Intemational in the
strongest possibie term through diplomatic channels and
asked them to explain the position. In a letter dated
15.12.94, the Amnesty International has informed that the
investigation carried out by an independent media expert
has confimed that the photo feature camied out in its
Joumal of November/December ‘94 contained serious
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errors. Subsequently, Amne-ty Inteinational also published
an apelogy in w#s Bntich 3Ssction’s Journal, January/
February ‘95 issue alongwith the correction stating that the
photograph was actually of a Tamil woman praying and not
of ‘Kashmiri woman in maurning’.

Sriram Sagar Project

610. SHRI D. VENKATESWARA RAO:
SHRI BOLLA BULLI RAMAIAH:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Govemment of Andhra Pradesh has
sought loan from the World Bank to expedite the
completion of ihe Sriram Sagar Fro;ect and Srisailam right
bank canal;

{b) whether the World Bank has approved the said
proposal;

(¢) if so, the detalls thereof;

(d) whether the Union Government have alsc agreed
to help the State in implementation of these schemes; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! P. V. RANGAYYA NAIDU):
\a) Yes, sir.

1z and {c) The World Bank has already pre-appraised
An7ra Pradesh lrrigation Project-lll in November, 1994,
whi~> comprises completion of Sriram Sagar Project and
Srisailam Right Bank Canal. The project is scheduled for
Appraisal in April, 1995 subject to compliance of certain
key issues by the State Govemment. These include
submission of draft Economic Rehabilitation Programme for
Project Affected Persons (PAPs), revised Environmental
Impact ‘Assessment, report on Simulation Studies on
‘Krisnnia and Godavari Rivers, draft agreement on future
operating rules for water releases from Srisailam and
Sriramsagar Reservoirs, revised overall project estimates
after expenditure prioritisation and project related budget.

{d) and /e} Both Sriram Sagar Project and Srisailam
Right Bank Canal Project have been included in VIiI Plan,
with a plan outlay of Rs. 363 crore and Rs. 440 crore
respectively.

Reglonal Feature Flims on Primary Channel

611. SHRI P. KUMARASAMY: Wil the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) the numier of feature films telecast in Kannada,

Malayalam, Tamil and Telugu on the Primary channel of
Doordarshan during the last two years;

(b) the reasons for telecasting less number of Tamil
feature films on this Channel vis-a-vis other languages;
and

(c) the action the Govemment propose to take to
ramove such anomalies?
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THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K. P.
SINGH DEO): (a) The details are as under.—

Kannada _ 10
Malayalam — 08
Tamil — 1
Telugu — 09

{b) anu (c) Do not arise in view of (a) above.

[Translation]
Cartoon Films

612. SHRI ANIL BASU: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) the number of Cartoon Films produced by Fiims
Division during each of the last three years;

(b) whether Budgetory outlay for production of
Cartoon Films has been utilised during the said period;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K. P.
SINGH DEO): (a) The yearwise number of cartoon films
produced by the Films Division during the years 1991-92,
1992-93, 1993-94 and 1994-95 (upto 28.2.95) is 10, 6, 14
and 4 respectively.

{b) to {d) No separate budget is kept for production of
cartoon films in Films Division. Expenditure on production
of cartoon films is met from within the overall provision of
funds for production of films under non-plan. During each
year the funds were fully utilised.

[English]

Indo-Iranian Gas Pipeline

613. SHRI ANANTRAO DESHMUKH: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased tc state:

(a) whether the Government have carried out any
study for setting up of indo-iranian gas pipeline; and

(b) if so, the details and outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) The feasibility study for the
Iran-India natural gas pipeline has been commissioned. the
report is likely to be available towards the end of this year.

Combating of Fire at ONGC Well

614. SHRI BOLLA BULLI RAMAIAH: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether a three number team of experts from the
US is assisting NOGC to combat the blow-out on its drilling
rig at Pasarlapudi in East Godavar, Andhra Pradesh;

(b) whether experts from any other countries were
asked to assist in controlling the fire;
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(c) whether any suggestions have been made by
these experts to avoid such fire in future; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) M/s. Emergency Resources
International Inc., Taxes, USA assisted ONGC in
extinguishing the fire on 10.3.95 and capping the well on
14.3.95.

(b) No, Sir.

(c) No, Sir.

(d) Does not arise.

Local Area Development Scheme
615. SHRI C.P. MUDALAGIRIYAPPA:
SHRI K.G. SHIVAPPA:
Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the funds released under MP’s Local Area
Development Scheme would henceforth be non-lapsable
under the revised guidelines issued by the Government;

(b) Whether the release of funds would be on the
basis of physical and financial progress of the scheme; and

(c) if so, the details thereof?
THE MINISTER OF STATE OF THE MINISTRY OF

PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) Yes, Sir.

(b) Yes, Sir.

(c) The release of funds by the Department of
Programme Implementation will be done twice a year
based on the physical and financial progress of the works
under implementation and further requirement of funds for
works.

New Oil Policy

616. SHRI ASHOK ANANDRAO DESHMUKH: Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government are considering the new
oil policy;

(b) if so, the reasons for changing the existing policy;
and

{c) how far the new policy is likely to increase
domestic crude production thereby narrowing the gap
between demand and supply?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) With a view to increase the
pace of exploration and to augment indigenous production
of crude oil and natural gas, Government have taken a
number of policy initiatives. The results of these steps,
which include offer of blocks for exploration by private
companies, development of some discovered small and
medium sized fields by private companies, proposed

- Jormation of joint venture companies between ONGC/OIL

and other companies for exploration work etc., would be
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known only after a period of time when the schemes
fructify fully.

[Translation]
Restricted Areas

617. SHR!I MRUTYUNJAYA NAYAK: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether attention of the Govemment nhas been
drawn to the news-item appearing in “‘Sunday Mail”" dated
November 20, 1994 regarding permitting foreign tourists
only to restricted areas in Uttar Pradesh on which ban has
been lifted,;

(b) if so, the reaction of the Government thereto; and

(c) the reasons for not permitting the Indian tourists to
these areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS: (SHRI RAJESH PILOT): (a) Yes, Sir.

(b) and (c) Consequent to the shifting of inner line 40
k.m. away from the International border, certain areas in
U.P. i.e. Milan Glacier, Dharamghat, Jolingkong area,
Sobla, Dharchula etc. have been thrown open to foreign
tourists vide notification dated 22.9.93 issued under the
Foreginers (Protected Areas) Order, 1958. Similar
relaxation in respect of Indians is 0 be permitted by an
amendment to Criminal Law Aaendment Act, 1961, in
consuitation with the State of Uttar ‘radesh who have
been requested to furnish a <='aileu ppoposal in this
regard.

[English]
Role of ISl in Uttrakhand

618. SHRI SRIKANTA JENA:
SHRIMAT! GIRIJA DEVI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government have made any
investigations about the role of ISl in the Uttrakhand
movement in Uttar Pradesh;

(b) if so, the details thereof; and

(c) the action taken by the Uiron Government to
identify their links and to curb the secessionist activities in
the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (c) The
Government have no information regarding ISI mvolvement
in the Uttrakhand agitation.

\)
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[Translation]
Sale of Adulterated Petrol

619. DR. SAKSHI JI: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government have received any
complaints in regard to sale of adulterated and less
weighted petrol in Delhi during the last six months;

{b) if so, the number of such complaints received;

(c) whether any enquiry has been made against those
petrol retail outlets in this regard;

(d) if so, the outcome thereof; and

(e) the action taken against the defaulting owners of
the petrol retail outlets?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a} & (b) No complaints were received
regarding sale of adulterated petrol in Dethi during the last
six months. However, seven complaints of short delivery of
petrol were received during the period.

(c) to (e) Enquiry was made into these cases. In
proven cases, sales were suspended, and sales were
resumed only after rectification, recalibration & sealing by
the Weights & Measures Deptt.

[English]
Output Target of ONGC

620. SHRIMATI BHAVNA CHIKHLIA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether ONGC's output target has been cut by 7
MT due to natural decline in oil reserves in Bombay High
and fields of North Guijarat;

(b) if so, the details thereof; and

(c) the likely additional foreign exchange burden as a
resuit thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No. Sir.

{b) and (c) Do not arise.

[Translation)
Petrol Retail Outlets in U.P.

621. SHR!I ARJUN SINGH YADAV: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the names of the members of the Uttar Pradesh
Oil Selection Board;

(b) whether the Government have issued any
directives to this Board to make recommendations
regarding petrol retail outlets dealership,;

{c) whether the recommendations of this Board are
mandatory;

(d) the total number of recommendations made by this
Board for the dealeiship of petrol retail outlets so far in
Uttar Pradesh; and

(e) the number of such recommaendations accepted by
the Govemment?
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THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (e) Oil Selection Boards (OSBs)
have been constituted by the Govemment for selection of
dealership/distributors of petroleum products on the basis
of interviews of the eligible candidates who apply in
response to the adverisements of the Oil Marketing
Companies. Recommendations of the OSBs are not
referred to the Government for consideration. These are
sent by them to the concemed Oil Companies for issue of
letters of Intent.

Composition of the OSB for U.P. Is as under;’

1. Justice S.H. — Chairman
Abidi

2. Vacant — Member |

3. Shri J. N. Tiwari — Member Il

Till January, 1995, the OSB (U.P.) has recommended
merit panels for 192 retail outlet dealerships.

Change in DD Symbol

622. SHRI BRIV BHUSHAN SHARAN SINGH: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether there is any proposal to begin the 'Krishi

Darshan’ programme with the salutation ‘Kisan Bhalyon Ko
Namaskar' instead of ‘Kisan Bhaiyon Ko Ram-Ram’;

(b) it so, the reasons therefor;

(c) whether the Government also propose to change
the Doordarshan symbol ‘Satyum-Shivam-Sundaram’; and

(d) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHR! K. P,
SINGH DEO): (a) there is no standard salutation. It varies
from kendra to kendra as per their cultural environment.
However, as Krishi Darshan programmes telecast by Delhi
Doordarshan Kendra, the standard salutation -is Kisan
Bhaiyon Ko Namaskar or Kisan Bhaiyon Ko Namaste.

(b) Does not arise.
(c) No, Sir.

(d) Does not arise.
[English]

LPT for Basot

623. SHRI SURYA NARAIN YADAV: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether low power transmitter sanctioned for
Basot Distt. Almora, U.P. has been transferred to Dhura
near Bhikiasain;

(b) if so, the facts and the reasons therefor;
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(c) whether the Government propose 1o instal the LPT
at Basot as per the original plan; and

(d) if so, the time by which it is likely to be installed
and commissioned at Basot?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K. P.
SINGH DEO): (a) to (d) There is no proposal to shift the
location of the Very Low Power TV Transmitter (VLPT).
envisaged to be set up at Basot. Orders for the transmitter
equipment have already been placed with the
manufacturers. However, suitable site for setting up of the
VLPT is to be providled by the State Govemment
authorities. The VLPT at Basot is expected to be
commissioned during 1996 subject to timely supply of
equipment and availability of other infrastructural facilities
for the purpose.

Freedom Fighters Pension

624. SHRI ANNA JOSHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of applications pertaining to Freedom
Fighters pension duly certified by the government of
Maharashtra pending with the Union Government for
approval;

(b) the number of applications belonging to
Maharashtra who have not been given pension despite the
Union Government have sent information regarding
approval of their pension;

(c) whether a number of applications of widows of
‘ Freedom Fighter Pensioners pending with the Union
Govermnment;

.

(d) if so the reasons therefor; and

(e) the time by which these applications are likely to
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED) (a) All claims
pertaining to Freedom Fighters Pension received through
the State Government of Maharashtra have already been
examined and decisions communicated to the applicants
and the State Government.

(b) No such case is pending.

(c) to (e} The procedure of iransfer of pension in the
name of spouses (widows/widowers) of freedom fighter
pensioners has been decentralised. The disbursing officers
have been authorised to transfer family pension in their
name at their level after completion of certain formalities.
Spouses of freedom fighter pensioners who still apply to
the Central Government for transfer of pension in their
name, are advised to approach the concemed Disbursing
Officer in the matter immediately.
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Coverage by Foreign TV Companies

625. SHRI S. M. LALJAN BASHA: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether any foreign TV companies have applied
for permission to cover live events;

(b) if so, the details with the reaction of the
Government thereon;

(c) whether the Govemment have studied. the impact
in permitting foreigners to cover live events freely; and

(d) if so, the details therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K. P.

SINGH DEO): (a) No such proposal is under the
consideration of this Ministry.

(b) Does not arise.

(c) No specific study has been undertaken in this
regard.

(d) Does not arise.

Fake SC/ST Certificates

626. SHRI GEORGE FERNANDES: Will the Ministe:
of WELFARE be pleased to state:

{(a) whether the Government have received complaints
about fake caste certificates being procured by people to
secure jobs reserved for SCs/STs in Goverment services;

{b) if so, the number of such complaints received
during 1994; and

(c) the action taken by the Goverment against the
guilty persons?

THE MINISTER OF STATE OF THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU): (a) to (C): Four
complaints regarding fake caste certificates have been
received during 1994. The concemed authorities have
been requested to enquire into the matter for appropriate
action.

Petrol Retall Outlets in Dethi

627. SHRI HARISINH CHAVDA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether any petrol retail outiets have been sealed
in Delhi during 1994-95; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No, Sir.

(o) Does not arise.
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Aliotment of Petrol Retall Outs

628. SHRI SHIV SHARAN VERMA:

SHRI MANIKRAO HODLYA GAVIT:

Will the Minister of PETROLEUM AND NATURAL
GAS be pieased to state:

(a) the criteria adopted by the Government for giving
advertisements for allotment of LPG. agencies and Petrol/
Diesel retail outlets;

(b) whether the Member of Parliament belonging to
that place is also consulted;

{c) if so, the details thereof;, and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d) LPG distributoriships and
Retail Outlet dealerships are opened at different locations
in the country based on Oil Industry’s viability norms. A
copy of the advertissment inviting applications for the
setting up of LPG distributiorships/Retail Outlet dealerships
is also sent to the area M.P. Recommendations of the
Members of Parliament are also kept in view while carrying
out the market survey for opening of new dealerships/
distributiorships.

Ol/Gas Terminal In Gujarat

629. SHRi ARVIND TRIVEDI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government propose to set up oil/gas
terminal in Gujarat in collaboration with the NRIs;

(b) if so, the details thereof, and

(c) the steps taken to implement the proposal?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) No, Sir. However, Indian Qil
Corporation, a PSU, is setting up an LPG import facility at
Kandla having a capacity of 600 thousand metric tonnes
per annum, The project is at an advanced stage of
completion and is expected to be commissioned by
December’ 96.

[Translation]
Allocation of LPG

630. DR. GUNVANT RAM BHAU SARODE: Will the
Minister of PETROLEUM AND NATURAL GAS be pieased
to state:

(a) the criteria being followed for allocation of LGP to
the States;

(b) whether LPG is being allocated to Maharashtra on
its population basis; and

() if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR (SHARAMA): (a) to (c) The demand of existing
domestic customers of LPG enrolled with the distributors of
Public Sector Oil Companies in the country is being met in
full. LPG is not an allocated product.
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[English]
Oll and Natural Gas in Kutch

631. DR. K.D. JESWANI: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether there is plenty of resources of oil and
natural gas in the Kutch;

(b) whether any exploration exercises have been
conducted in this area; and

(c) if so, the details thereof?

THE MINISTER OF STATE (INDEPENDENT
CHARGE) OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR SHARMA): (a)
The established geological reserves of Oil and Naturai Gas
in Kutch basin are 3.16 MMT (O-OEG). These reserves
are confined in the offshore part of the basin.

(b) Yes, Sir.

(c) Apart from extensive geoscientific surveys, 5 wells
have been drilled in the Kutch onland area which proved
dry. In the Kutch offshore 22 wells have been drilled and
oil was struck at ‘KD’ structure and gas in GK-29 and GK-
22-C structures.

Additional Funds to Gujarat

632. SHR! DILEEP BHAI SANGHANI: Will the Minister
of WELFARE be pleased to state:

(a) whether the Union Government have received any
request from the Govemment of Gujarat to release
additional funds under the Tribai family welfare assistance
programme and extension of the modified areas
development agencies scheme to the Scheduled Tribes
living in non-scheduled areas in the States;

(b) if so, the details thereof; and

{c) the action taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE NINISTRY OF
WELFARE (SHRI K. V. THANGKA BALU): (a) No , Sir;

(b) and (c) Do not arise.

Farakke Barrage

633. SHRI ZAINAL ABEDIN: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether a big char land formed just up stream of
Farakka Barrage is about to block the lock channel mouth;

(b) whether the up stream pond level has badly been
affected due to this char land;

(c) whether any measure for removal of the char land
has been contempiated;

(d) it so, the details thereof;

(e) if not, the reasons therefor; and

(f) the time by when the execution of the removal work
is likely to be undertaken?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! P. V. RANGAYYA NAIDU):
(a) Yes, Sir.

{b) No, Sir.
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(c) to (f) Yes, Sir, the Navigational passage through
the lock channel is being maintained with the help of
Dredgers. Dredging is a continuous activity being carried
out by the Farakka Barrage Project authorities.

Selection of Sponsored Programmes

634. SHR! N. DENNIS: Wil the Minister of
INFORMATION & BROADCASTING be pleased to state:

(a) whether any criteria has been adopted by the
Madras Doordarshan Kendra for selection of sponsored
programmes in 1995; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K. P.
SINGH DEO): (a) and (b) Yes, Sir. The Kendra selected
scripts of eminent authors, took into account the proven
experience of the production team and judged scripts on
similar themes on their comparative merits to avoid any
repetition.

[Translation]
Allotment of New LPG Agencies

635. SHRI SURAJBHANU SOLANKI: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the number of new LPG agencies allotted in tribal
dominated areas of Madhya Pradesh during 1993-94; and

(b) the target fixed for allotment of new LPG agencies
in these areas during 1994-95?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) Three LPG distributorships
were allotted in Tribal-dominated areas of Madhya Pradesh
during the year 1993-94. Four more LPG distributorships
are due for allotment in tribal-dominated areas, as per
prescribed procedure which involves advertisement of the
locations and interviews by the OSBs, elc.

[English]
Irrigation Management Policy

636. PROF. SAVITHRI LAKSHMANAN: Wil the

Minister of WATER RESOURCES be pleased to state:

(a) whether the National Water Resources Council has
adopted the draft irrigation management policy;

(b) if so, the details thereof;

(c) it not, the reasons therefor, and

(d) the time by which the said policy is likely to be
adopted?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P. V. RANGAYYA NAIDU):
{a) No, Sir.

(b) Does not arise.

(c) and (d) The draft lirigation Management Policy as
approved by the National Water Board has been included
in the agenda for the next meeting of National Water
Resources Council for its adoption, the date for which is
yet to be fixed.
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Land Subsidence in Coal Mine Arecas

637. DR. SUDHIR RAY: Will the Minister of COAL be
pleased to state:

(a) whether cases of land subsidence and fire remain
as usual in the coal mine areas; and

(b) if so, the measures taken/proposed by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) and (b) The problem of
subsidence arising out of unscientific coal mining under
shallow cover carried out in the past is mainly confined to
Ranignaj coalfield. The problem of fire largely exists in
Jharia coalfield.

Some of the imprtant steps taken for stabilisation of
subsidence and control of fire are mentioned below:

(i) In the absence of any available proven technology
Hydro-pneumatic sand stowing is being tried on
experimental basis for stabilisation of underground
inaccessible water logged workings near Arun
Talkies in Raniganj area.

(i} Fire affected areas are being dealt with through
steps like digging, trenching, blanketing, hydraulic
sand flushing etc.

(i) A comprehensive diagnostic study has been
taken up for dealing with the problem of Jharia
coalfield fire. The study is in progress.

Indo-Bangla Border Survey

638. SHRI ANAND RATNA MAURYA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Indo-Bangla boarder survey along the
Tripura border has been compileted;

(b) if so, the outcome thereof;

(c) whether the Government have got success in
settiement of varipus long disputed matters; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS: (SHRI P.M. SAYEED): (a) to (d) Survey
of the Indo-Bangladesh land border along the Tripura
sector has been completed except for demarcation in the
Muhuri Char area. In the Tripura sector, construction of
boundary pillars, except those falling in the rivers, has
been completed. The Govemment of India have
emphasised the need for early .resolution of the Muhuri
Cher issue as per provisions stipulated in the Indo
Bangladesh Land Boundary Agreement, 1974 in the
continuing dialogues with the Government of Bangladesh.

Visit of Amnesty international to J & K

639. SHRI HARI KISHORE SINGH:
SHR! SANAT KUMAR MANDAL:
Will the Minister of HOME AFFA!"" “a pleased to
state;
(a) whether the Union Governi..cnt have agreed to
permit the Amnesty International to Visit Jammu and
Kashmir; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS: (SHRI RAJESH PILOT): (a) No, Sir.

(b) Does not arise.

Gross National Product
640. DR. MUMTAZ ANSARI: Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state:
(a) The Gross National Product of each State at
present; and :
{b) The per capita increase in the income of each
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state during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) Estimates of Gross State
Domestic Product of each state at current and constant
(1980-81) prices for the years 1991-92 to 1993-94 are
given in the Statement-l, attached.

(b) Percentage increase in the per capita Net State
Domestic Product (state income) of each state at constant
(1980-81) prices during the last three years is given in the
Statement-il, attached.

STATEMENT4

EStimates of Gross State Domestic Product (GSDP)

(Million Rupees)

at current prices at constant (1980-81) prices

SI. State 1991-92 1992-93 1993-94 1991-92 1992-93 1993-94
No. (P) Q) (P) Q)
(1) 2 (3) 4) (5) (6) Y] (8)

1. Andhva Pr. 417508 442223 504913 135751 132975 139523
2. Arunachal Pr. 6291 7298 8282 2848 2908 3135
3. Assam 115208 130178 — 48883 51178 _—
4. Bihar 288798 339377 — 110946 113101 —_
5. Goa 15513 16845 17768 6781 7160 7348
6. Gujarat 301349 362608 -— 117441 132817 —_
7. Haryana 162795 175502 202429 64236 64823 67583
8. Himachal Pr 30967 —_ —_ 11981 —_ —
9. J & K* 31670 33681 — 13191 13730 —_
10. Kamataka 298715 329645 366448 115076 119327 124002
11. Kerala 175297 197158 210990 62509 65988 69019
12. Madhya Pr. 340061 380186 451017 126804 134201 144025
13. Maharashira 709345 840101 —_ 285653 310507 _
14. Manipur 8434 —_ _ 3989 —_ -_
15. Meghalaya - 10385 11958 13287 3962 4256 4662
16. Mizoram 4651 — — — — —
17. Nagaland 7682 —_ - 2520 - -
18. Orissa 137442 146341 —_— 54536 53415 —
19. Punjab 228231 258924 292528 88134 91739 95989
20. Rajasthan 225030 263302 273734 88174 98277 93472
21. Sikkim 2426 —_ — —_ —_— _—
22. Tamil Nadu 369452 399273 —_ 148866 152873 -
23. Tripura 11617 — — 5149 — —
24. Uttar Pradesh 633376 690286 - 252403 255556 —
25. West Bengal* 364430 416035 —_ 138935 144967 —_
28. A & N islands 2112 2412 — 813 988 —
27. Dehi 122816 —_— —_ 52428 —_— _
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(1) 2) ] {4) (5) (6) ) (8)

28. Pondicherry* 7101 7928 — 2876 2934 —

P: Provisionai Q: Quick Estimates

—: Not made available by the concemed State Governmenis.

*: In case of Jammu & Kashmir, West Bengal and Pondicherry,
the figures relate 1o estimates of Net State Domestic Product.

Note : The State of Mizoram prepares these estimates at current prices only.
Source: Directorates of Economics & Statistics of respective State Governments.

STATEMENT-II
Percentage Increase over the Previous year in Per Capita State Income

Percentage increase over the previous year in per capita state

income

Sl State 1991-92 1992-93 1993-94
No. (P) Q)
(1) (2) 1<) (4) {5)
1. Andhra Pradesh 0.5 -4.0 3.4
2. Arunachal Pradesh 10.5 -0.7 5.2
3. Assam 45 3.1 —
4, Bihar ~7.9 0.0 —
5. Goa 43 35 0.2
6. Guijarat -5.7 12.7 —
7. Haryana -03 -1.3 2.0
8. Himachal pradesh -3.6 — —
9. J &K 1.1 1.8 —
10. Karnataka 10.1 2.7 2.6
1. Kerala 0.8 45 3.1
12. Madhya Pradesh -5.1 2.9 4.6
13. Maharashtra -1.7 9.3 55
14. Manipur 8.2 - —
15. Meghalaya 8.0 4.7 7.1
16. Mizoram - — —_
17. Negaland 05 —_ -
18. Orissa 9.3 -46 —
19. Punjab 31 2.1 2.6
20. Rajasthan -10.8 9.5 -8.9
21. Sikkim — — —
22, Tamil Nadu 4.6 1.2 —
23. Tripura 1.3 —_ -
24. Uttar Pradesh -0.6 -0.7 —
25. West Bengal 35 2.0 —_—
26. A & N lIstands -12.0 10.2 —_—
27. Delhi 33 — —
28. Pondicherry 1.3 0.0 -
P: Provisional Q: Quick Estimates

—: Not made available by the concerned State Governments.
Source: Directorates of Economics & Statistics of respective State Governments.

R—d7h 1 S 9S
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Oll Exploration Activities

641. SHRI YELLAIAH NANDI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the places in Andhra Pradesh where oil exploration
activities are being carried out;

(b) whether the Government have made any survey in
the State to identify new places where such exploration
can be carried out; and

(c) the quantity of crude oil explored in the State
during each of the last three years?

THE MINISTER OF STATE OF THE MINISTRY_OF
PETROLEUM AND NATURAL GAS (CAPT SATISH
KUMAR SHARMA). (a) Seismic data acquisition is being
carried out in  Nandigama, Gujulapadu-Angalury,
Bhimavaram and in the island area between Vashista and
Vainateyam rivers. Presently drilling for oil exploration is
going on at Morn, Nandigama, Sakhinetapaile, Lingala,
Pasarlapudi, Ravipadu and Mulikipalle in Andhra Pradesh.

(b) Yes, Sir.

(c) The established in place oil and oil equivalent gas
as a result of exploration on new finds and new pools in
Andhra Pradesh is 4.94 MMt. during 1.1.91 to 31.12.91,
2.90 MMt during 1.1.92 to 31.3.93 and 1.84 MMt during
1.4.93 to 31.3.94.

LPG Connections

642. DR. KARTIKESWAR PATRA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the number of applications for LPG connections
pending till the end of 1994 in Bhubaneswar, Cuttack,
Rourkela, Berhampur and Balasore in Orissa; and

(b) the time by which all the applicants on writing list
are likely to be provided LPG connections?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (Capt. SATISH
KUMAR SHARMA): (a) Number of wait listed persons for
LPG connection till the end of 1994 in Bhubaneswar,
Cuttack, Rourkelz, Berhampur and Balasore in Orissa is as
under:

Bhubaneswar 20367
Cuttack 13198
Rourkela 8253
Berhampur 14456
Balasore 5500

61774

(b) New connections are released in a phased
manner throughout the country depending upon the
availability of LPG, new customer enrolment plan, waiting
list, slack available with the distributors and their viability.
Efforts are, however, constantly on to the release LPG
connections to as many applicants and as early as
possible.
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[Translation]
Dispute with Bristish Petroleum

643. SHRI PREM CHAND RAM: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether there is any dispute over a contract
between the Oil and Natural Gas Corporation Limited and
British Petroleum Company;

(b) if so, the details thereof; and

{c) the efforts made by the Government to settle the
dispute?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) Yes, Sir. There was a
dispute between ONGC Videsh Ltd. and British Petroleumn
regarding the expenditure incurred on exploration. The
matter has been referred to arbitration.

[English]
Irrigation Projects
644. SHRI GOPI NATH GAJAPATHI: Will the Minister
of WATER RESOURCES be pleased to state:
{a) the names of irrigation projects in Orissa getting
external assistance at present;

(b} the details of the external assistance obtained for
those projects so far;

(c) whether some other irrigation projects in the State
are expecled to get external assistance; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MAINISTRY OF
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU):
(a) and (b) The details of the lrrigation Projects in Orissa
being implemented with external assistance are as
under.—

Name of the Funding Agency Amount of Utilisation

Project assistance Upto
committed (January, 95
{in Million) (in Million)

Upper Kolab OECF, Japan Yen 3,769.00 Yen 2,002.60

Irrigation Project

Upper Indravati OECF, Japan Yen 3,744.00 Yen 1,294.56

Irrigation Project

Lift irrigation Kwf. Germany DM 55.00 DM 5.90

Project, Orissa.

In addition, Orissa is also one of the participating
states in the World Bank aided Multi-state ‘National Water
Management Project’ and ‘Dam Safety Project’.

(c) and (d) The Minor Irrigation Project, Orissa with
EEC Assistance, and Subernarekha Irrigation Project and
Water Resources Consolidation Project with World Bank
Assistance are in active pipeline and their outcome is
dependent upon priority of the donor agencies.
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[Transiation]
LPG Agencles and Kerosene Dealerships

645. SHRI LALIT ORAON: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to slate:

(a) whether the Government are aware that a large
number of fake companies are indulged in cheating the
consumers as well as the people interested in getting
dealership of LPG and Kerosene by releasing
advertisement to this effect; and

(b) if so, the action taken by the Government to check
this activity?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAP. SATISH
KUMAR SHARMA): (a) and (b) Some such reports have
come to the notice of the Government. The State and
Union Territory Governments have been advised to ban
collection of deposits by paraliel marketeers without their
making adequate arrangements for supply of the product.
Besides, lhey have also been advised to verify the
genuineness, antecedents and capabilities of persons/
agencies intending to take of activities under the parallel
marketing system and to take appropriate action against
persons who have been found indulging in fraudulent and
unfair trade practices. Public have also been suitably
advised and warned through press releases that they must
find out the antecedents, genuineness and capabilities of
concerned parallel marketeers before entering into any
transaction with them. IRTP Commission also takes action
against persons/firms/companies indulging in unfair trade
practices.

{English]
Reconstitution of OIil Selection Board

646. SHRI MULLAPPALLY RAMCHANDRAN: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Oil Selection Board of Kerala has
peen reconsiituted;

(b) if so, the details thereof;

(c) whether the Environment have received any
complaints against the Members of the previous Board for
irregular allotment of dealerships for LPG and petrol retail
outlets; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SATISH
KUMAR SHARMA): (a) and (b} Oil Selection Board for
Kerala has since been reconstituted as under—

1. Justice M. Maruthamuthu — Chairman
2. Shri Shiv Darshan Singh — Member |
3. Smt. Shanta Panicker — Member Il

(c) and (d) In addition to compiaints, a few writ
petitions were also filed in the High Court of Kerala
alleging unfair selections made by the OSB (Kerala &
Lakshadweep).
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Closure of Cinema Halls

647. SHRI PARASRAM BHARDWAUJ: Wili the Minister
of INFORMATION AND BROADCSTING be pieased to
state:

(a) whether the Government have conducted any
study regarding closure of cinema halls in various paris of
the country during the recent years;

(b) if so, the outcome theteof;

{c) whether any recommendations have been made
by the Secretaries of Information and Broadcasting of
States/Union Territories to reduce entertainment tax; and

(d) if so, the reaction of the Union Government
thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHR! K. P.
SINGH DEQ): (a) No Sir.

(b) Does not arise.

(c) and (d) The 21st Conference of State Ministers of
Information and Cinematography held in New Delhi on
24.6.94 inter-alia recommended to Stale Governments/
Union Territory Administrations to reduce the rates of
entertainment tax on cinema. Implementation of the
recommendation is, however, the responsibiiity of the State
Governments/Union Territory Administrations.

Privatisation of Coal Mines

648. SHR! JITENDRA NATH DAS: Will the Minister of
COAL be pleased io state:

(a) whether the Government have any proposal to
hand over the management of the coal mines to private
companies;

(b) if so, the details thereof, and

(c) the names of multi-nationai companies expressed
their willingness in this field?

THE MINISTER OF STATE OF THE MINISGTRY OF
COAL (SHRI AJIT PANJA): {a) No, Sir.,

(b) and {c) Do not arise.

[Trans!ations]

Seizure of Explosives

649. SHRI N. J. RATHVA: Wil Lie {Ainister of HOME
AFFAIRS be pleased o state:

(a) whether the Central Bursau of investigation has
completed its enquiry regarding seizure of explosives in
various parts of Gujarat;

(b) it so, the details thereoi?

(c) the number of persons found guilly in this regara
and the details of action taken/being taken against them:
and

{d) it not, the time by which this enquiry s likely to bs
completed?

THE MINISTER OF STATE IN THLE MINISTRY OF
HOME AFFAIRS (SHR! P. M. SAYEED): (a) Yes, Sir.

(b) and (c) A charge-sheet was fiizd in the Designated
Court (Rural), Ahmedabad on the 16th July, 1933 against
33 persons for offences under Arms Act. TADA, Expiosive
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Substances Act, and for conspiracy.
(d) Does not arise.

[English]
Coal Washeries

650. SHRI HARISH NARAYAN PRABHU ZANTYE:
Will the Minister of COAL be pleased to state:

(a) whether the Coal india Limited has formulated an
Action Plan to set up new coal washeries in place of again
coal washeries for supply of coal to Thermal Power Plant
and Cement units;

{b) if so, the details thererof;

(c) the details of the presently operating coal
washerigs alongwith their installed capacity and actual
amount of coal washed during the current year;

(d) whether the Coal India Limited in considering any
proposal to use modemn equipment for measuring ash
content in coal to avoid dispute with State Electricity
Boards over payment for the specific grade of coal
supplied;

(e) if so, the details thereof; and

(f) the steps proposed by Coal India Limited for supply
of coal with less ash contents to Thermal Power plants and
Cement units?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) and (b) There is no existing
operating washery in Coal India Limited for beneficiation of
non-coking coal for power plants and cement units, as
such question of replacement of such washery does not
arise. However, Coal India Ltd., has invited tenders for
setting up of four washeries for a total input capacity of
21.20 mty. in Phase-l on ‘Build-Own-Operate’ basis for
supply of coal to thermal power plants and cement plants.
Two washeries, one at Bina (4.5 mty.) in Northern
Coalfields Limited and another at Piparwar (6.50 mty.) in
Centrai Coalfields Limited which are under construction for
supply of washed coal to thermal power plants.

{c) There are 15 operating Coking Coal washeries
under Coal India Linfited. Details are given below:

Company No. of Installed Raw coal washed
plants Capacity (Apr., 94—Feb., 95)

{mty.) (in million tonnes)

(i) BCCL 9 12.55 7.292
(i) CCL 5 11.74 7.663
(i) WCL 1 1.20 0.615
Total: 15 25.22 15.575

(d) and (e) Yes, Sir. 2 automatic sampling and quality
monitoring systems have been installed on experimental
basis in South Eastern Coalfields Ltd. One of these has
been commissioned and the other is to be commissioned
shortly.

(f) Apart from increasing the capacity of coa! handling
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plants and feeder breakers, Coal India is proposing to set
up washeries {o supply coal with uniforma quality and less
ash content to thermal power plants and cement units if
the consumers are willing to pay the washing charges.

Junlor Hindl Translators
651. SHRI SURENDRA PAL PATHAK:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Junior Hindi Translators of Central
Secretariat Official Language Service Cadre are facing
stagnation;

(b) whether the Junior Translators have not been
promoted as Senior Hindi Translators even after regular
service of 13-14 years;

(c) the measures being taken by the Government to
remaove the stagnation in respect of promotion of Junior
Translators; and

(d) whether the Govemnment propose to appoint the
Senior and Junior Translators in the ratio of 50:50
respectively with a view to remove this stagnation;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) to (c) The
Government had amended, on 5th July, 1994, the
Recruitment Rules for the post of Senior Hindi Translators
providing Junior Translators with 100% promotions instead
of 75% earlier available, in order to improve the avenues
of promotions available to the Junior Translators.

The last Junior Translator since appointed on a regular
basis as Senior Translator is an appointee of 1981. The
last Junior Translator promoted as Senior Translator on ad
hoc basis is an appointee of 1986.

(d) to (f) De not arise.

Irrigation Projects

652. SHRI DATTATRAYA BANDARU: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether some of the imigation projects in Andhra
Pradesh are affected due to Inter-State water disputes;

(b) if so, the details thereof; and

(c) the steps taken by the .Union Government to seitle
the disputes?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU):
(a) Only one project of Andhra Pradesh namely Telugu
Ganga Project is pending clearance due to non resolution
of inter-stale issues regarding water utilisation.

(b) and (c) The Telugu Ganga Project envsaging
diversion of 15 thousand million cubic feet (TMC) of
Krishna Water for drinking water supply of Madras City and
JLilisation of 29 TMC of Krishna water and 20.2 TMC of
Pannar water for enroute irrigation in Andhra Pradesh
estimated to cost Rs. 636.53 crores was received in
Central Water Commission in December, 1993. This
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Project as finalised was put up to Advisory Committee in
April, 1988. The Advisory Committee deferred
consideration as the States of Maharashtra & Karnataka
objeced to the utilisation of 29 TMC of Krishna water over
and above the allocation of water to Andhra Pradesh by
Krishna Water Disputes Tribunal. The efforts made by the
Union Govemment to convene Inier-State meeting of
Krishna basin states did not materialise. The States have
taken upon themselves to resolve the issue.

[Transiation)

Post-Matric Scholarship for SC/ST Students

653. SHRI SUSHIL CHANDRA VERMA: Will the
Minister of WELFARE be pleased to state:

(a) whether the Union Government have taken any
decision to increase the income ceiling under the centrally
sponsored scheme of Post Matric Scholarship for SC and
ST students;

(b) if so, the details thereof;

(c) if not, the reasons for the delay; and

(d) the time by which the decision is likely to be taken
in the matter?

" THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU): (a) to (d) A
proposal to increase the income ceiling under the Centrally
Sponsored Scheme of Post Matric Scholarship for SC and
ST students is under consideration in consultation with the
Planning Commission.

[English]
Broad Engineering Authority

654. SHRI CHETAN P.S. CHAUHAN: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
slate:

(a) whether the Government have received any
requests for constitution of a Broad Engineering Authority;

(b) if so, the details thereof; and

(c) the reaction of the Govemnment thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) No, Sir.

(b) and (c) Do not arise.

Oil Exploration Plan

655. SHRI R. SURENDER REDDY: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government have recently approved a
massive joint venture combined investment plan by the Oil
and Natural Gas Corporation Limited and the Oil India
Limited for oil and gas exploration in the country;

(b) if so, the details thereof;

(c) whether the Government have also decided to float
global tenders to identify the foreign partners in the joint
venture; and

(d) if so, the details thereof indicating inter-alia the
conditionalities proposed to be laid down in this regard?
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THE- MINISTER OF STATE OF THE MINISTRY CF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) (a) to (d) Govemment -have approved
an Accelerated Exploration Programma to be implemented
during 1894-97 at an estimated cost of Rs. 6500 crores. A
part of this exploration effort is contemplated to be carried
out through joint ventures between National Oil Companies
(Oil and Natural Gas Corp. and Oil India Limited) and
private oil companies. ONGC/OIL would take a
participating interest of between 25% and 40% in these
joint ventures, under production sharing contracts 10 be
signed by the joint ventures with Govermnment.

Bonus to Coal Workers
656. SHRI BASUDEB ACHARIA:
SHRI HARADHAN ROY:
Will the Minister of COAL be pleased to state:
(a) whether annual bonus for the current financial year
has been paid to the coal workers/employees;

(b) if so, the details thereof; and

{c) the rate at which it was given during each of the
last three years?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) to (c) CIL being a non-
competing Public Sector Undertaking, its employees are
not entitted to bonus under the Payment of Bonus Act,
1965. However, ex-gratia payments have been made to
the employees of CIL in the form of production/productivity
linked bonus/reward at the rates indicated below, during
the last three years:—

1991-92  8.33% of annual wages, subject to a maximum
of Rs. 2000~ to the employees whose wages
do not exceed Rs. 3500+ per month and
additional amount of Rs. 3154,

A maximum amount of Rs. 23274 to the
employees drawing wages upto Rs. 35004
p.m. and a maximum amount of Rs. 12500+ to
others; payable pro-rata, based on attendance.
Rs. 23504 to the employees drawing salary/
wages upto Rs. 35004 p.m. and Rs. 1540~ to
others.

Payment for the current financial year has not become

1992-93

1993-94

due.

(Translation]
Advertisement of consumer service

657. SHRI RAMPAL SINGH:

SHRIMATI KRISHNENDRA KAUR (Deepa):

Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether A.LR. has granted approval to all its
advertisement centres for broadcasting short
advertisements pertaining to consumer service;

(b) if so, the rates fixed for broadcasting these
advertisements; and

(c) the time by which this service is likely to start
functioning?
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THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) to (c) All india Radio has recently introduced
guide commercials (shoppers guide etc.) from its main
Vividh Bharati centres. These commercials are charged
@ Rs. 100 for messages not exceeding 15 words.

Coal Requirement

658. SHRI RAM TAHAL CHOUDHARY:
SHRI CHHED! PASWAN:

Will the Minister of COAL be pleased to state:

(a) the monthly requirement of coal for domestic and
industrial consumption in Bihar;

(b) the quantity of coal actually allotted to the State
during each of the last twelve months;

(c) whether the Union Government propose to
increase alloiment of coal to Bihar;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) The requirements of coal
are assessed Industry/Sector-wise for the whole country.
They are not assessed State-wise. Coal India Limited (CIL)
supplies coal based on programmes submitted by the
consumers in accordance with the sponsorships issued by
the respective sponsoring authorities. Supplies to Power
and Cement Industries are made based on short-term
linkages established by the Standing Linkage Committee
(SLC) for these sectors.

(b) The total quantity of coal supplied by CIL to Bihar
during each of the 12 months during 1994 was as under—

{In '000 tonnes)

Month Quantity
January, 1994 1706.0
February, 1994 1788.9
March, 1994 1930.9
April, 1994 1777.9
May, 1994 1720.4
June, 1994 1612.1
July, 1994 1271.3
August, 1994 1246.7
September, 1994 1223.3
October, 1994 1375.3
November, 1994 1445.4
December, 1994 1604.2

(c) to (e) Instructions have been issued to coal
companies to ensure adeguate availability of coal to all
consumers including those ‘ocated in Bibar to meet their
full requirements. However, any requests for additional
allocations of coal/coke are considered/examined in each
case on merits. CIL is presently in a position to meet
almost the entire non-coking coal demand in Bihar except
for soft coke/hard ccke. in addition, coal from a number of
collieries is being offered under the Liberalised Sale
Scheme (LSS) under which scheme coal is supplied
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without the requirements of linkages/sponsorships. Under
this Scheme, coal is also being supplied to Whole Sale
Traders/Mini Traders who in turn meet the requirements of
small consumers.

Communal Incidents

659. SHRI RAJENDRA KUMAR SHARMA:
SHRIMATI GIRIJA DEVI:
SHRI RAM VILAS PASWAN:
SHRI YELLAIAH NANDI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number. of communal incidents which took
place during 1994 as compared to those in 1993;

(b) the names of the States in which communal
violence broke out during 1994;

{c} the number of persons killed and the extent oi loss
of public and private property during 1994; and

(d) the role of the Union Government in checking the
eruption of communal violence in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
HOME AFFAIRS (SHR! P.M. SAYEED): (a) to (c) As public
order is & State subject under List-Il State List of the
Seventh Schedule of the Constitution, the Central
Government does not maintain information on communal
riots/incidents. However, according to the information
furnished by the State Governments/Union Territory
Administrations, 2292 communal incidents/ricts took place
during the year 1993. As regards 1994, information has
been made availabe by all the States and Union Territory
Administrations except the States of Bihar, Jammu &
Kashmir, Karnataka, Kerala, Mizorm and West Bengal. 130
communal incidents/riots were reported during the year
1994 from the States of Andhra Pradesh, Gujarat, Madhya
Pradesh, Maharashtra and Tamil Nadu. 23 persons were
kiled. The estimated loss of property was Rs. 52 lakhs.

(d) The Centrai Government has issued guidelines to
the State Governments for the promotion of communal
harmony and prevention of communal violence. The
Central Government provides all possible assistance to the
State Governments including sharing of intelligence/
information and deployment of para-military forces.
[English]

Prices of Raw Petroleum Coke

660. SHRI ATAL BIHARI VAJPAYEE:

DR. LAXMINARAYAMN PANDEYA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the existing parity in the prices of Raw
Petroleum Coke (RPC) at Barauni Oil Refinery and
Guwahati Oil Refinery has been changed by introducing
differential pricing for RPC;

{b) if so, the details thereof and the reasons therefor;

(c) whether, as a result of dual pricing poficy, a huge
stock of RPC has accumulated at Barauni Oil Refinery;

(d) if so, its likely repercussion on the viability of SSi
units manufacturing calcined Petroleum Coke; and

(e) the steps taken/proposed to be taken to remedy
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the situation?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (e) RPC is a Free Trade product
and the oil companies producing/marketing it are allowed
to sell the product at market determined price.

Allocation of Gas

661. SHRI RAM SINGH KASHWAN: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Union Government have seceived any
request from the Government of Rajasthan regarding
allocation of natural gas o the State;

(b) if so, the details thereof;

(c) whether any decision has been taken thereon; and

(d) if 1, the reasons therefor?

THE |. ¥'STER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d) Yes, Sir. Requests have
been received for additional allocation for the power sector
and for industrial units. The gas projected to be available is
fully allocated and it is not feasible to consider additional
allocations.

Freedom Fighters pension

662. SHRI RAJESH KUMAR: Wil the Minister of
HOME AFFAIRS be pieased to state:

(a) whether some persons from Punjab who had
applied for freedom fighters pension with the documents
about the loss of job duly supported by the service
certificate based on the relevant records have not been
granted freedom fighters pension so far;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Govemment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) No, Sir.

(b) and (c) Do not arise.

Pending projects
663. PROF. SAVITHRI LAKSHMANAN: Wil the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the names of Projects of Kerala pending in the
Planning Commission for approval;

(b) whether these projects are likely to be approved
during the current plan; and

(c) if so, the names of such projects likely to be
commissioned during the current plan?

THE MINISTER OF STATE OF THE MINSITRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) to (c) No project of
Kerala is pending for action in the Planning Commission
for investment clearance.
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New Schemes

664. SHRI SULTAN SALAHUDDIN OWAISE: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whather the Planning Commission propose to
incorporate new schemes to benefit the specific categories
of people in the near furture;

(b) if so, the details thereof;

(c) whether the Planning Commission also propose to
revamp the Annual Plan; and

(d) if-so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) to (d) All the last three
Annual Plans (1992-93 to 1994-95) have been formulated
and are being implemented in the context of the need for
reorientation and revamping of the planning process as
envisaged in the Eighth Plan Document (1992-97).
Accordingly, while finalishing these Annuai Plans due care
has been taken to emphasize Programmes/Scheme;
which will benefit the social sectors ... special
consideration to benefit various sections of people
including SCs/STs/0OBCs, Women, Rural and Urban poor
and other vulnerable sections of the society.

New Schemes for Weaker Sections

665. SHRI HARIN PATHAK: Wil the Minister of
WELFARE be pleased to state:

(a) whether the Government have recently formulated
any new schemes for the welfare of Scheduled Castes/
Scheduled Tribes, minorities, handicapped, destitutes,
widows and other weaker sections of the society in the
country;

(b) if so, the details thereof, and

(c) the concrete steps proposed to be taken by the
Government to provide social justice and improve the
social, educational and economic status of all weaker
sections of the society?

THE MINISTER OF STATE OF THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU): (a) and (b)
Details are given in the.Statement attached.

(c) Apart from providing for reservation for SCs, STs,
and OBCs, in the services and posts under the Central
Government, Ministry of Welfare is implementing a number
of schemes/programmes for the protection, welfare and
socio-economic development of the weaker section of
sociely. The important schemes/programmes include
implementation of the Protection of Civil Rights Act, 1955
SCs and STs (prevention of Atrocities) Act, 1989, Special
Component Plan for SCs, Tribal Sub-Plan for STs, Special
Central Assistance to Special Component Plan and Tribal
Sub-Plan, Hostels for SC and ST boys, Post-matric
Scholarships to children of those engaged in unclean
occupation, vocational training in tribal areas, Ashram
Schools, educational complex in low literacy pockets for ST
girls in tribal areas, Finance and Development
Corporations for the economic development of SCs, STs
0OBCs, and Minorities, etc.
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2

3

g

Name of the Scheme

Briet details

Pre-examination coaching
for weaker sections based
on economic criteria
(including minorities).

National Minorities
Development and Finance
Corporation

National Backward
Classes Finance and
Development Corporation.

Grants-in-aid to State
Tribal Development
Corporation.

Vocational training in tribal
areas.

The scheme is intended for
coaching/training of
candidates  belonging  to
weaker sections having an
annual income not exceeding
Rs. 24,000~ to enable them
{o compete on equal terms in
various compelitive and
enfrance examinations.

The Corporation has been set
up to promote economic and
developmental aclivities for
the benefit of backward
sections amongst the
minorities, preference being
given to occupational groups
and women. The Corporation
exiends concessional
financial assistance for setting
up self-employment and other
ventures and also assist in
the upgradation of technical
and entrepreneurial skills of
minorities for proper and
efficient  management® of

production units.

The Corporation has been set
up to promote economic and
developmental aclivities for
the benefit of backward
classes and to assist them in
developing technical
enigepreneuriai skills.

The objective is to ensure
remunerative prices and for
providing marketing of tribal
produce sepecially minor
forest produce and atfiord
protection to. tribals against
exploitation by private traders.

The scheme is intended to
provide fraining of tribal
youths in three diflerent
trades of their choice for a
duration of four months in
respect of each trade, and
one year attachment of
Master Craftsmen to leam
skills by practical experience.

10.

Educational Complex in
low literacy pockets for
development of women
literacy in tribal areas.

Scheme of assistance ©
Voluntary  Organisations
for handicapped children.

Waetfare of Street children.

Beggary prevention.

Welfare of the aged.

The scheme  envisages
residential educational
complexes for tribal girls for
their education upto V class
with provision for training in
craft/vocational education in
48 districts  with  tribal
concentration where literacy
of tribal females is less than
2%.

The scheme  envisages
assistance 1] Non-
Govemmental

upto the extent of 80% of the
expenditure, for establishment
and upgradation of Special
Schools in the four areas of
disability, viz. orthopaedical
speech and hearing, visual
and mental retardation.

The scheme provides for
integrated community based
non-institutional basic
services for the care,
protection and development
of the children who live on
the streets or pavements with
or without their family. The
scheme is being implemented
through Vowntary
Organisations by providing
grants-in-aid to them.

The scheme  envisages
setting up of Work Cenires
for providing technical
education and Vocational
training 10 beggars on
modern lines to help them in
rehabilitation.

The scheme provides
services through Day Care
Centres, Oid Age Homes,
Mobile Medical Programmes
elc. and is being implemented
through Voluntary Agencies.
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[Translation]
Duplicate LPG Cylinders

666. SHRI LALLBABU RAIl:
SHRI CHHEDI PASWAN:
SHRI RAM KRIPAL YADAV:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether duplicate LPG cylinders are in use in a
large scale in Bihar;

(b) if so, the number of duplicate LPG cylinders seized
during 1994, State-wise; and.

(c) the measures taken/proposed by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No case of duplicate LPG cylinder
has been detected in the State of Bihar.

(b) State-wise details of the spurious cylinders
detected at the bottling plants during the year 1994 (April-
December 1994) are as under:

State No. of Spurious cylinders
1. Andhra Pradesh 399
2. Guijarat 622
3. Haryana 629
4. Jammu & Kashmir 84

‘5. Karnataka 14
6. Kerala 3
7. Madhya Pradesh 117
8. Mahar' shtra 984
9. Oriss'. 6

10. Puniab 1457

11. Raiasthan 355

12. T¢ milnadu 52

13. Lttar Pradesh 1283

14. West Bengal 19

Unlon Territorles

15. Delhi 177

(c) Inspections are carried out by field staff of LPG
marketing companies to detect circulation of spurious
cylinders with the distributors and transporters, etc.
However, on inspection, the spurious cylinders are mostly
detected at the bottling plants, where they are crushed and
destroyed. When transporters and distributors are found in
possession of and selling or circulating spurious cylinders,
waming is issued to them and a penal recovery of Rs.
1500/~ per spurious cylinder is made from them.

9470 LSS/95.
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[English]
Exploration of Coal

667. SHRI SHANKERSINH VAGHELA: Wil the
Minister of COAL be pleased to state:

(a) whether the Government of Gujarat has submitted
some proposals for exploration of coal in the state;

(b) if so, the details. thereof and action taken thereon;

(c) it so, whether any area fos exploration of coal in
the State has been considered during the Eight Five Year
Plan period; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) to (d) No, Sir, Qovemment
of Gujarat has not submitted any proposal for expioration
of Coal in the State of Gujarat.

[Translation]
Profit by B.C.C.L.

668. PROF. RITA VERMA: Will the Minister of COAL
be pleased state:

(a) the profit eamed by the Bharat Coking Coal Lid.
during 1993-94;

(b) the date on which the Coal India Ltd. Board has
cleared the accounts related to BCCL;

(c) whether the accounts pertaining to Bharat Coking
Coal Ltd. for 1993-94 got cleared twice in the Coal India
Ltd. Board; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) According to Bharat Coking
Coal Limited (BCCL), information regarding the profit
eamned by them during 1993-94 is as follows:

Contribution from Coal Price
Regulation Account (CPRA)

Less: Loss for 1993-94

Rs. 363.63 crores
(—) Rs. 334.64 crores

Profit for 1993-94 taking into Rs. 28.99 crores
account CPRA contribution but
before prior period adjustment
Less: Prior period adjustment Rs. 7.43 crores
Net Profit: Rs. 21.58 crores

(b) The Board of Directors of Coal India Limited does
not clear the accounts of its subsidiary companies,
including the BCCL.

(c) and (d) Do not arise in view of the answer given to
part (b) of the question.
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[English}
Expansion and Improvement in Coal Technologies

669. SHRI ANKUSHRAO RAOSAHEB TOPE: Will
the Minister of COAL be pleased to state:

(a) whether the Govemment have taken any steps
for expansion and improvement in coal technologies; and

(b) if so, the details and the results thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) and (b) Yes, Sir. In the
coal sector various steps have been taken for
improvement of coal technologies; rational and scientific
exploration and exploitation of coal deposits; beneficiation
and utilisation etc. These steps are being taken as a
continuous prsocess and are directed towards
improvement in operational efficiency, production, safety,
coal quality etc. As a result whereof the coal production in
the country is expected to increase from the present level
of 246.04 m.t. (1993-94) to about 300 m.t. by the terminal
year of the 8th Plan.

Persons below Poverty Line

670. SHRI KHELAN RAM JANDGE:
SHRI CHHEDI PASWAN:
SHRI SURENDRA PAL PATHAK:
SHRI RAMASHRAY PRASAD SINGH:

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the number of persons living below the poverty
line in urban and rural areas, separately, State/UT-wise;

(b) the number of persons belonging to Scheduled
Castes and Scheduled Tribes living below the poverty
line, State/UT-wise;

(c) the effots made by the Government to bring
these persons above the poverty line during the last three
years;

(d) the number of persons brought above the poverty
line as a result thereof, State/UT-wise; and
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(e) The details of the poverty alleviation schemes
proposed to be implemented during the cument year?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) The estimate of State/
UT-wise number and percentage of persons below
poverty line in rural and urban areas for the year 1987-88
are given in the Statement-l attached.

(b) The estimate of State/UT-wise percentage of
persons beloning to Scheduled Castes and Scheduled
Tribes living below the poverly line in 1983-84 are given
in the Statement-il attached.

(¢) A number of programmes are being implemented
in order to improve the quality of life of the poor
households. These inciude programmes for raising income
and generating employment such as integrated Rural
Development Programme (IRDP), Jawahar Rozgar Yojana
(JRY), and Prime Minister's Rozgar Yojana (PMRY).
Benfits to SCs/STs are specifically earmarked in these
programmes. In addition, Special Component Plan for
Scheduled Castes (SCP) and Tribal Sub-Plan (TSP) are
being implemented which aim at providing a package of
benefits for SC and ST families so as to enable them to
meet their specific needs, raise their income and levels of
living.

(d) The State/Union Territory-wise estimates of
number of persons below poverty line for the years 1983-
84 and 1987-88 are indicated in Statement-lll and
Statement-| respectively. These are the latest years for
which these estimates are available.

(e) Integrated Rural Development Programme (IRDP),
Training of Rural Youth for Self Employment (TRYSEM).
Development of Women and Children in Rural Areas
(DWCRA), Jawahar Rozgar Yojana (JRY) and
Employment Assurance Scheme (EAS), Drought Prone
Area Programme (DPAP) and Desert Development
Programmes are being continued.

STATEMENT-|
Number and Percentage of Population below Poverty Line by States 1987-88 (Planning Commission Estimiates)

S.  State Rural Urban Combined
No.
No. %age No. Y%age No. %age
Lakhs Lakhs Lakhs
(1) 3] ()] 4) (5) (6) 0] 8
1. Andhra Pradesh 153.1 33.8 426 26.1 195.7 3.7
2. Assam 50.4 24.5 2.5 9.4 52.9 228
3. Bihar 300.3 42.7 36.1 30.0 336.4 40.8
4. Gujarat 56.2 21.2 17.1 12.9 73.3 18.4
5. Haryana 13.5 11.7 4.7 11.7 18.2 11.6
6. Himachal Pradesh 4.4 9.7 0.1 24 4.5 9.2
7. Jammu & Kashmir 8.4 15.5 1.4 84 9.8 13.9
8. Karnataka 102.8 35.9 33.7 24.2 136.5 32.1
9. Kerala 374 16.4 11.6 19.3 49.0 17.0

A
[+
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M @ @) (4) %) (6) @) (8)

10. Madhya Pradesh 194.0 415 30.9 213 224.9 36.7
11. Maharashtra 166.9 36.7 47.2 17.0 2141 29.2
12. Orissa 124.2 48.3 10.9 24.1 135.1 447
13. Punjab 9.6 7.2 4.3 7.2 13.9 7.2
14. Rajasthan 80.5 26.0 19.0 19.4 99.5 24.4
15. Tamil Nadu 138.4 39.5 38.5 20.5 176.9 32.8
16. Uttar Pradesh 373.1 37.2 75.2 27.2 448.3 35.1
17.  West Bengal 137.2 30.3 36.3 20.7 173.5 27.6
18. Small States & UTs 9.3 11.8 4.9 4.7 14.2 77

All India 1959.7 33.4 417.0 201 2376.7 29.9

Notes (1) The above estimates are derived by using the poverty line of Rs. 49.09 per capita per month at 1973-74 prices
corresponding to daily calorie requirement of 2400 per person in rural areas and the poverty line of Rs. 56.64 per
capita per month corresponding to calorie requirement of 2100 in urban areas.

(2) For up-dating the poverty line for 1987-88 C.S.0. Private consumption deflator has been used.

(3) The difference between the aggregate all India private consumption expenditure estimated by the Central
Statistical Organisation in their National Accounts Statistics and that derived from WSSO data has been adjusted
prorata among the different State and Union Territories.

(4) The number of people below poverty line relates to the population as on 1st March, 1988.

(5) These calculations are based on the draft report of 43rd Round of National Sample Survey data on household
consumer expenditure. (Report No. 372 “Report on the Fourth Quinquennial Survey on Consumer Expenditure”’,
N.S.S.0., June, 1990).

STATEMENT-II

Percentage of persons below the Poverty Line—1983-84

Scheduled Castes Scheduled Tribes
States

Rural Urban Rural Urban
Andhra Pradesh 51.0 433 48.4 43.3
Assam 21.9 42.8 25.5 20.2
Bihar 711 52.2 64.9 39.8
Gujarat 39.9 19.3 52.1 56.6
Haryana 279 40.1 0 39.3
Himachal Pradesh 23.5 11.7 7.5 115
Jammu & Kashmir 329 27.5 0 0
Karnataka 54.1 36.6 59.9 45.2
Kerala 43.9 422 36.1 51.7
Madhya Pradesh 59.3 458 67.1 34.0
Maharashtra 55.9 44.8 58.7 413
Orissa 54.9 40.3 68.9 52.8
Punjab 21.8 33.0 15.4 47.1
Rajasthan 449 33.7 63.7 48.1
Tamil Nadu 59.4 54.5 50.9 51.1
Uttar Pradesh 57.3 46.3 45.8 243
West Bengal 52.0 413 58.6 33.1

(Al India 53.1 40.4 58.4 39.9
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STATEMENT-HI
Number and Percentage of Population below Poverty Line by States 1983-84 (Official Released Estimiatas)
S. State Rural Urban Combined
No.
No. Y%age No. %age No. %age
Lakhs Lakhs Lakhs
1. Andhra Pradesh 164.4 38.7 40.7 29.5 205.1 36.4
2. Assam 449 23.8 4.9 21.6 49.8 235
3. Bihar 329.4 51.4 36.1 37.0 365.5 49.5
4. Gujarat 67.7 276 19.9 17.3 87.6 243
5. Harayana 16.2 15.2 5.5 16.9 21.7 15.6
6. Himachal Pradesh 5.8 14.0 0.3 8.0 6.1 13.5
7. Jammu & Kashmir 8.1 16.4 2.2 15.8 10.3 16.3
8. Karanataka 102.9 375 34.7 29.2 137.6 35.0
9. Kerala 55.9 26.1 15.6 30.1 71.5 26.8
10. Madhya Pradesh 218.0 50.3 36.9 31.1 254.9 46.2
11. Maharashtra 176.1 415 55.9 23.3 232.0 34.9
12. Manipur 1.3 11.7 0.6 13.8 1.9 12.3
13. Meghalaya 3.9 33.7 0.1 4.0 4.0 28.0
14. Orissa 107.7 448 10.4 29.3 11841 42.8
15. Puhjab 13.7 10.9 107 21.0 24.4 13.8
16. Rajasthan 105.0 36.6 21.2 26.1 126.2 343
17. Tamil Nadu 147.6 441 52.6 30.9 200.2 39.6
18. Tripura 4.6 235 0.5 19.6 5.1 23.0
19. Uttar Pradesh 440.0 46.5- 90.6 40.3 530.6 45.3
20. West Bengal 183.9 438 41.2 26.5 225.1 39.2
21. Nagaland and All 17.9 474 14.4 17.7 323 271
Union Territories
All india 2215.0 40.4 495.0 28.1 2710.0 374

Notes: (1) The above estimates are derived by using the poverty line of Rs.101.8 per capita per month for rural areas and the poverty line
of Rs. 117.5 per capita per month for urban areas at 1983-84 prices corresponding to the poverty lines of Rs. 49.1 and Rs. 56.6

respectively for 1973-74.

(2) The number of persons below poverty line relates to the population as on 1st March, 1984.

Deployment of CRPF

671. SHR!I RAJENDRA AGNIHOTRI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the CRPF battalions, deployed in
disturbed areas have not been given proper attention in
respect of the deployment in peace areas,

{b) whether any proposal is under consideration of the
Govemment for proper deployment of the CRPF battalions
in peace and disturbed areas; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (c) CRPF
Bns. are deployed on the requaest of the State
Govemnments, to assist them in law and order related
duties. Within the consequential locational distribution,
suitable rotation of these Bns. between disturbed and other
areas is ensured.

[Translation]
Irrigation Facillities

672. DR. AMRIT LAL KALIDAS PATEL: Will the Minister
of WATER RESOURCES be pleaséd to state:

(a) the total funds allocated by the Union Government
to the Government of Gujarat for providing imigation
facilities during 1994-95;

(b) the details of the irrigaticn schemes assisted by
the Union Government; and

(c) the details of the irrigation schemes to be started
by the Union Government?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU):
(a) to (c) lrigation being a State subject, the responsibility
for planning, funding and implementation of imigation
projects primarily rests with the State Governments. The
Central assistance to the State is in the form of block loans
and block grants not tied to any individual project or sector
of development. The Planning Commission has approved
an outlay of Rs. 597.65 crores for imrigation and flood
control in Gujarat Annual Plan 1994-95.

On disengegement of Sardar Sarover Project from
World Bank assistance, an amount of Rs. 550 crores has
been approved for reimbursement of expenditure for
completion of the project.
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DD and Alr Studio, Surat

673. SHR!I KASHIRAM RANA: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government have received any
proposal/representation to convert Surat Radio Station and
Doordarshan Kendra Intc a3 full-fledged studio;

(b) if so, the details ihereof; and

(c) the action ‘aken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND SRCADCASTING (SHRI K.P. SINGH
DEO): (a) Yes, Sir.

(b) A request from the information, Broadcasting &
Tourism Department, Government of Gujarat has been
received for providing full-fledged TV/Radio Station at
Surat.

(c) While the Radic Station at Surat is already a full-
fledged radio station, the low power TV transmitter at Surat
is envisaged to be upgraded to a High Power transmitter
subject to availability of rescurces and infrasiructure
facilities. There is, howevsar nc propose! to set up a T.V.
Studio facility at Surat, at present.

[English]
Klliings in Pilibhit

674. SHRIMATI SAROJ DUBEY:

DR. S.P. YADAN:
SHR! GUHRUDAS KAMAT:
KUMAR®™ SUSHIiLA TIRIYA:

Will the Minister of i t4= AFTAIRS be pleased to
state:

(a) whether the Governmen! have taken any action on
the repost submitted in Augus!, 1991 by the National
Commission for minorities on the incident =f Pilibhit killings;
and

(b) if so, the details thareot?

THE MINISTER OF STATE OF THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) and (b) The
incident relating to Pilibhit killings was investigated by the
CBI. Upon the report of CBI, the Hon'bie Supreme Court
directsd Governmant of Uttar Pradesh to pay
compensation tc the dependents of the victims
Rs. 50,000/- each. The amount of cumpensation has been
paid by the Government of Uttar Pradesh.

Safety of LPG Cylinders

675. PROF. UMMAREDDY VENXKATESWARLU: Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the oil companies have not been able to
improve the safety record of LPG cylinders;

(b) if so, the reasons and the obstacles in improving
and modernising the present LPG cylinders; and

(c) the steps taken/proposed to help the consumer in
the services offered by gas distributicn companies?
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THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND WNATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a} acd {0) Th= existing design of LPQ
cylinders in use by the Government cil companies is of
proven quality ancd is based on high safety standards.
These cylinders are manufactured by the various approved
manufacturing units. The cylinders are manufactured to
BIS (Bureau of Indian Standards) specifications. Every
cylinder is checked by BIS and certificate is issued for
soundness to filt LPG in the cylinder by the Chief Controller
of Explosives.

(c) In order to ensure satisfactory services to the LPG
consumers, Governrment oil companies have taken steps
like.

1. Al LPG distributors are under instructions to
conduct pre-delivery checks on each and every
cylinder delivered to the customars.

2. Emergency arnd customer service cells are being
operzatad in rnajor Lities.

3. Prompt action is being taken on complaints for
redressal of custom.ers’ gnevances.

Impiementation ot Local A/zu Deveicpment Scheme

676. SHRI P. C. CTHACKO: Will the Minister of
PLANNING AND PROGRAMME (MPLEMENTATION be
pleased to state:

(a) whether the Government have beer apprised of
the difficulties being experienced by the Members of
Parliament in implementi~g tha Local Arez Dsvelopment
Scheme in their constituencies:

(b) whether the @Govsmment have decided {o
constit ‘e a separate fund and aise i make suitable
amendments in the guidelines to ansure the streamlined
implementation of the Scheme, and

(c) if so, the detaiis thersof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME |IMPLEMENTATION
(SHRI GIRIDHAR GAMANG]): (a) Yes, Sir.

(b) and (c; Yes. Sir. During the yezr 1994-95, the
funds under the MP’'s Local Area Development Scheme
have bsen placed at the disposal of District Collectors and
suitable changes in the guidelines on MP's Local Area
Development Scheme have clready been made. The
revised Guidelines have alreacy ssen sent to the Members
of Parliament.

Strike by workers of BFCL and HPCL

677. SHRI MOHAN RAWALE: Wiil the Minister of
PETROLEUM AND NATURAL GAS be pieased to state:

(a) whether the managements of the Bharat
Petroleum Corporaticn Limited and the Hindustan
Petroleum Corporation limited “ave received any strike
notice from the unions of their workers:

(b) it so, the details therect;

(c) tne reactions of the Government ‘hereto; and

(d) the steps taken to avert the strike by the workers
of BPCL and HPCL?
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THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) (a) to (d) All the Unions reprasenting
marketing workmen in Bharat Petroleum Corporation Ltd.
(BPCL) served strike notice for early finanlisation of Long-
Term Wage Settlement and Promotion Policy. Similarly,
some of the Unions of Hindustan Petroleum Corporation
Ltd. (HPCL), except South Zone and Visakh Relfinery,
issued strike notices dated February 1, 1895, demanding
delinking of productivity in Long-Term Settiement. Inspite
of Conciliation meetings by the Dy. Chief Labour
Commissioner (C), New Delhi, the workmen resorted to
go -slowAvork-to-rule agitation as also to one-day-strike on
21-2-1995. During the strike, uninterrupted supplies were
maintained with the help of the officers.

As a result of conciliation and bi-partite discussions in
both the Corporations, the workmen have since resumed
normal duties.

Welfare Schemes

676. SHRIMATI DIL KUMAR! BHANDARI: Wili the
Minister of WELFARE ‘be pleased to state:

(a) whether some welfare schemes for Scheduled
Castes, Scheduled Tribes, OBCs, handicapped and
weaker sections were undertaken in all States and Union
Territories during 1992-93, 1993-94 and 1994-95;
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(c) whether schemes have fully achieved their
targets;

{(d) if so, the details thereof and if not, the reasons
therefor, State/UT wise;

(e) whether the Govemment propose to undertaks
some welfare schemes for SCs/STs, OBCs, handicapped
and weeker sections in Sikkim during 19985-96; and

(f) it so, the details alongwith allocations therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU): (a) to (f)
Various Centrally Sponsored and Central Sector schemes/
programmes for tHe welfare of SCs, STs, OBCs,
handicapped and weaker sections are implemented by the
Ministry of Welfare through State GovisAUT
Administrations and aiso voluntary agancies. Annual Plan
Allocations in respect of these schemesbrogrammes are
made by the Planning Commission scheme-wise and not
StateUT-wise. Funds are released on the basis of
schemesproposals received from the State GowvisAUTs.
All the schemes ment for the Welfare of SCs, STs and
others are implemented in the State of Sikkim also.

A statement showing the Annual Plan Allocations
scheme-wise during 1992-83, 1993-94 and 1994-95

{b) if so, the details alongwith allocations made together with the tergets and achievements and reasons
scheme-wise, StateUnion Territory-wise; for shortfall, if any, is attached.
STATEMENT
(Rs. in crores)
Sl. Scheme 1992-93 1993-94 1994-95 Reasons for shortfall
No. Financial Physical Financial Physical Financial Physical
Tar. Achiv. Tar. Achiv. Tar. Achiv. Tar, Achiv. Tar. Tar. Achiv.
1 2 3 4 5 6 7 8 ] 10 11 12 13 14
1. SCRw SCP 22500 249.00 2596 2086 247.00 27200 25.25 2324 27385 28740 26.78 SCA is an additve %
(lac)  (lac) (lac)) (lac) (ac) State’s SCP. The
Phy. Target Is under
11-A TPP

2 scoe 2000 2207 535 535 2200 20.34 8.1 61 2200 2180 550

3. Notional SCs & STs 1000 10.00 24000 47420 2100 2100 5000 6184 4000 39.00 25000
Fiin. & Dev. Corpn.

4. Uberation and 66.00 6G73 27618 15578 73.20 7087 36889 23070 73.00 61.82 150000 New Scheme
Rehabilitation of Gradually picking up.
Scavengers

5. Post-Metric 4600 5419 168 1530 7240 7479 18.%0 1875 9635 7699 18.43
Scholarship (lac) (lac) (iac.) (iac.) (lac.)

8. Pre-Matric Scholarship  11.00  6.39 100000 99254 14.00 S.61 280000 168839 ~ 10.00  5.05 205000 Inadequale proposals

from the State Gowts.

7. Giris Hostels 533 533 104(H) 177(H) 800 600 200(H) 213(H) 620 620 80(M)

H=Hostels 5242(1) 9547() 10500(1)  19452()) 4200(1)
I=Inmates
8. Boys Hoslels 500 500 100(H) 200(K) B.00 650 230(H) 101(H) 1000 7.62 BO(H) Targets for 199263
4964(1) 10271(1) 12000()  7020() 4200(1) were set as per 1
previous years targets
when larger number of
hostels were proposed/
sanctioned.

9. Book Banks 5.00 067 90000 14002 560 333 40000 33420 350 276 20000 inadequale propossis

from the State Gowt.

10. Coaching Alied 175 17t 8000 10198 200 1.74 8000 10000 200 140 8000 Inadequate

proposals
from the Siate Gowt.
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1 2 3 4 s 6 7 8 9 10 1 12 13 14
11. PCR & Atrocities 5.50 5.50 -— —_ 6.50 6.50 -_— —_— 6.00 5.64 —_— -
12. Ad to Vol. Organ 4.75 4.56 - 135 7.50 7.50 - 208 8.00 8.12 - 190
13. Research & Training 080 005 7 (Studies 080 0.17 25 (Studies 038 028 25 (Studies

1 Trg.Prog. 2 Trg.Prog. 2 Trg.Prog.

1 Seminar) 11 Seminars) 12 Seminars)
14. Upgradation of Merit 0.55 0.32 1000 672 0.55 0.15 1000 334 100 0.61 1000 Scheme not being

of SCST students implemented in

majority of States/ UTs
hence the shorfall in

the Target.
15. SCA to TSP 250.00 250.00 8.96 888 29464 294.84 9 10,42 275.00245.13 10.12 5.89
(lac) (tac) (lac) (lac) (lac) ('ac)
18, A 275(1Y  40.00 N.A. 75.00 NA 75.00 NA
17. Bays Hosteis for STs 2.67 2.67 Not fixed  79(H) 3.00 270 50(H) 53(H) 3.05 3.05 60(H) 66(H)
(H-Hostels)
18. Girls Hostels for STs 2.50 2.50 Not fixed  62(H) 3.00 264 50(H) 52(H) 3.05 3.05 60(H) 42(H)
(H=Hostel)
19. Ashram Schools for 2.00 2.00 Not fixed 48(s) 2.50 253 50(3) 64(s) 2.50 2.50 60(s) 18(s)
STs
(S=School)
20. Educational compledScheme Started rom 1993-94 1.25 125  10(c) 23(c) 1.85 1.46 10(c) 18(c)
in low literacy pockets
for STs girs
(C=compled)
21.  Vocational Trg. 1.00 1.00 7 Centr. 7 Centr. 1.90 1.80 13 New 15 Centr. 240 2.38 12 New 19 New centres.
institute Centr. Centrs. &
22 ol
Centr.
22.  Minor Forest Produce 2.00 2.00 NA. 3.50 3.50 NA. 3.50 N.A.
23. Grant-in-aid to Vol 3.55 3.55 N.A. 4.03 4.03 N.A. 4.75 3.97 NA.
orgns.
24. Res. & Trg. 1.05 1.05 14 14 11200 1.20 14 14 1.18 1.18 12 12
25. Assistance to Orgns. 7.70 9.64 N.A 8.15 1040 N.A. 1567 11.03 NAX
for Disabled Persons
28. Scheme for purchase’ 7.50 7.09 N.A. 1000 10.00 NA 1400 11.64 N.A.
fitting of aldy/
appliances
27. Assistance o 0.50 0.22 N.A 0.40 0.40 NA. 0.80 0.66 NA
organisations for
leprosy cured persons.
28. Assistance 10 orgns. 1.50 NA. 1.50 0.10 N.A. 0.80 0.66 N.A.
for setling up
upgrading spl.
schools.
29, Assistance to organs 1.00 0.27 NA 0.50 0.3 N.A 0.30 0.18 N.A.
for main power Dev.
for Cerebral pasied
and Mental
Retardation
30. Pre-exam. coaching 0.0467 0.0467 200 200 050 1680 1680 1.29 - 3300 - -
for Weaker Section
based on economic
criteria
31. NECFDC — - -_— -— 100.00 105.00 — - 100.00 85.33 -_— -_—
32. Wellare of Aged 1.08 1.06 UAH-62 3.06 3.06 —"OHA- 4.80 4.6-"OAH-
(1550) 126 189
oCC- (3150) (4725)
157 DCC-182 pce-217
(7850) (9100) (10850)
MMU-2 MMU-11 MMU-27
(9600) (52800) (129600)
33. Weltare of St. Children 1.40 -_ - 3.00 mm - 39 3.00 2.1 — 66
Centrs.s Centrs.
(11700} (19800)
34. Prev. & Control of 5.00 533 29000 - 5.00 111 32000 - 3.00 242 32000 — Duetononrece
Juvenile soclal (inmates) (inmates) adequateNo.o
maladjustment. Proposalandne
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1 2 3 4 s 6 7 9 10 1 12 13 14
3. Beggery 0.20 0.20 6 Work — 1.000.23 18 Work — 055 523 Work

Prevention Ceantres Centres Centres

‘OAH=Old Age Homes
DCC=Day Care Contres
MMU = Mobile Medicare Units
(Fitures in brackets indicate
number of beneficiaries)

Complaints Against Police Functioning

679. KUMAR! FRIDA TOPNO:
SHRI JANARDAN MISRA:

Will the Minister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred Question No. 792 on
July 28, 1994 and state’

{a) whether the Government have taken any decision
on setting up a Statutory Body to probe into the complaints
against the functioning of the police;

(b) if so, the details thereof, and

(c) if not, the time by which the decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) No, Sir.

(b) Does not arise.

(c) since it is a policy matter, no time limit for taking a
decision can be fixed.

[Translation]

Allocation of funds

680. SHRI MAHESH KANODIA: Wili the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Union Government propose to
allocate more funds for small scale industries in Gujarat;

{b) if so, the details thereof;

(c) whether the amount allocated for this purpose
during current Five Year Plan is less than the amount
allocated in the previous Five Year Plan; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) There is no proposal
from Gowt. of Gujarat for increased plan allocation for
Village & Small Industries (VSI) sector. Small Scale
Industries is one of the sub-sectors under VS

(b) Does not arise.

{c) No, Sir. The Eighth Plan outlay for VSI Sector in
Quijarat is Rs. 435 crores, while the approved outlay for the
-Seventh Plan was only Rs. 130.23 crores.

(d) Does not arise.

Harassment of SCs in U.P.

681. SHRI SANTOSH KUMAR GANGWAR:
DR. K.D. JESWANL:

Will the Minister of WELFARE be pleased to state:

(a) the number of cases of harassment and atrocities
on both male and female belonging to Scheduled Castes in
Uttar Pradesh during the last one year;

(b) whether this number is more in comparison to the
corresponding period of last two years;

(c) if so, the steps taken by the Government to check
such incidents;

(d) whether such cases were taken up by the National
Commission for SCs/STs; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHR! K. V. THANGKA BALU). (a) to
(c) Information is under collection from the State
Government of Uttar Pradesh and will be laid on the Table
of the House.

(d) and (e) Yes Sir. During 1994, 135 cases of
atrocity/harassment to members of SC/ST came to the
notice of the National Commission for Schec.led Castes
and Scheduled Tribes. Of these on-the-spot enquiries were
conducted in 15 cases by the Commission HQ/Lucknow
field office and necessary action is being taken. In the
remaining 120 cases reports have been called for from the
State/District authorities for taking necessary action.

[English]
Agreement with Foreign Oil Companies

682. SHRI RAMESH CHENNITHALA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Qil and Natural Gas Corporation
Limited has entered into any agreement with any foreign
Oil Companies for oil production in India;

(b) if so, the details of the companies with whom such
agreements have been signed;

(c) the areas where oil production is proposed to be
undertaken; and

(d) the broad features of the agreements?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) Yes, Sir. ONGC along with
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Govermment of India have signed contracts for
development of the following medium sized fields offered in
1992. The details are given below:

Field State/Basin

Consortia

Ravva Krishna Godavari Videocon

oftshcre Petroleum  Ltd.
India, Command
Petroleum (india)
Pty. Lid.,, Rawa
Oil  (Singapore)
Pte. Ltd.
Singapore
Panna-Mukta Bombay offshore Reliance India,
Enron
Exploration  Co.
USA
Mid and South -do- Reliance  India,
Tapti Enron
Exploration  Co.
USA

(d) These fields will be developed under production
Sharing agreements. ONGC has participation interest of
40% in these ventures. The joint venture will develop the
field under production sharing agreements, with royalty,
cess and income tax payable to Government apart from a
share of profit petroleum from the project coming to
Government. The pricing of gas has been based on
internationally accepted principles. Government has the
first right of refusal in respect of the contractor's share of
oil from the project. International price for oil would be paid
to the constituents of the contractor, which include ONGC,
for their share of oil sold to the Government.

Calcutta DD Programmes

683. SHRI HARADHAN ROY :

SHR! ZAINAL ABEDIN :

Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Government propose to make
necessary arrangement for relay of second channel
programmes of Culcutta Doordarshan by TV Relay Centre
at Asansol and Berhampore;

(b) if so, the details thereof; and

{c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) No, Sir.

(b) Does not arise.

(c) It is envisaged to set up a Low Power TV
Transmitter (LPT) at Murshidabad for relay of Metro
Channel (DD-1l) programmes. On commissioning, during
1995-96, subject to availability of resources and other
infrastructural facilities, this transmitter is expected to
provide DD-Il coverage to Berhampore. Extension of DD-II
programmes to Asansol will however depend on future
availability of resourecs.

10—476 LSS/95.
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. Oll Refinery

684. SHRI SOBHANADREESWARA RAO VADDE :
Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether the Madras Refinery and the Indian Oil
Corporation have signed a memorandum of understanding
to establigh a oil refinery near Nagapatnam in Tamil Nadu;

(b) if so, the details thereof; and

(c) the time by which it is likely to be established?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to {(c) Madras Refineries Limited
(MRL) and Indian Oil Corporation Ltd. (IOC) have signed a
memorandum of understanding to establish an EOU
refinery near Nagapatnam in Tamil Nadu, and if found
viable, a joint venture would be formed for the purpose.

[Translation] =

A
-

b
U;sa of lead free petrol

685. SHRI SATYA DEO SINGH : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to sate :

(a) whether several scientists and health experts of
United Kingdom and India have described the lead free
petrol more harmful than the petrol having lead contents;

(b) if so, whether the Government propose to
recongider its scheme in view of this fact;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMAY): (a) to (d) No, Sir. There is a general
consensus among scientists that lead free petrol is
desirable provided catalytic converters are installed
alongwith this in petrol driven vehicles. Generally, unieaded
a petrol contains more aromatics which are harmful and
use of such petrol without catalytic converter in vehicles is,
therefore, not desirable.

[English]
Investigation of ‘Halla Bol’ Agitation

686. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) whether any Committee has been set um to
investigate the issue of ‘Halla Bol' agitation in Uttar
Pradesh;

(b) if so, the details thereof;

(c) whether the Committee has investigated and
submitted the report;

(d) if so, the details thereof;

{e) if not, the reasons for delay; and

(hH the action taken/proposed by the Government in
this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P.
SINGH DEO) : (a) The Government has not set up any
committee to investigate the issue of ‘Halla Bol' agitation;

(b) to (f) Do not arise.

Hike In Advertisement Rates and Telecast Fee
687. SHRI V. SREENIVASA PRASAD :
SHRI TARA SINGH :

Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Government propose to hike the
advertisement rates and telecast fee for sponsored
programmes on Doordarshan;

(b) if so, the details thereof;

(c) the reasons for the proposed hike;

(d) whether the Govemment propose to encourage
small scale industies by providing discount on
advertisements of their products on Doordarshan; and

(e) if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P.
SINGH DEO) : (a) to (c) As part of its ongoing activity to
rationalise its rate card, keeping in view the emerging
market trends Doordarshan has revised its rate structure
of commercial advertisement with effect from 1st April,
1995 enhancing thereby rates in certain categories.

(d) and (e) Small scale industries are given a 15%
rebate on advertisements directly placed with
Doordarshan.

Finance Corporation for Satal Karamcharies

688. SHRI MANGAL RAM PREMI: Will the Ministgr
of WELFARE be pleased to state:

(a) whether the Government have any proposal to
set up a separate Finance Corporation for Safai
Karamcharies;

(b) if so, the details thereof, and

(c) the other measures being taken by the
Govemnment to improve the living conditions of Safai
Karamcharies?

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALUL): (a) and (b)
The National Scheduled Castes and Scheduled Tribes
Finance and Development Corporation (NSFDC) provide
Financial assistance for income generating schemes for
the benefit of Scheduled Castes including Safai
Karamcharies. 10% of special central assistance
released to State Govermments is also earmarked for the
schemes which directly benefit scavengers, tanners,
flayers and other categories engaged in unclean
occupations. i

(c) The Ministry of Welfare has formulated a number
of Schemes for the welfare of Scheduled Casles in
general and safai karamcharis in particular. These
schemes are implemented as central sector schemes or
as centrally sponsored schemes. All the schemes that
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benefit Scheduled Castes also benefit the safal
karamcharis. The Central Govemment has also launched
an exclusive National Scheme of Liberation and
Rehabilitation of Scavengers in altemative and dignified
occupations. The scheme provides for training and
rehabilitation through a package of financial assistance
for projects costing upto Rs. 50,000 per beneficiary. The
VHI Plan allocation for the scheme is Rs. 464 crores out
of which Rs. 131.70 crores was released upto 1993-94.
In addition Rs. 50.50 crores was released during 1991-
92. The Budget allocation for the current year is Rs. 73
crores -out of which Rs. 62 crores has already been
released. The Centrally Sponsored Scheme of pre-matric
scholarship to those whose parents are engaged in
unclean occupation provides scholarship to children of
scavengers, tanners, flayers and sweepers who have
traditional links with scavenging to pursue pre-matric
education. The Ministry also releases grant-in-aid to
voluntary organisations for conducting programmes which
upgrade the skills of SCs. Persons belonging to safai
karamchari communities also benefit from these
programmes.

The National Commission for Safai Karamcharis was
set up on 12th August, 1994. The Commission would
monitor the progress of the National Scheme of
Liberation and Rehabilitation of Scavengers, It would also
suggest measures for socio-economic development of
safai karamcharis.

[Translation]
Freedom Fighters Pension

689. SHRI RAMASHRAY PRASAD SINGH: Will the
Minister of HOME AFFAIRS be plieased to state:

(a) the number of cases still under the consideration
of the Union Govemment out of those sent by the
Government of Bihar for grant of pension to the freedom
fighters;

(b) the number of persons who have been granted
freedom fighters pension during the last three years; and

(c) the number of cases rejected during the said
period?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) Al
applications for grant of freedom fighters’ pension from
the applicants in the State of Bihar received so far have
been examined and decisions communicated to the
applicants at least once.

(b) The number of persons from Bihar who were
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sanctioned freedom fighters' pension (including widows,
dependent unmarried/unemptoyed daughters) during 1992
to 1994 was as under:

Year No. of cases in
which pension
was sanctioned

1992 141

1993 62

1994 73

(c) No separate record is maintained in respect of
rejected claims. However, aggrieved with the decision of
the Government, the applicants keep on sending reveiw
petitions/representations from time to time. Receipt and
disposal of such review petitions/representations is a
continous process. ’

[English]
Food Securlty
690. SHRI D. VENKATESWARA RAO:
SHRI M.V.V.S. MURTHY:

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTAITON be pleased to state:

(a) whether the Planning Commission is considering
“alternative strategies” of providing food security to the
people;

(b) if so, the details thereof;

(c) whether the Ptanning Commission has held any
discussion on food security with the State Govermnments;

(d) if so, the getails thereof, and

(e) the time by which the final decision is likely to be
taken?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) and (b) Planning
Commission is in the process of preparing a paper on
“alternative strategies” of providing food security to the
people. Various options are being considered. The details
are yet to be worked out.

{¢) No, Sir. The Planning Commission has not held
any discussion on food security with State Governments.

(dy Does not arise;

(e) The Planning Commission would shortly finalise
the paper on food security and discuss it with the
concerned Ministries in the Centre and the Governments
in the States before taking the final decision. No time
frame for taking the final decision has been fixed.

Privatisation of public undertakings
691. SHRI P, KUMARASAMY:
KUMARI SUSHILA TIRIYA:
Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether a Committee set up by his Ministry has
recommended total privatisation of all oil public sector.
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undertakings as-reported in the ‘Economic Times' dated
January 1, 1995;

(b) if so, the details thereof; and

(c) the decision taken by the Govemment in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) A ‘Strategic Planning Group’
on restructuring of the National Oil Industry with members
comprising of top management from public and private
sector and leading experts from academic and research
institutes, has been formed. The group has not yet
submitted its Report.

Funds for Flim Division
692. SHRI ANIL BASU: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether any funds have been allocated for
augmentation, expansion etc. of Film Division during the
Eighth Five Year Plan period;

(b) if so, the details thereof; and

(c) the details of the funds utilised so far?

THE MINISTER OF STATE OF THE MINISTRY OF
(SHRI K.P.
SINGH DEO): (a) Yes Sir.

(b) and (c) Details of funds so far allocated to and
utilised- by the Films Division for various schemes during
“the Eighth Five Year Plan, i.e. during the years 1992-93,
1993-94 and 1994-95, are given in the Statement
attached.

STATEMENT

Deteils of funds allocated and utilised by Films Division
during the 8th Five Year Plan

(Rs. in lakhs)
S. Year Budget Revised Actual
No. Estimates Estimates Expenditure
1. 1992-93 637.00 643.25 251.96
2. 1993-94  432.00 194.94 150.45
3. 1994-95 300.00 395.00 *

*amount allocated in RE $4-95 are kkely to ulilised during the
year.

Construction of Bridge and Roads in KG Basin

693. SHRI ANANTRAO DESHMUKH:

SHRI M.V.V.S. MURTHY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether ONGC has launched a scheme for
providing advances/loans to the State Govemments for
constructing bridges and roads in the Krishna Godavar
Basin;

(b) if so, the details thereof; and
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(c) the amount of loans provided so far under this
scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) (a) No Sir.

{b) and (c) Do not arise.

Allocation of Natural Gas

694. SHRI SHRAVAN KUMAR PATEL. Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether Government of Madhya Pradesh has
reiterated their demand for allocation of natural gas for the
gas based power plants projected to be set up in and
around Gwalior region;

(b} if so, the details thereof; and

(c) the response of the Union Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAT. SATISH
KUMAR SHARMA): (a) to (c) Yes, Sir. The gas projected
to be available along the HBJ pipeline is fully allocated. As
such, it is not feasible to consider additional allocation for
Madhya Pradesh.

Oman-india Gas Plpeline Project

695. SHRI BOLLA BULLI RAMAIAH:

SHRI M.V.V.S. MURTHY:
SHRI SANAT KUMAR MANDAL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Oman-India gas pipeline project is
facing new problems;

{b) whether the route survey undertaken for the
pipeline project has demanded the selection of an entirely
different route from the one initially envisaged;

(c) if so, the outcome thereof, and

(d) the manner in which the problems are proposed to
be solved by the Government?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d) The Oman Oil Company has
taken up the feasibility study for the project. The feasibility
study includes the selection of the route after detailed
survey and the solution of outstanding technological
problems.

irrigation Projects

696. SHRI C.P. MUDALA GIRIYAPPA: Wil the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Govemment of Kamataka has
approached the Union Govemment and other financial
institutions for completing the on-going irrigation projects; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU):
(a) and (b) Yes, Sir. The Government of Karnataka has
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requested the Union Government in February, 1995 for
sanction of speclal Central assistance of Rs. 500 crores by
way of grant/soft loan for major irrigation projects. The
@Bovernment of Karnataka has also requested the Union
Government in February, 1995 for granting permission to
avail private foreign funding for Upper Krishna Project.

Forelgn Medla Projects

697. SHRI SRIKANTA JENA: Wil the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether certain foreign media owners have
submitted projects to the Foreign Investment Promotion
Board;

(b) if so, the details thereof,

(c) the decision taken by the Govemment in this
regard; and

(d) the implications involved in relation to the domestic
media?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) to (d) The information is being collected and will
be laid on the table of the House.

[Translation]

Consumption of Narcotics in Uttar Pradesh

698. DR. SAKSHIJI: Will the Minister of WELFARE be
pleased to state:

(a) the number of cases of consumption of narcotics
identified in Uttar Pradesh during the period from April %,
1993 to March, 1995;

(b) the position of this State in this regard as
compared to other States;

(c) the number of de-addiction centres in the State at
present; and

(d) the amount of financial assistance provided to the
State during this period?

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU): (a) As per the
information received from the Counselling and Deaddiction-
cum-Rehabilitation Centres funded by this Ministry in Uttar
Pradesh 35,942 narcotics addicts were registered in these
Centres from 1st April 1993 to Septembr 1994.

The data in this regard from October 1994 to March
1995 is yet to be received by this Ministry from the
Centres.

(b) A statement indicating state-wise number of
narcotic addicts registered at the Centres during 1993-94
and 1994-95 (Upto September 1994) is attached.

(c) At present 13 Deaddiction-cum-Rehabilitation
Centres are functioning in the State of Uttar Pradesh.

(d) Financial assistance for Drug Abuse Prevention is
provided by the Union Govemment to the non-
governmental organisations and not to the State
Governments. The amount of financial assistance provided
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to the NGOs in the State of Uttar Pradesh for this purpose
during 1993-94 and 1994-95 is as follows:—

1993-94  Rs. 79,49,247
1994-95  Rs. 53,91,862 (upto February, 1995)
STATEMENT

Number of Narcotics Addicts as Reported by the
Counselling and Deaddiction-cum-Rehabilition Centres
funded by the Ministry of Welfare

S.No. State 1983-94  1994-95
(upto Sept.
94)
1. Andhra Pradesh 1327 1079
2. Assam 338 296
3. Bihar 14446 8167
4. Goa 1223 621
5. Gujarat 10800 5600
6. Haryana 12718 6464
7. J&K 198 63
8. Karnataka 1830 2019
9. Kerala 12557 6381
10. Madhya Pradesh 6240 4154
11.  Mahrashtra 7387 2246
12.  Manipur 3407 1791
13. Meghalaya - —_
14. Mizoram 2274 439
15. Nagaland 1034 433
16. Orissa 6507 2158
17. Punjab 17576 7772
18. Rajasthan 5395 2453
19. Sikkim 344 91
20. Tamil Nadu 5367 2147
21.  Tripura 352 183
22. Uttar Pradesh 21855 14087
23. West Bengal 13013 3535
UNION TERRITORIES
1. Chandigarh 1007 442
2. Delhi 21927 12540
3. Pondicherry 712 344

Crime in Delhi

699. SHRI CHANDRESH PATEL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of cases of abduction, theft and
dacoities occurred in Delhi during 1994 and in 1995 so far;

(b) the number of persons killed and injured by the
dacoits;

(c) the number of dacoits apprehended and those
killed in encounter with the police; and

(d) the number of abducted persons rescued?

THE MINISTER OF STATE IN THE MINISTRY OF
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I . OME AFFAIRS (SHRI P.M. SAYEED): (a): The number
of cases reported in Delhi during 1994 and 1995 (upto
28.2.95) is as under:

Year Abduction Theft Dacoity
1994 260 13490 19
1995 42 2386 5
Upto 28-2-75

(b) Four persons were killed and 10 injured by the
dacoits during the period from 1.1.1994 to 28.2.1995.

(c) Ninety-three dacoits were apprehended and 4 killed
in encounters during the above period.

(d) One hundred and two abducted persons were
rescued in confirmed cases reported during the above
period.

[English]
Recommendations of Mandal Commission

700. SHRI ARJUN SINGH YADAV:
SHRI HARIKEWAL PRASAD:

Will the Minister of WELFARE be pleased to state:

(a) whether the recommendations of Mandal
Commission have been implemented by the States;

(b) if so, the States which have impiemented the
recommendations; and

(c) the time by which the recommendations are likely
to be implemented in the remaining States?

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU): {a) to (c) The
information is being collected and will be laid on the Table
of the House.

Royalty on Coal

701. SHRI ANNA JOSHI: Will the Minister of COAL
be pleased to state:

(a) the criteria and rates for fixation of royalty on coal;

(b) the number of times on which the prices of coal
were increased by the Government after the fixation of the
existing rates of royalty;

(c) whether the Govemment have received any
proposal from the State Governments to increase the
royalty alongwith the coal prices; and

(d) if so, the time by which a decision is likely to be
taken in this regard?

THE MINISTER OF STATE OF MINISTRY OF COAL
(SHRI AJIT KUMAR PANJA): (a) The main criteria followed
by the Government in fixing the rates of royalty on coal
are—{i) that they are conducive to the development and
conservation of indigenous coal resources, (i) that they
take into account the interests of the coal consumers,
including coal based industries, and (iii) that they afford a
fair revenue to the coal producing States. The rates of
royalty on coal were last revised on 11.10.1994 raising the
average rate from Rs. 70/- per tonne to Rs. 86.40 per
tonne.
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(b) Prices of coal have not been revised after
11.10.1994.

(c) and (d) State Governments have been making
representations for fixation of coal royalty on ad-valorem
basis. However this view did not find favour with the Study
Group appointed by the Govt. to make recommendations
for revisan of coal royalty rates.

Foreign Boradcasting Medla

702. SHRI S.M. LALJAN BASHA: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the foreign broadcasting companies have
applied to the Government to operate in India;

(b) if so, the details of such applications received; and

(c) the manner in which the Government propose to
protect the ethos and culture of India from the operation of
foreign broadcasting companies?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI! K.P. SINGH
DEO): (a) and (b) The present law does not permit any
foreign broadcaster to broadcast from India. However
certain foreign companies have on their own envinced
interest in entering into and collabration with Doordarshan.

(c) Does not arise.

Begging

703. SHRI ARVIND TRIVEDI: Will the Minister of
WELFARE be pleased to state:

(a) whether the Government are formulating any
scheme to identify the causes of begging and to provided
employment to them;

(b) if so, the detail thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU): (a) and (b) At
present, there is no proposal to formulate any scheme to
identify the causes of begging. The Ministry of Welfare is,
however, implementing a Central Sector Scheme for
Beggary Prevention for the care, treatment and
rehabilitation of beggars. The scheme was introduced
during 1992-93. The scheme aims at creating facilities for
technical education and vocational training of beggars and
engaging them on productive work so as to facilitate their
reintegration into the society.

The Scheme envisages establishment to Work
Centres in the various types of institutions for beggars to
be set up by the State Governments and Union Territory
Administrations. 100% assistance is provided to the State
Government/Union -Territory Administration by the Ministry
in this .regard. Any voluntary organisation recognised/
licensed/certified under any law for the beggary prevention
in the State is also eligible for Financial assistance for
setting up Work Centres for rehabilitation of beggars.

(c) As the Scheme has been launched only since
1992-93, there is no proposal to formulate any separate
scheme to identify the causes of begging.
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Funds. for Oil Exploration

704. DR. K.D. JESWANI: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether ONGC is facing financial constraints to
start fresh exploration in Guijarat;

(b :f so, whether the Union Government propose to
provide more funds for further explorations;

(c) whether there is any plan for Inviting any private
agencies for this purpose; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No, sir,

(b) Does not arise.

(c) and (d) Under various exploration Bidding Rounds,
the Government has been offering blocks for exploration in
different basins, including Gujarat, to private companies.

Farakka Barrage

705. SHRI ZAINAL ABEDIN: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether a gate of the Farakka Barrage has
recently collapsed,

(b) if so, whether the causes of such collapse has
properly been identified;

(c) if so, the details thereof;

(d) whether the said gate has been repaired;

(e) if so, the expenditure incurred thereon; and

(f) the preventive measures taken/proposed to be
taken in regard to other gates of the Barrage?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P.V. RANGYYA NAIDU): (a)
Yes, Sir.

{b) and (c) Yes, Sir. The gate collapsed due to
structural failure which was of unusual nature.

(d) The damaged gate is beyond repair, One new gate
is under fabrication for replacement.

(e) The work of removing the damaged gate and fixing
a new gate in its place is estimated to cost Rs. 17.00 lakhs
which does not include the cost of new gate.

(f) Other gates have been checked and no defects
except normal wear and tear have been noticed.

River Water Potential

706. SHRI N. DENNIS: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the Government have undertaken any
survey to assess the river water potential of various rivers
in the country;

(b) if so, the quantity of water used and the quantity of
water wasted; and

(c) the measures taken/proposed to harness the
waste water?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI! P. V. RANGAYYA NAIDU) :
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(a) No, Sir. However, Central Water Commission have
brought out a report on reassessment of water resources
potential of India in March, 1993 which is based on a study
camied out by a Commitiee constituted by Ministry of
Water Resources in January, 1989. The total average
water resources potential of the country has been
reassessed as 1869 cubic kilometres.

(b) Owing to the topography, hydrological and other
constraints utilisable surface water is assessed at 690
cubic kilometres in addition to the annual replenishable
ground water resources which is about 450 cubic
kilometres. In 1991, the utilisation of water (surface and
ground) was about 552 cubic kilometres leaving 588 cubic
kilometres of utilisable water as unutilised.

(c) For maximising the availability of utilisable water,
the Govemment has prepared national perspectives for
transfer of water from surplus areas to water deficit areas,
which comprises of two components viz., Himalayan River
Development component and Peninsular  River
Development Component. National Water Development
Agency is engaged in carrying out detailed studies on
inter-linking of major rivers in each component. A total of
19 water transfer links under the Himalayan River
Development Component and 17 water transfer links under
the Peninsular River Development component have been
identified. Preliminary feasibility reports of 14 links under
Peninsular River Development component have been
completed so far. Studies for the Himalayan River
Development have also been taken up.

Fire at ONGC Well

707. SHRI GURUDAS KAMAT:
KUMARI SUSHILA TIRIYA:
SHRI BOLLA BULLI RAMAIAH:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that ONGC has no necessary
expertise equipments required to control the fire in the
welis of ONGC;

(b) it so, the facts thereof;

(c) whether ONGC has been unable to control the fire
at Pasarlapudi oil well in Andhra Pradesh;

(d) if so, the reasons therefor; and
(e) the measures taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) : (a) No, Sir.

(b) Does not arise.

(c) No, Sir. The fire was extinguished on 10.3.95 and
the well capped on 14.03.1995.

(d) and (e) Do not arise.
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[Translation)
Flood Control Schemes
708. SHRI PREM CHAND RAM:
SHRI LALL BABU RAI:
SHRI MOHAMMAD ALl ASHRAF FATMI:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Union Govemment have formulated
any schemes to control the floods in the country;

(b) is so, the detalils thereof;

(c) whether the Planning Commission has given its
approval to these schemes;

(d) if so, the details thereof and the expenditure likely
to be incurred on these schemes;

{e) the amount provided by the Government for flood
control during 1993-94 and 1994-95, State-wise;

(f) whether the Union Government propose to provide
additional amount to Bihar for effective implementation of
flood control measures; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P. V. RANGAYYA NAIDU) :
(a) to (d) Investigations, planning and execution of flood
control schemes are primarily the responsibilities of the
State Governments. The Centre renders assistance in
works that are technical, catalytical and promotional in
nature.

(e) to (g) State-wise details of the funds allocated
under State Plan during 1993-94 and 1994-95 are given in
the statement attached. In addition an outlay of Rs. 1.3
crores has been provided under Central Plan during the
current financial year i.e. 1994-95 of the Ministry of Water
Resources for “flood proofing programme in North Bihar™.

STATEMENT
Statewise details of the funds allocated under State Plan
during 1993-94 and 1994-95

Sl. States/Union Territories 1993-94  1994-95
No. Approved Approved

Outlay Outlay
1. Andhra Pradesh 62.56 §5.15
2. Arunachal Pradesh 1.48 2.50
3. Assam 15.00 19.80
4. Bihar 27.00 44.68
5. Delhi 10.00 12.00
6. Goa 0.30 0.40
7. Gujarat 1.60 1.60
8. Haryana 8.88 9.08
9. Himachal Pradesh 1.32 1.32
10. Jammu & Kashmir 8.76 10.07
11. Kamataka 9.98 12.10
12. Kerala 10.00 15.00
13. Madhya Pradesh 0.40 1.00
14. Maharashtra 0.61 0.53
15. Manipur 4.28 3.61
16. Meghalaya 1.00 1.00
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Sl.  States/Union Territories 1993-94  1994-95
No. Approved Approved
Outlay Outlay

17. Mizoram 0.09 0.00
18. Nagaland 0.15 0.25
19. Orissa 5.00 7.00
20. Punjab 11.24 15.65
21. Rajasthan 5.78 6.99
22. Sikkim 0.12 0.12
23. Tamil Nadu 0.60 1.27
24. Tripura : 2.20 2.00
25. Uttar Pradesh 9.00 8.00
26. West Bengal 15.00 36.00
Total: 215.40 267.12

Sl. States/Union Territories 1993-94  1994-95
No. Approved Approved
Outlay Outlay

27. A & N Islands 0.01 0.30
28. Chandigarh 0.00 0.00
29. D & N Haveli 0.06 0.00
30. Daman & Diu 0.30 0.35
31. Lakshadweep 1.50 1.55
32. Pondicherry 1.26 275
Total: 3.13 4,95

[English]
Vaidyanathan Committee

709. SHRI HARISH NARAYAN PRABHU ZANTYE:
SHRI RAM NAIK:

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to refer to the reply given
to Unstarred Question No. 1108 on December 14, 1994
and state:

(a) whether the Group of Officials has submitted its
report on the recommendations made by the Vaidyanathan
Committee;

(b) if so, the details thereof; and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME [IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) to (c) Yes, Sir. The main
recommendations cover the items like basis of fixation of
water rates, water rate for non-irrigation use, periodic
revision of irrigation water charges, encouraging irrigation
management transfer to user farmers and advance
payment of water charges, etc. The Group of Officials
recommendations alongwith the report of the Water Pricing
Committee have been circulated to all the States/Union
Territories /concerned Ministries in Government of India.

As per the constitution, irrigation is a “State Subject”
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and hence the implementation of the above
recommendations is to be done by the States/Union
Territories.

LTTE Milltants
710. SHRI MULLAPPALLY RAMCHANDRAN: Will the
Minister of HOME AFFAIRS be please to state:
(a) the details of the recent jail break at Madras in
which some LTTE members are reported to have escaped;

(b) whether any investigation has been made into the
incident;

(c) if so, the details of findings;

(d) whether the escapees have been apprehended;
and

(e) if not, the number of LTTE members are at large
and the steps bean taken to prevent their escape?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) 8 LTTE
cadres who were involved in criminal cases escaped from
the Madras Central Prison on 27th February, 1995.

(b) and (c) The Government of Tamil Nadu have
appointed an Inquiry Commission headed by a retired
Judge of the Madras High Court.

(d) and. (e) Out of 9 LTTE cadres two have been re-
arrested, two have committed suicide and 5 are still at
large. Special Search Teams have been formed by the
Government of Tamil Nadu to apprehend the escapess.
Vigil all along the coastal areas and in the State has been
stepped up. Naval and Coast Guard authorities have been
directed to intensify sea patrolling.

[Translation]
Gujarati Programmes

711, SHRI N.J. RATHVA: Wil the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) the time allocated for Gujarati Programmes on
Akashvani and Doordarshan in Gujarat;

(b) the details of the time allocated for other
programmes, particularly for the programmes meant for the
tribal people;

(c) whether the Government propose to increase the
time allocated on Akashvani and Doordarshan for Gujarati
programmes meant for the tribal people;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO) :- (a) and (b) Even though no language-wise
allocation is made, the duration of Gujarati and other
languages programmes broadcast/telecast from Ali India
Radio Stations/Doordarshan Kendras in Gujarat is given
in statement attached.

(c) to (e) The duration of programmes broadcast/
telecast in different languages is considered adequate.
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STATEMENT
The duration of programmes broadcast/telecast in different languages from Gujarat

Language DDK DDK AIR AIR AR AIR AIR AIR

Ahmedabad Rajkot Ahmedabad  Rajkot Bhuj Surat Godra Ahwa

(in mts.

per week) (in hours per month)
Guijarati 1340 Mts. 150 Mts. Hrs. Mts. Hrs. Mts. Hrs. Mts. Hrs. Mts. Hrs. Mis. Hrs. Mts.
(including music) 15 287 20 227 30 205 30 90 -— 70 55 79 —
Sindhi 15 — 12 — - — 8 40 2 - = - - -
Hindi — — 51 35 6 — 3 40 2 - - - 1 30
Sanskrit — 1 30 1 — 15 ina— — —_— — - =

—_ mits. quarier
English 15 — 2 5 2 — 3 30 — — — — - -
Urdu — 2 - - = = = = - = = = =
Tribal Programmes 30 mts. in a — 7 30 — - - - 9 — 2 10 16 —
month

Kachi — — —- - - = 13 = = —_— == - - =
(dialect)

Programmes in Gujarati for a duration of 10 to 11 hours daily are telecast through Sateliite channel (DD-6). These are
available throughout the country through Dish antenna. Programmes on tribal culture and welfare activities are also being

telecast in different programmes of Doordarshan.

AIR Vadodara is a Commercial Broadcasting Centre and is broadcasting Guijarati light music for a duration of 45
minutes daily. The programmes for rural audience are also broadcast from different Stations of AIR also inciude items for

the tribal people.
[English]

Joint Ventures

712. SHR! R. SURENDER REDDY:
SHRI SHIV SHARAN VERMA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it has been decided to float a new
company to enter the oil exploration field in collaboration
with overseas partner/partners as a result of recent tie-up
amongst the Indian Oil Corporation (IOC), the Hindustan
Petroleum Corporation Limited (HPCL) and the Bharat
Petroleum Corporation Limited (BPCL);

(b} if so, the details thereof;

(c) whether any overseas parnner/partners have been
indentified in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d) Indian Oil Corporation
Limited, Bharat Petroleum Corporation Limited and
Hindustan Petroleum Corp. Limited have, in principle,
decided to form a Joint Venture Company as a private
company, with participation of private companies and
public for exploration and production activities. The details
have not yet been worked out.

11—470 LSS/95.

[Translation)
Shortage of LPG

713. SHRI RAM TAHAL CHOUDHARY:
SHRI ARJUN SINGH YADAV:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the criteria adopted by the Government to
ascertain the shortage of LPG;

(b) the names of the areas where shortage of LPG
has come to the notice of the Government during the last
three years; and

(c) the action taken by the Government in this regard’

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c} Oil Companies are
monitoring on daily basis the supply and demand situation
of each refinery/bottling plant. Besides, the State Level
Coordinators and the State Civil Supplies Departments
also review the availability of LPG periodically in the State.

The demand of existing LPG consumers in the country
who are enrolled with the distributors of public sector oil
companies is being fully met. Whenever LPG backlogs
develop due to law and order problem, industrial Relations
problems, flood etc., Oil Companies take immaediate
measures to meet the demand in the affected markets
through operation of LPG bottling plants during extended
hours and on Sundays and holidays and movement of
supplies from altemate sources and clear the backlog.
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[English)
Petrol Retall Outlets

714. PROF. SAVITHRI LAKSHMANAN: Wiii the Minister of
PETROLEUM AND NATURAL GAS be pieased to state:

(a) whether the Governmeni have any proposal to-

open petrol retail outlets in Kerala;

(b) whether the Govemment have received an
reprasentation in this regard; and :

{c) if so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) Representations are received
from time to time from all parts of the country including
from Kerala for opening of more retail outlet dsalerships.
As per Industry’s viability norms, 38 retails outiet locations
have been included in the RO Marketing Plan 1988—83 for
Kerala, selection for which is underway through the OSB
(Kerala and Lakshadweep). Another 43 dealership
proposals have been included in the Marketing Plan for
1993—06.

Review of TADA
715. SHRI SULTAN SALAHUDDIN OWAISI:
SHRI BOLLA BULLI RAMAIAH:

Will the Minister of HOME -AFFAIRS be pleased to
state:

(a) whether United Nations report has criticised
misusing of TADA Act and has called on the Indian
Govemment to review it;

(b) if so, the details of misuse of TADA as pointed out
in the report; and

(c) the reaction of the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) From time to
time reports of the various UN bodies dealing with Human
Rights have made references to TADA. However, there is
no information on any specific report by UN bodies
focussing exclusively on issue of TADA.

(b) and (c) Question does not arise.

Demand and Supply of Coasl

716. SHRI SHANKERSINH VAGHELA: Will the
Minister of COAL be pleased to state:

(a) the total quantity of coal required annually in
Gujarat and the quantity of coal supplied;

(b) whether the Government have taken any steps to
meet the entire demand of coal of the State during 1994-
95; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) The requirements of coal
are assessed Industry/Sector-wise for the whole country.
-They are not assessed state-wise. Coal India Limited (CIL)
supplies coal based on programmes submitted by the
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consumers in accordance with the sponsorship issued by
the respective sponsoring authorities. Supplies to Power
and Cement Industries are made based on short-term
linkages established by the Standing Linkage Committes
(SLC) for these sectors. As per the information available
with CIL, the total quantity of coal supplied by coal
companies under CIL during the period April-December,
1994 to the consumers in Gujarat was 111.91 lakh tonnes.

(b) and (c) Instructions have been issued o coal
companies to ensure adequate supply of coal to all
consumers including those located in Gujarat as per the
valid programming submitted by them. Moreover, any
requests for additional allocations of coal/coke are
considered/examined in each case on merits. CIL is
presently In a position to meet almost the entire non-coking
coal demand in Gujarat except for soft cokes/hard coke. In
addition coal from a number of collieries is being offered
under the Liberalised Sale Scheme (LSS) under which
scheme, coal is supplied without the requirements of
linkages/sponsorships. Under this scheme, coal is also
being supplied to Whole Sale Traders and Mini Traders
who in tum meet the requirements of small consumers.

{Translation]
Expenditure on Advertisements

717. PROF. RITA VERMA: Will the Minister of COAL
be pleased to state:

(a) the expenditure incurred by the Bharat Coking Coal
Limited on advertisements released in the daily, weekly,
forthightly magazines and in casual magazines during each
of the last three years;

(b) the number of such newspapers and magazines
belonging to Bihar and outside Bihar, respectively to whom
advertisements were released;

(c) the. amount paid to the newspaper/magazines
belonging to Bihar for advertisements during the said
period; and

(d) . the names of newspapers and magazines
belonging to the States other than Bihar to whom the
advertisements were released during the said period and
the amount paid to such newspapers and magazines?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT PANJA): (a) According to information
furnished by Coal india Lid., the total expenditure incurred
by the Bharat Coking Coal Limited (BCCL) on such
advertisements during the last three years is given below:

(Rs. in Lakhs)

1992-93 1993-94 1994-95
(up to Dec.,

1994)

50.60 63.34 51.31

(b) The requisite data in respect of the BCCL is given
below:

BIHAR s
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1992-93 1983-94 19984-95(Up to Dec.) -
News Periodicals News Periodicals News Periodicals
Papers elc. Papers etc. Papers etc.
BIHAR
12 18 19 17 19
OUTSIDE BIHAR
13 24 15 14 24

(c) The total amount paid to the newspapers and
magazines/periodicals of Bihar by the BCCL is given

below year-wise: (Rs. in Lakhs)
1992-93 1993-94 1994-95

(up to Dec.,)
41.01 46.99 37.54

(d) During the period from 1992-93 to 1994-95 (upto
December, 1994) advertisements were released by the
BCCL to a total number of 61 newspapers and magazines/
periodicals etc. outside Bihar, a list of which is enclosed in
the statement attached.

The total amount paid to such newspapers and
magazines/periodicals etc. by the BCCL is given below
yearwise:—

(Rs. in Lakhs)

1992-93 1993-94 1994-95

(up to Dec. 94)

9.59 16.35 13.77
STATEMENT

List of Newspapers/Periodicals other than Bihar

. The Telegraph, Calcutta.

. Ananda Bazar Patrika, Calcutta.

. Business Standard, Calcutta.

. The Statesman, Calcutta & Delhi.

. The Hindu, Madras.

The Economic Times.

. Ganashakti, Calcutta.

. Parixit, Calcutta.

. Ajkal, Calcutta.

10. Dainik Lipi, Asansol.

11. Indian Trade Joumal, Delhi.

12. Dainik Jagran, New Delhi.

13. Rastriya Sahara, Delhi.

14. Navin Prabhat, Calcutta.

15. Paschim Banga Sambad, Asansol.

16. Institute for Mines & Metal Workers Education,
Calcutta.

17.. Detence Publication Service, New Delhi.

18. Sr Lal Bahadur Shasti Sewa Niketan, New Delhi.

19. Dr. Mathews Mar Athaneies Memorial Docesan
Centre, New Delhi.

20. Mine Metal Workers, Calcutta.

21. |. & B. Ministry Mackey Club, New Delhi.

22. Bharati Worker's, New Delhi.

23. Industrial Orgn., Asansol.

CENONAON

Economic Growth and Social Change, Deihi.

Coal India Recreation Club, Calcutta.

Rastriya Coal Mazdoor (BCCl.), Calcutta.

All India Police Games, 1992, CRPF Directorate, New Delhi.

Documentation Cenire for Corporate & Business

Policy, New Delhi.

MIPM, UP Chapter, Kanpur.

Coal Employees Union, Calcutta.

Industrial Exhibition Committee, New Delhi.

Indian Mining & Engg. Joumal, Bombay.

indian National Bidg. & Consiructions Workers

Federation, Orissa.

Indian Worker, New Delhi.

URJA, New Delhi.

Sinthi Ramakrishna Sangh, Calcutta.

Ministry of I. & B. (Kurukshetra), New Delhi.

Pioneer Lid., New Delhi.

Ministry of I. & B. (Bharat), New Delhi.

Indian Express, New Delhi.

. The Institute of Cost & Workers Accountants of India,

Durgapur Chapter.

Mabhila Sanskrithika Sanghathana, Bangala.

. Saharia India Mass Communication, Lucknow.

. Members Cultural Forum of SBI Comm. Branch
Calcutta.

. Lok Udyog, New Delhi.

. Union of PTI Workers, Calcutta.

. Coalfield Dental Conference, Asansol.

. Mustaqebil, Delhi.

. Intemational Industries Annual, New Delhi.

. Joumalists Combine, New Delhi.

. Gacandwana Geological Society, New Deihi.

. NIPM, Kerla Chapter, Cochin.

. INTUC, National Convention, Cuttack.

. Jagran Prakashan, Delhi.

. Yojana—Ministry of I. & B., New Delihi.

. IMUCLA, New Delhi.

. AIFSSC—Moinud-Dewla Gold Cup Toumament,
Secunderabad.

58. St. John. Ambulance Brigade, Calcutta.

59. Nandan, Calcutta.

60. Daily Janavad, Nagpur.

61. Depit. of Coal Club No. 1, New Delhi.

[English]
Parallel LPG and Kerosene Marketeers

718. SHRI ANKUSHRAO RAOSAHEB TOPE: Wili the
Minister of PETROLEUM AND NATURAL GAS be pieased
to state:

(a) whether the Government have appointed
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independent rating agencies for assessing the parallel LPG
and Kerosene marketeers,;

(b) if so, the details thereof, and

(c) the other steps taken/proposed to augment the
availability of Kerosene and LPG?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) A proposal is under
consideration.

(c) In order to increase the availability of LPG and
kerosene in the country in addition to what is available at
controlled prices through Public Sector Oil Companies,
Government have decided to allow their import and sale at
market prices, by private agencies. The Government is
encouraging the private parties to develop import facilities
for LPG and kerosene. More kerosene and LPG will also
be available from new refineries and fractionators.

Digging of Canals

719. SHRI KHELAN RAM JANGDE: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Union Government have received any
request from 1ne Government of Madhya .Pradesh for
Central assistance for digging of canais in the State;

(b) if so, the detuis thereof, and

(¢} the s'eps taken/proposed by the Union
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES: (SHRI P.V. RANGAYYA NAIDU)
(a) and (b) The Government of Madhya Pradesh in March,
1993 requested for additional Central assistance to the
tune of Rs., 60 crores by end of March, 1993, Rs. 265
crores during 1993-94, Rs. 100 crores during 1994-95 and
Rs. 20 crores during 1995-96 for achieving additional
benefits from ongoing major, medium and minor irrigation
schemes.

(c) It has no! been possible for the Ministry of Water
Resources to rc’case any additional funds to the State as
the proposal fcr providing additional assistance to the State
for nationally important projects has not been accepted by
the Planning Commission for inclusion in the Vil Plan.

Natural Gas to Maharashtra

720. SHRI RAJENCRA AGNIHOTRI: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the total quantity of natural gas being produced at
Bombay High;

(b) the quantity of natural gas being allotted to
Maharashtra;

(c) whether the Government of Maharashtra has sent
any proposais for enhancing the share of natural gas of the
state; and

(d) if so, the decision taken by the Union Government
in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) The production in the Western
Offshore fields from April’ 94 to January’ 95 was 39.66
MMSCMD.

(b) 16.65 MMSCMD has been allocated to consumers
in Maharashtra.

(c) Yes, _Slr.

(d) The gas projected to be available Is' fully allocated.
It is not feasible to consider additional allocations.

TADA Detenues

721. SHRI DATTATRAYA BANDARU:
SHRI LALIT ORAON:
SHRI PHOOL CHAND VERMA:
SHRIMATI CHANDRA PRABHA URS:
SHRIMATI BHAVNA CHIKHLIA:
DR. SUDHIR RAY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number of TADA detenues in the country as on
January 31, 1995, State-wise;

(b) the number of detenuees released during 1994,

(c) whether it has come to the notice of the Union
Government that innocent people had been detained under
TADA; and

(d) if so, the corrective steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT){(a) A statement
regarding number of TADA detenues in the country
statewise attached. '

(b) The Ministry does not maintain information
regarding number of detenues released yearwise.

(c) and (d). Review Committees have been constituted
to review all the pending cases and redress the situation.

STATEMENT
Sl Name of the State Information  regarding
No. persons detained under

TADA as on 31.12.94

1. Andhra Pradesh 273
2. Arunachal Pradesh 3
3. Assam 543
4. Bihar 67
5. Guijarat 267
6. Haryana 125
7. HP. 2
8. J&K 1304
9. Karnataka 152
10. Keraia —_
11, Manipur 79
12. M.P. 46

13. Maharashtra 1020
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Sl. Name of the State Information  regarding
No. persons detained under
TADA as on 31.12.94

14. Meghalaya 29
15.  Punjab 318
16. Rajasthan 192
17.  Tamil Nadu 95
18. U.P. 241
19. West Bengal 6
20. Chandigarh Admn. 5
21.  NCT Delhi 377
Total: 5345

[Translation]
Extraction of Soft Coal

722. SHRI LALIT ORAON: Will the Minister of COAL
be pleased to state:

(a) the quantity and the value of soft coal extracted
from various nationalised coal mines of Bihar during 1990-
91, 1991-92, 1992-93, 1993-94 and in 1994-95 till January,
1995;

(b) the quantity of coal supplied out of it to the other
states and to Bihar respectively, year-wise; and

(r) the details of the royaiity and outstanding amount
payabie to Bihar eacn year during the above period?

THE MINISTER OF STATE OF THE MINISTRY OF
CCAL (SHRI AJIT PANJA): ‘a) Presumabiy the Hon’ble
Member is seeking information about soft coke. According
to information furnished by Coal India Ltd. (CiL), the
guantty and value of soft coke produced within the State
of Bihar during the years 1930-91 ©© 1994-95 were as
foliows:

Year Produciion Value
“n '000 tonnes) (Rs. in lakhs}
1990-91 817 1430
1991-92 632 1118
1992-93 442 774
1893-94 396 693
Upto January, 95

Provisional) 212 n

(b) The quantity of soft coke supplies out of the
quantity produced in the State of Bihar was as follows:
{In '000 tonnes)

Year Cuantity of Soft Quantity of soft
coke supplied to coke suppiied to
other Stales Bihar
1990-91 257.4 446.3
1991-92 200.6 417.0
1992-93 134.1 300.2
1993-94 82.6 301.9
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(c) The details of royalty and outstanding amounts
payable to Bihar during the years 1990-91 to 1994-95 are
as under:

(Rs. in crores)

Royalty payable Royalty outstanding Remarks
Year Amount as on Amount
1990-91 37.01 31.3.91 7.58
1991-92 315.98 31392  (—) 3.83 Advance
Payment
1992-93 492.25 31.3.83 4.92
1993-94 547.82 31.3.94 (—) 7.53 Advance
Payment
1994-95 442.05 31.3.95 417
[English]

Police firing In Ashok Vihar

723. SHRIMATI SAROJ DUBEY:

SHRI PHOOL CHAND VERMA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the attention of the Government has been
drawn to the news-item captioned “Bheed par Police firing
aur tooty pari hain choodiyan aur police ki lathiyan”
appearing in ‘Rashtriya Sahara’ dated January 31, 1895;

(b) if so, the number of persons killed in police firing
in Ashok Vihar;

(c) whether the Union Government have conducted
any inquiry into the matter,

{(d) if so, the findings thereof; and

(e} the action taken/proposed by the Govermnment
against those found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P.M. SAYEED): (a) Yes, Sir.

(b) Trr2e persons died due to police firing and one
succumbed to injuries caused by firing from a non-
conventional weapon most probably by a member of the
mob as the police is not equipped with such a weapon.

{c) to (e) Two cases, one u/s 304-A {PC against a
Constable and the other under relevant provisions of the
IPC and the Damage to Public Property Act against the
rioters, have been registered at P.S. Ashok Vihar, New
Delhi.

A magisterial enquiry into the incident has also been
ordered by the Government of National Capital Territory of
Delhi.

Investment in Oil €xploration

724. PROF. UMMAREDDY VENKATESWARLU: Wil
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether there has been an inverse .relationship
between an increase in investment in exploration activities
and exploration success and the corresponding exploration
budget of ONGC;

(b) whether any management study has been done in
regard to this inverse relationship;

(c) if so, the details thereof, and
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(d) the details of the investment in oil exploration in the
last three financial years?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No, Sir.

(b) and (¢) Do not arise.

(d) The net expenditure on exploration i.e., Surviy &
Exploratcry driliing in the last three years is as follows:

(Rs. in rrorss)

Year Survey Exploratory Total
Drilling
1991-92 162.68 1127.57 1290.25
1992-93 147.45 1140.90 1288.35
1993-94 156.85 754.07 910.92

Ban on Feature Flims

725. SHRI P.C. CHACKO: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether exhibition of any Hindi films has been
banned in the country during the current year,

{b) if so, he details along with the reasons therefor;

(c) whether the Government propose to take some
measures ensuring that the feature films cleared by the
Central Boara of Film Certification are never challenged at
any forum;

(d) it so, the details thereof. and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) The Ceniral Government has not banned any
film certified by th2 Central Board of Film Csitification
during the curent year.

(b) Does not arise.

{c) to (e). No, Sir. The Centrai Board of Fim
Certification cerlifies films in accordance with the
provisions of the Cinematograph Act, 1952 and the
guidelines issued there.under. Any applicant aggrieved by
any order of the Board may prefer an appeal to the Film
Certification App=!late Tribunal under section 5C of the
Cinematograph Act, 1952.

Criminal Activities on Raillway Stations

726. SHRI MOHAN RAWALE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the cases of nick pocketing, chain
snatching and iuggage iifting are increasing at Dethi and
New Delhi Railway Stations;

(b) if so, the number of such cases repontad during
the last eight months; and

(c) the measures taken by the Government to check
such incidents?

MARCH 20, 1995

Written Answers 168

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a). Yes, Sir.

(b) The number of such cases reported during the
eight months from 1.7.84 to 28.2.95 and the corresponding
period in i263-94 s as under:

Head From 1.7.94 From 1.7.83

to 28.2.95° to 28.2.94
Pick-Pocketing 140 15
Luggage lifting 296 248
Chain snatching 12 3

{¢) The following steps have bgen taken to check
such incidents at Delhi and New Delhi Railway Stations:—
(i) Police patrolling, in uniform as well as in piain
clothes, has been intensified.
(ii) A sharp vigil is kept over the activities of anti-social
elements in the. area.

(iii) Loud hailer system have been instalied at the
Railway Stations. Passengers are wamed not to
leave their baggage unattended.

(iv) Advertisements have been placed in the papers 1o
educate the passengers about precautions to be
taken while travelling in trains.

Coal Production

727. SHRIMATI DIL KUMARI BHANDARI: Wil the
Minister of COAL be pleased to state:

(a) whether coal production by Coal India Limited and
its subsidiaries is much behind the target during 1984-85;

(b) ¥ so, the reasons therefor;

(c) whether the Government have fixed any targets for
production, productivity, despatch and profitability for the
Coal India Limited and its subsidiaries during 1883-94 and
1994-95;

(d) it so, the details' thereof alongwith achievments
made; and

(e) the steps taken to achieve the targets?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRiI AJIT KUMAR PANJA): (a) and (b). Coal
Production by Coal India Ltd. (CIL) and its subsidiaries
during the period April 1994 to February 1995 for the year
1984-95 has been reported as 196.05 million ionnes
against the target of 197.31.million tonnes for this period.
The marginal shortfall resulted mainly from loss of
production due to excessive rains during the monsoon this
year.

.(c) and (d). The details of targets for production,
productivity, despatch and profitability fixed by the govt. for
CIL and its subsidiaries during 1993-84 and 1994-85 and
achievement there against are as under—
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1993-94 1994-95 (April-Feb., 95)
(Provisional)
Target Acwal %age Actual Target %age
achievement achievement

Production (millions tonnes) 216.00 216.10 100.05 197.31 196.05 99.36
Productivity 1.52 1.62 100.00 1.55 1.54 99.35
(in tonnes per manshift)
Despatch (million tonnes) 218.44 213.37 97.68 207.49 197.36 95.12
Qross margin
(Profit before depreciation interest
and tax) (PBDIT) (Rs. crores) 1850.00 2020.00 109.19 1930.00 . .

* The gross margin (PBDIT) for the year 1994-95 will be known after closure and auditing of accounts for the financial

year 1994-95.

(e) Steps taken by CIL to achieve various targets
include the following:

(i) Continued thrust on increasing production and
productivity in underground mines.

(i) Rationalisation of manpower through gainful
deployment & implementation of voluntary retirement
schemes,

(i) Close and continuous liasion with agencies like
railways, sponsoring authorities, concerned Ministries as
well as consumers for increasing despatches.

(iv) Strict control of expenditure on all items through
budget formulation & periodic monitoring of the actuals
vis-a-vis budget.

New Coal Mines

728. SHRI JTENDRA NATH DAS: Will the Minister
of COAL be pleased to state:

(a) whether the Union Government have undergone
any survey to find new coal mines in West Bengal; and

(b) it so, the details and outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT KUMAR PNAJA): (a) Central Mine
Planning & Design Institute Ltd. (CMPDIL) have been
carrying out detailed coal exploration in the State of
West Bengal for locating coal reserves for planning new
mines.

(b) In the year 1993-94, CMPDIL continued
exploration in 17 blocks and exploration was completed
in four blocks and geological reports for these four
blocks were prepared. In this continuing exercise, during
1994-95, 22 blocks are under exploration of which
exploration have been completed in two blocks and
geological reports for these two have been prepared.

Oil Expioration in Tripura
729. SHR! V. SREENIVASA PRASAD:
SHRI TARA SINGH:
Will the Minister of PETROLEUM AND NATURAL
GAS be pieased to state:

(a) whether ONGC has recently decided to suspend
exploration work in Tripura;

(b) if so, the facts and the reasons therefor;

(¢) whether the Government propose to strengthen
its network to boost oil exploration, and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a): No Sir.

(b) Does not arise.

(¢} and (d) During the VIII Plan, ONGC plans to
undertake 1680 Standard Line Kilometres (SLK) of 2D
Seismic Surveys and drilling of 26 exploratory wells in
Tripura area including Mizoram. Additional seismic
surveys are also planned under the Accelerated
Programme of Exploration during 1995—87.

Security to Ex-Prime Ministers

730. SHRI RAMASHRAY PRASAD SINGH: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the Ex-Prime Ministers who have demanded
withdrawal of special security arrangements;

(b) the decision taken by the Government thereon;
and

{c) the amount spent by the Union Government on
the security of Ex-Prime Minisiers annually?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! RAJESH PILOT): (a) and (b)
Only Shri V.P. Singh, Prime former Minister has
requested for withdrawal of SPG cover. As the level of
threat perception faced by an individual forms the basis
of providing security, no withdrawal of security is possible
so long as the threat perception remains undiminished.

(c) it is not possible to give the exact figures of
expenditure incurred by the Government on the security
of former Prime Ministers as some items of expenditure
like administrative infrastructure, training facilities, certain
types of equipment, vehicles etc. are common for the
security of Prime Minister as well as for the security of
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former Prime Ministers. However, approximate expenditure
incurred on the security of forrer Prime Ministers and
members of their families is Rs. 34.1 crore per annum.

Annual Plan

731. SHRI D. VENKATESWARA RAO:
SHRI M.V.V.S. MURTHY:

Wili the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the Government of Andhra Pradesh has
requested the Union Government for more funds and also
increase in Annual Plan for 1995-96 of the State:

(b) if so, the details thereof; and

(c) the action taken/proposed by the Union
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) to (c) Based on the
assessment of resources, the size of Andhra Pradesh's
Annual Plan for 1995-96 has been agreed at Rs. 3159
crore, in a meeting between the Deputy Chairman,
Planning Commission and the Chief Minister, Andhra
Pradesh. This is 45.6% more than the size of agreed
Annual Plan 1994-95 of the State. The details of Annual
Plan 1995-96 will be decided on receipt of draft proposals
from the State, which will be discussed in official level
working groups.

Import of Petroleum Products

732. SHRI P. KUMARASAMY: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government propose to decanalise
the import of petroleum products;

(b) if so, the details thereof;

(c) whether the Government have set up a Committee
to look into the matter;

(d) if so, the composition thereof; and

(e} the time by which the Committee is likely to submit
its report?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (e) Review of Export and Import
Policy is a continuing process and changes are made as
and when considered necessary. Under the EXIM Policy
1992—97, only five petroleum products are not de-
canalised. Further, out of these, the Government has also
permitted the import of Aviation Turbine Fuel, Bitumen
(Asphalt) Paving Grade and Furnace Oil (except LSHS &
LSWR) against special Import Licences.
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Custodial Crimes

733. SHRI SHRAVAN KUMAR PATEL: Wi the
Minister of HOME AFFAIRS be pleased to state:

(a) whether a number of cases of stripping and rape
of women and girls in police custody have come to light in
Delhi during the past six months;

(b) if so, details thereof, month-wise; and

(c) the steps taken by the Government to prevent
such custodial crimes?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED):

(a) No such case has been reported in Delhi during
the six months from 1.9.1994 to 28.2.1995.

(b) Does not arise.

(c) The steps being taken by the Government to
prevent such custodial crimes include the following:—

* Ensuring that prescribed procedures as laid down in
the Criminal Procedure Code and the Punjab Police
Rules, as applicable to Delhi, are strictly followed.
Releasing the arrested women on bail or personal
bond if the offence is bailable.

Keeping the arrested women in the earmarked lock-up
for women only, with a woman constable detailed for
lock-up duty.

Prescribing that women under interrogation for their
suspected involvement in crime are necessarily
accompanied by a woman constable.

Posting women staff members in the duty room at
Police Stations.

Inspection of Police Stations by Senior Police Officers
to ensure compliance of instructions in this regard.

Conducting awareness and training programmes to
educate policeman on the rights of women taken in
police custody.

Stern and exemplary legal departmental action is
taken against erring police personnel as and when any
incident of stripping and rape of women while in custody is
reported.

-

»

»

»

Development of Backward Areas

734. DR. SAKSHUJI: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION be pleased to
state:

(a) whether the Government of Uttar Pradesh has
submitted any scheme to the Union Government for the
development of backward areas in the State;

(b) if so, the details thereof;

(c) whether the Union Government have approved the
said scheme; and

(d) if so, the funds earmarked by the Union
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) and (b) The State
Government of Uttar Pradesh has requested Special
Central Assistance of Rs. 100 crores for the development
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of backward areas of Puravanchal and Bundelkhand in the
State;

(c) and (d) The proposal of the State Government
does not give any details of State Government have been
requested to furnish details of their proposal.

[Translation]
Underwelght LPG Cylinders

735. SHRI CHANDRESH PATEL:
SHRI MAHESH KANODIA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government have received complaints
from various parts of the country regarding supply of
underweight LPG cylinders by LPG dealers;

(b) if so, the number of such complaints received from
January, 1994 to February, 1995;

(c) the action taken on such complaints; -

(d) the details of gas agencies closed in this regard;
and

(e) the corrective steps taken/proposed to be taken
by the Government to check such irregularities in future?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): [a) and (b) The Government Oil
Companies have | reported that they have received 28
established complaints’ of this nature from various parts of
the country from January, 1994 to 22nd February, 1995;

(c) Action has been taken against the errant
distributors on establishad compaints of supply of
underweight cylinders, as per the marketing Discipline
Gudielines. In all caces of underweight cylinders, the
cylinder was replaced free of cost or proportionate
compensation was paid to the customers;

(d) One distributorship has been terminated on this
account;

(e) There are clearly laid down procedures tc ensure
correctness of weight of LPG cylinders at the bottling
plants. All filled cylinders are provided with pilfer-proof
seals. All LPG dealers are under instructions to ensure
checking of each and every cylinder for correct weight prior
to delivery to the customers premises.

Annual Outlay
736. SHRI ARJUN SINGH YADAV: Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the details of the annual plan outlay sanctioned for
Uttar Pradesh for 1994-95 and the actual amount spent
therefrom;

(b) the reasons for the wide gap between outlay and
expenditure; and

(c) the effects of utilisation of the said outlay in
various fields, particularly in rural development schemes in
respect of achieving targets?

12—470 LSS,
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. THE MINISTER STATE OF, THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR GAMANG): (a) The Annual Plan Outlay
sanctioned for Uttar Pradesh for 1994-85 was
Rs. 4562.00 crores. The actual amount spent therefrom
stood al Rs. 1621.41 crores upto Deember, 1994;

(b) The shortfall is mainly on account of the inability of
the State Government to mobilise resources; '

(c) The Achievement in respect of rural development
programmes during 1994-95 as against the target are as
under—

1994-95 (Provisional)

Programme Target Achievement
1. IRDP (Number of families) 325353 173293 (Oct. 94)
2. JRY (Lakh mandays)
1st Stream 1165.44 601.83 (Dec. 94)
2nd Stream 133.11 79.30 (Dec. 94)
3. EAS (Lakh mandays) - 65.60 (Dec. 94)
4, DPAP (00 Hectares)
Land Development 182.00 39.53 (Sep. 94)
Water Resources Development 42.00 12.87 (Sep. 94)
Forestry & Pasture Development 49.00 5.09 (Sep. 94)
5. Rural Water Supply
(i) No. of viiages/habitations 10.450 9.541 (Jan. 95)
covered
(i) Population benelited 32.50 27.07 (Jan. 95)
(in lakhs)
6. Rural Sanitation (No. of
household latrines constructed) 1.01,438 36,679 (Jan. 95)

[English]

Schemes by National Minorities Development &
Finance Corproation

737. SHRI S. M. LALJAN BASHA: Will the Minister of
WELFARE be pleased to state:

(a) whether the National Minorities Development and
Finance Corporation has launched or propose to launch
schemes for the wupgradation of technical and
entrepreneurial skills of minorities; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K. V. THANGKA BALU): (a) The main
objects of the National Minorities Development and
Finance Corporation as laid down in its Memorandum of
Association, inter alia, provide for the following:

“to assist in the upgradation of technical and
enterpreneural skills of minorities for proper and
efficient management of production units.”

(b) Uttar Pradesh Minorities Finance & Development
Corporation has submitted certain proposals fo: vocational
training and etrepreneural development programme
involving an expenditure of Rs. 2,41,76,250~. A decision
on these proposals will be taken having regard (o the
resources available with the Corporation and the priority to
be accorded to the various objects laid down in the
Memorandum of Association.
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[Transiation]
Ban on Pornographic Literature

738. SHRI ARVIND TRIVEDI: Will the Minister of
HOME AFFAIRS be pieased to state:

(a) whether the country is flooded with pornographic
literature;

(b) if so, whether the Government propose to take any
concrete steps to impose ban on it;

(c) if so, the details thereof, and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (d)
Several publications/magazines containing obscene/
objectionable materials have come to notice. Book/
Newspapersdocuments containing objectionable material
can be forfeited by notification under Section 95 of Cr. P.C.
by the State Governments. Sale etc. of obscene literature/
pornography is also illegal by virtue of the provisions of
Sections 292 & 293 of I.P.C. The State Govemments have
been taking suitable action in this respect from time to
time. Suitable advisories have been issued by the Home
Ministry to the State Government and, Ministry of
Information & Broadcasting. The State Governments/UTs
have also been asked to send quarterly reports on actions
taken againts objectionable materialwritings.

[English]
Oll and Natural Gas in Gujarat

739. DR. K.D. JESWANI. Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Oil and Natural Gas Corporation
Limited and the Qil India Limited have found any new
reserves in oilgas in Guijarat during the current financial
year;

(b) if so, the locations of areas in the State where
these reserves are available;

(c) the estimated reserves available in these fields;
and

(d) the progress made so far in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) There has been no reserve
accretion due to new discoveries in Gujarat during the
current financial year 1994-95.

(b) to (d) Do not arise.

Damaging of Movies
740. SHRI GURUDAS KAMAT:
" KUMARI SUSHILA TIRIYA:
SHRI SYED SHAHABUDDIN:
. Will the Minister of INFORMATION AND BROAD-
CA.STING be pleased to state:

2) whether nearly 3,000 silent movies and 25,000
non-sikInt movies deposited with the National Film
Archives, Pune have been damaged beyond repair;

(b) if so, the details alongwith the reasons therefor,
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(c) whether any steps are being taken for salvaging
the damaged collection and for better preserving the
others, and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) No, Sir;

{b) Does not arise.

(c) and (d) Due to decomposition of nitrate base film
(which was in use upto early 50's) almost all the
(approximate) 1300 silent feature films made in India, had
been lost by 1964 when the National Film Archive of India
was set up.

The Archive has so far acquired only around 4000
prints of films with sound. They are being preserved in as
ideal storage conditions as are curresly known to science.
In spite of this, some of the oid films are likely to
deteriorate over the years. Such films are continuously
being identified and copied before they get completely
decomposed.

Oll and Natural Gas

741. SHRI GOPI NATH GAJAPATHI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the new areas both on-shore and off-shore
surveyed for exploration of oil and natural gas in Orissa
during the last three years;

{b) the approximate quantum of oil deposits, gas and
other petroleum products found in those areas; and

(c) the steps taken for the proper exploration of these
products in those areas?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No fresh surveys were carried out
for exploration of oil and natural gas in Orissa durind the
last three years.

(b) Does not arise.

(c) In the earlier years, seismic surveys were carried
out in Orissa on-shore and off-shore followed by drilling of
4 wells in on-shore and 11 wells in off-shore by OIL. All the
wells proved dry.

As of now, OIL has plans to drill one exploratory well
in N.E. Coast off-shore in Orissa in 1995-96.

Soclo-Economic Development of SC&STs In Blhar

742. SHRI PREM CHAND RAM: Will the Minister of
WELFARE be pleased to state the amount provided by the
Union Govemment to the Government of Bihar for the
socio-economic  Development of Scheduled Castes/
Scheduled Tribes during each of the last three years and
during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K.V. THANGKA BALU): A Statement is
attached.
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STATEMENT

a

178

Details of Central Assistance released during the last three years and during the current year under various scheme of the
Ministry of Welfare are as under—

(Rs. in lakhs)
S.No. Name of the scheme 1991-82 1992-93 1993-84 1994-95
A. SCHEDULED CASTE DEVELOPMENT DiVISION
1. Special Central assitance to Special Component Plan for 2197.30 2096.54 2327.10 Nil
Scheduled Castes
2. Post-Matric Scholarships for Scheduied Caste & Scheduled Tribe 102.58 799.18 590.14 451.00
Students
3 Pre-Matric Scholarships for the children of those engaged in 20.18 5.98 65.81 22.00
unclean occupations
4. National Scheme of Liberation and Rehabilitation of scavengers 350.00 313.00 Nil Nil
5. Centre’'s contribution to the Share Capital of State Scheduled 76.89 86.25 113.52 Nit
Castes Finance and Development Corporation
6. Centrally Sporisored Scheme for Implementation of Protection of 16.95 15.00 26.50 Nil
Civil Rights Act, 1955 and the Scheduled Castes and the
Scheduled Tribes (Prevention of Atrocities) Act, 1989
7. Coaching & Allied Scheme for Scheduied Castes & Scheduled 7.50 2.00 8.57 1.70
Tribes
8. Book Banks for Scheduled Castes and Scheduled Tribes 7.50 2.00 9.91 10.00
9. Girls Hostels for SCs 72.98 25.27 40.44 Nl
10. Boys Hostels for SCs 311.95 40.78 78.77 INit
TOTAL: 3163.87 3386.00 3252.76 484.70
B. TRIBAL DEVELOPMENT DIVISION
1. Special Central Assistance (SCA including Add:. SCA) 3211.19 317525 3497.39 1748.70
2. Article 275(1)/275(1) 215.85 427.20 801.00 725.25
3. Girls Hostels 68.82 Nil Nil Nit
4. Education Complex in the low literacy pockets for ST girls Nil Nil Nil 4.59
5. Vocational Training in tribal areas Nil Nil Nit 4434
6. Grant in aid to State Tribal Deveiopment Corporation for Minor Nil 50.00 Nil Nil
Forest Produce
7. Research & Training 9.25 9.82 1271 0.63
8. Development of oilseeds oils of trees of forest origin Nit 17.39 Nil Nit
TOTAL: 3505.11 3679.66 4311.10 2523.51
GRAND TOTAL (A+B): 6660.98 7065.66 7563.86 3008.21
[Translation] connections as on January 31, 1995 tfogether with date of
their pendency, State-wise;
LPG Connections
743. SHRI N.J. RATHVA: (b) .whether the customers have to wait for years

Will the Minister of PETROLEUM AND NATURAL

SHRI LALL BABU RAI:

SHRI SURAJBHANU SOLANKI:

SHRI HARIKEWAL PRASAD:.

SHRI SANTOSH KUMAR GANGWAR:

GAS be pleased to state:

(a) the number of pending applications for LPG

together to get LPG connections;

(c) if so, the present position in regard to aliotment of
LPG connections; and

(d) the remedial steps taken/proposed in this direction?
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THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) As on 1st January, 1995
there were 113.72 lakhs of applicants on the waiting list in
the country. The waiting period of new LPG connections
depends upon the number of persons on the waiting list
with the distributor, slack with the distributor and also the
annual programme for enrolment of new customers. The
target for enrolment of new LPG customers during 1994-95
has been fixed at 20 lakhs.

(d) Efforts are constantly on to release LPG connections
to as many applicants and as early as possibie. Plans
have been drawn for higher availabilty of LPG by
increasing the capacity of existing production sources,
putting up new plants and augmenting the supply through
higher imports.

{English]
Joint Ventures in Coal Mining
744. PROF. SAVITHRI LAKSHMANAN: Will the

Minister of COAL be pileased to state:

(a) whether the Coal India Limited has proposed joint
ventures with foreign companies in coal mining;

{b) if so, the details thereof, and

(c) the time by which these joint ventures are likely to
commence?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT KUMAR PANJA): (a) and (b) The Coal
India Limited (CiL) have received following Joint venture
proposals from foreign parties—

St Party/Country Area ol proposal

No.
1 2 3
1. State Committee for Ukrain. Designing, Construclion of coal mines
and washery plants and mining of
coal.
2. Ms. White Industries (a) Opencast coal mining

Australia Lid., Australia development with trucks/shovel/
inpit crusher technology.
Underground mining develop-
ment with Wongawillis system
and longwall mining
development.

(c) Modern washplant design and
development for both coking and
steaming coal.

Underground mechanised Bord &

(3

3. MWs Joy Manuiacturing

Company (UK). Pillar deveiopment with continuous
mining.
4, M/s Hyundai Heavy IndustriesDevelopment of mining block.
€o. Lid. (HHI).
5. Indian Long wall inCarrying out longwall mining.
association

with International Longwall.
M/s. BHP Minerals.
M/s Black Hill Minerais.

Development of mining blocks
Development of mining blocks.

Neo

(c) Government has not approved any Joint Venture
proposal for coal mining by the Coal India Limited.
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I o at ONGC Well

745. SHRI SULTrN SALAHUDDIN OWAISI:
SHRI G.M.C. BALAYOGI:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the fire at oil well at Amalapuram rose to
1407 metres from the regular 100 to 120 metres after 40
days of the fire;

(b) if so, the facts thereof;

(c) whether the people nearby areas had complained
about the deafening sounds and heat;

(d) whether his Ministry has been urged to deciare
this as a natural calamity and provide adequate aid to the
affected people; and

(e) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No, Sir.

(b) Does not arise.

(c) Noise level around village Gopayalanka was high.
There was intense heat around 200 metres of the well
mouth beyond which the temperature was not exceeding
35 deg. C.

(d) No, Sir.

(e) Does not arise.

Coal Production

746. SHRI ANKUSHRAO RAOSAHEB TOPE: Will the
Minister of COAL be pleased to state:

(a) whether there is any increase in the production of
coal during the current financial year,

(b) the amount of coal produced during
Apri—December, 1994 as compared to that in previous
year,

(c) whether there is any increase in the colour
productivity both in open and underground mines; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRiI AJIT KUMAR PANJA): (a) Yes, Sir. Coal
production in the country during the period April to
December, 1994 has registered a growth of about 3.2%
over the production achieved during the corresponding
period last year (Data provisional)

(b) Actual coal production in the country during the
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period Apri—December, 1994 was 171.01 million tonnes
(Privisional) as against the actual production of 165.75
million tonnes during the comesponding period last year.

(c) and (d) Presumably the Hon'ble Member is referring
to the coal productivity measured in terms of output per
manshift in the under ground and opencast mines. The
output per manshift in Coal india Limited during the period
April—December, 1993 and Apri—December, 1994 was
as follows:

(In tonnes)
(Data Provisional)

OUTPUT PER MANSHIFT

Apri—December, 1993 Apri—December, 1994

Underground 0.53 0.54
Opencast 3.63 4.11
OVERALL 1.38 1.49

Fire in C.G.O. Complex

747. SHRI RAJENDRA AGNIHOTRI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether a fire broke out in CGO Complex in Lodhi
Road recently;

(b) if so, the loss of lives and properties as a result
thereof;

(c) whether any enquiry has been conducted in this
regard; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P.M. SAYEED): (a) Yes, Sir. An
incident of fire occurred around 7.00 PM on 30th
December, 1994 on the Sth fioor, B-Wing of Paryavaran
Bhavan, CGO Compiex, Lodhi Road, New Delhi.

(b) There was no loss of life. However, the estimated
damage to property was approximately Rs. 16.5 lakhs.

(c) and (d) Yes Sir. An enquiry into the incident was
ordered by the Ministry of Non-Conventional Energy
Sources the principal occupants of the portion of
Paryavaran Bhavan in which the fire occurred. The enquiry
committee pointed out certain lapses which inter-alia
included use of rod-type heaters, extensive wooden
partitions, printed material and files not required being still
kept in the room and the failure of the detectiorvalarm
system. The committee recommended; that the fire
detectiorvalarm system should be fully functional at all
times; stand-by equipments provided in the system should
also be in a “ready to operate” condition at all times;
Wooden partitions should be made of fire resistant
material; and drill should be conducted periodically to
ensure proper funtioning of the fire detectiorvalarm system.
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Modernisation of lrrigation Projects
743. SHRI DATTATRAYA BANDARU: Will the
Minister of WATER RESOURCES be pleased to state:
(a) whether there is any proposal for modemisation ot
some of the imrigation projects in Andhra Pradesh;
() if so, the details thereof;

(c) the steps takenproposed by
Government in this regard,

(d) whether the Union Government have provided any
special assistance for this purpose; and

ie) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU):
(a) to (c) The proposal for modernisation of Kumool-
Cuddapah Canal irrigation project of Andhra Pradesh
estimated to cost Rs. 317.10 crores envisaging annual
irrigation of 110482 hectares has been received in
September, 94 in the Central Water Commission for
techno-economic appraisal. The State Government is
recjuired to comply with the observations of Central Water
Commission of various techno-economic issues.

(d) No, Sir.

(e) Does not arise.

the Union

Shortage of Gas Supply

749. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the natural gas biow out at Pasarlapudi in
East Godavari district of Andhra Pradesh has resulted in
shortage of natural gas supply for industry;

(b) if so, the extent of the shortage;

(c) whether any aiternate means of enhancing gas
production are being considered; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No, Sir.

(b) to (d) Do not arise.

Oil Stabilisatlon Fund

750. SHRI MOHAN RAWALE: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government have taken a decision to
set up an Oil Stabilisation Fund (OSF);

(b) if so, the detaiis thereof;

(c) the objectives behind setting up of this Oil
Stabilisation Fund;

(d) whether the Indian Oil Corporation is opposing the
idea of setting up of this Fund;

(e) if so, the details thereof; and

(f) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
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KUMAR SHARMA): (a) to (f) Presently no such proposal is
under consideration of the Government.

Coal Mine Accidents

751. SHRI JITENDRA NATH DAS: Will the Minister of
COAL be pleased to state:

(a) the number of coal mine accidents occurred during
1994;

(b) the loss of lives and properties as a result thereof;

(c) the nature of compensation given to the affected
persons/families; and

(d) the cause of these accidents?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI AJIT KUMAR PANJA): (a) As per information
received from Ministry of Labour the number of coal mine
accidents during 1994 is 786, out of which 155 accidents
are inv<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>